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LOK SABHA

Wednesday, August 25, 1965/Bhadra 3,
1887 (Saka)

The Lok Sabha met at Eleven of th.
Clagk. .

[Mr. Spesker in the Chair]
ORAL ANSWERS TO QUESTIONS
Autonomy to Assam Hill Districts

+

f Shri P. C. Borooah:

Shri Yashpal Singh:

Shri R. S. Pandey:

Shri D. C. Sharma:

Shri Kindar Lal:

Shri Vishwa Nath Pandey:

Shri P. R. Chakraverti:

Shri D. N. Tiwary:

Shri Naval Prabhakar:

Shri Hem Raj:

Shri Ravindra Varma:

Shri P. Venkatasubbaiah:

Shrimati Renuka Barka-
taki:

Shri J. B. S. Bist:

Shri Surendra Pal Singh:

Shri H. C. Soy:

Shri Bagri:

Will the Minister of Home Affairs
be pleased to state:

*180. 1

(a) whether the Commission ap-
pointed to examine the measures
necessary for reorganising the admi-
nistrative set-up of the Hill Areas of
Assam has submitted its report; and

(b) if so, the salient features there-

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) No, Sir.

(b) Does not arise.

1648
Shri P. C. Borooah: May I kncw
whether it is a fact that, in the
course of the tour of the Commission
to different hill districts of Assam
and also from the Memorandum sub-
mitted to it, it has been revealed that
there were sharp differences of opi-
nion regarding the measure and
nature of autonomy demanded by
various hill districts? How many
hill districts and how many parties
are there who have taken a different
line of approach from that of the AN
Party Hill Leaders Conference?

Shri Hathi: So far as the Commis-
sion is concerned, it has toured certain
areas, has sent the questionnaire and
has also received the Memorandum,
but it has not yet submitted any
interim report. It would, therefore,
not be possible for me to say as to
what measures they have in view.

Shri P. C. Borooah: Is it a fact that
none of the hill parties has, up till
now, been able to precisely lay down
their demands for autonomy in a
way reconcilable to the basic need of
maintaining a Cabinet form of Gov-
ernment in the State responsible to
the Legislature and may I know what
steps Government propose to take to
save this Commission so that it does
not meet with the same fate as the
Nagaland Peace Mission?

Shri Hathi: As the hon. Member
knows, this was discussed with the
various leaders of that area and a
scheme was evolved by the late Prime
Minister. It is, more or less, on that
basis that the Commission is trying
to evolve an administrative and finan-
cial set-up for the areas. Naturally
it is now for the Commission to re-

port.
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Shri Surendra Pal Singh: In the
various statements and speeches, the
hill leaders have always referred to
other assurances given by the late
Prime Minister. May I know what
are the “other assurances” which are
supposed to have been given by the
late Prime Minister?

Shri Hathi: The assurances and the
agreement that were reached at the
meeting of the late Prime Minister
have really been embodied in a for-
mula and the appointment of the Com-
mission is with regard to the imple-
mentation of that formula, which I
may read out here. In the words of
the Resolution:

“ . . .The Government of
Ind;a after giving careful consi-
deration to the needs of these
areas and the necessity in the
interest of the people of the hill
areas themselves of enabling them
to participate in the larger poli-
tical and economic life of the
State, have come to the conclu-
sion that it would be desirable
for the hill areas to have a full
measure of autonomy subject to
the preservation of the unity of
Assam, the continuance of com-
mon legislature for the whole
State of Assam and the mainten-
ance of the Cabinet Govern-
ment of the accepted form func-
tioning on the basis of collective
and joint responsibility to the
State Assembly . . .”

Shri P. Venkatasubbaiah: In order
to allay the apprehensions of the hill
people and also to preserve the unity
of Assam, may I know whether the
Government propose to constitute
a regional committee on the pattern
of Telengana Regional Committee in
Andhra Pradesh so as to safeguard
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the interests of the people and have
their grievances redressed in a
constitutional manner?

Shri Hathi: Actually the Sixth
Schedule lays down as to what should
be the set-up. Regional committees
and district and town teams are
there.

Shri P. R. Chakraverti: May I know
whether it is a fact that the late
Pandit Jawaharlal Nehru gave an as-
surance to the hill people that some
form of regional autonomy would be
granted to them on the model of
Scotland and if so, what stands in the
way of expediting the fulfilment of
the expectation raised in the minds
of those people?

Shri Hathi: Actually that is one of
the termg of reference, i.e., how that
could be implemented.

Shrimati Savitri Nigam: Is the hon.
Minister aware that, in one of the dis-
tricts, even now when many of the
things are still to be done, all taxes
are being charged from the peopie
who are other than scheduled tribes?

Mr. Speaker: That will be a differ-
ent question.

Shri D. C. Sharma: This guestion
has been before the Government for
a pretty long time. May I know whe-
ther the leaders of the hill areas ara
co-operating with this Commission?
If so, why is it that this formula
which the late Prime Minister evolv-
ed has not yet been implemented?

Shri Hathi: As I said, Sir, this was
discussed with the leaders. It is to
implement this formula that th‘is
Commission has been appointed ‘n
March, 1965.
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The Minister of State in the Minis-
try of Petroleum and Chemicals
(Shri Alagesan): (a) to (c). A state-
ment is laid on the Table of the House.
[Placed in Library. See No. LT-6430/
65].
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Shri Alagesan: This has been ex-
plained many times on the floor of
the House. The main difficulty has
been that the private sector—I would
not blame anybody—could not fulfil
its programme. Several projecis
which were licensed to the private
sector had to be reverted to the pub-
lic sector and we had to make pre-
parations at a late stage. There was
also the difficulty of foreign exchange.
There was also the guestion whether
the fertiliser plant should be based
on coal or naphtha. These are the
reasons for the shortfall.

Shri M. L. Dwivedi:
part has not been replied.

WU HEIT | I Fgd & (% Ay
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The second

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
We have already explained to the
House the steps that we have taken,
especially in the last sixteen months
or so, by which a definite programme
has been laid down and we expect to
fulfil the Fourth Plan target well
within the date. Certain steps have
been taken; the evidence of this is
that, though today the installea
capacity in the country is 400,000
tonnes in terms of nitrogen, another
700,000 tonnes are under actual cons-
truction and approval has been given
for 600,000 tonnes. 1.7 million tonnes
are thus already approved, of which
about 1.1 million tonnes are under
construction and by the end of 1967,
we shall have a production of over a
million tonnes.

=Y Ho ®ro fgadt: § g s
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Shri Humayun Kabir: During the
Third Plan, the plants which were
approved were as follows. One was
in Assam in Namrup, and for a num-
ber of reasons over which we had no
control that could not &ome up, be-
cause the area is a seismic area; a
site had been originally selected, but
when actual construction was going
to begin it was found that the soil
would not take those loads; this kind
of factorg cannot be known till actu-
ally the digging starts; and we Thad
to undertake drilling in that area to
find a suitable site. This was one of
the plants. There was another in
Gorakhpur where also construction
has now been taken on hand. As
regards Korba, as my colleague has
mentioned already, it has been defer-
red. Then, in Trombay, the plant has
been constructed, buf just as it was
about to be put into commission it
was found that there were certain
technical defects "due to certain
columns which had come with g certi-

Oral Answers

ficate of workability being found
defective. I could give the whole
list. In fact, 1 propose {6 make a

-statement in this House very soon on
this subject.

Shri S. C. Samanta: In reply to part
(b) nf the gquestion, may I know the
names of the two more units and the
expansion schemes which are expect-
ed fo come into production by the
end of the Third Plan, and the
amount that would be produced?

Shri Alagesan: As regards Trom-
bay, the production will be 96,000
tonnes in terms of nitrogen; then in
Neyveli, it will be 70,000 tonnes in
terms of nitrogen; and FACT at
Alwaye: its production will go up by

40,000 tonnes of nitrogen after
expansion.
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Shri Humayun Kabir: I think on
another occasion I had already men-
tioned about Barauni. The intention
is to set it up with Soviet collabora~
tion. There is no question of consi-
deration so far as the construction of
the plant is concerned. The consi-
deration is only about the date, As
I have said before, it may go into
production in 1970-71 or a year lhter
or it may be a few months earlier.

Dr. L. M. Singhvi: May I know
whether it is a fact that some of these
projects which are said to have been
approved in principle have been in-
ordinately delayed because of gov-
ernmental and bureaucratic delays,
and if so, what the reasons are for
this delay, and what the projects are
which have been approved in prin-
ciple and which are being held over
for one reason or another?

Shri Humayun Kabir: T would
submit that the delayg have been due
not so much to bureaucratic delays
as because of difficulty of foreign
exchange and the failure of certain
private parties to find the necessary
rupee finances. We had sanctioned
one scheme in Rajasthan, in which I
know that my hon. friend is very
greatly interested, some years ago,
but the party concerned could not
produce evidence of its capacity; even
then we accommodated the party by
shifting the site, and we have given
them time, and we have been extend-
ing the time for them. "The moment
they give a certificate of thetr credit-
worthiness, the licence will be issued.

ot fasqer A ¢ FOTH AWETC
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Shri Humayun Kabir: My hon.
friend hag made two assumptions in
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his question. The first is that nitro-
genous fertiliser iz bad for the soil.
That is not the experience anywhere
in the world, -

Shri Vishram Prasad: I said "con-
tinuous application of nitrogenous
fertilisers’, B

Shri Humayun Kabir: In fact, a
proper balance of fertilisers is neces-
sary, If my hon. friend had men-
tioned that there should be some sup-
port of phosphatic and potassium
fertilisers, I would have accepted that
statement. But in the form in which
he has put it, it is quite incorrect. So
far as phosphatic fertiliser is con-
cerned, schemes are in hand, and
most of the new plants will be pro-
ducing mixed ferfilisers, So far as the
target of one million tonneg in terms
of the phosphatic content, that is,
the P 205 content is concerned, that
will be assured by 1971.

Shri Indrajit Gupta: I find from
the statement that one of the plants
which is mentioned in the list of
those which have been approved in
principle is one mentioned in
Kanpur. May I know whether this
iz the plant which has been reported
in the press as something which is
going to be one of the biggest plants
with foreign collaboration, and if so,
may I know the parties concerned on
both sides, and at what stage this
stands and on which basis it has
been approved?

Shri Alagesan: The hon. Member’s
assumption is correct. The ICI have
come forward to erect this factory in
the private sector. The capacity
will be 225,000 tonnes in terms of
nitrogen.

Mr. Speaker: He wanted to know
the parties on both sides, that is, the
collaborators from outside and the
local people.

Shri Alagesan: The ICI has pro-
posed that their existing company,
namely the Indian Explosives Ltd.
will undertake the construction of
this project; and the parties will be
Indian parties to the extent of 49 per
cent, and ICI propose to give to
themselves 51 per cent.

BHADRA 3, 1887 (SAKA)
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Shri Indrajit Gupta: I have asked
for the names of the Indian party. I
know that the Indian Explosives
Factory is there, and that is the ICI
company.

Shri Humayun Kabir: There is no
Indian party as such. As we have
said, it is in the private sector, and,
therefore, they will float shares in

the market and there will be
hundreds of Indian parties.
it ®o ATo farardt: T 77 WEr 2
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Shri Humayun Kabir: That was
certainly one of the factors, That is,
shortage of foreign exchange was one
of the factors, but, as I have mention-
ed earlier, and as my colleague has
explained in detail, that was not the
the only factor. In the Fourth Flan,
we are trying to safeguard against
that by demanding the highest possi-
ble priority for the production of
fertilisers within the country.

Shri Kapur Singh: Is there any pro-
posal to sell home-produced fertilisers
to our farmers at subsidised prices
that equal the cost of the imported
stuff?

Shri Alagesan: Already, there s
that arrangement. Nitrogenous ferti-
lisers are sold through the Central
pool. That price is equaliseq as
between the indigenous cost of pro-
duction and the imported price. So,
there is an element of, subsidy even
now. The grant of further subsidy
also is under the consideration of
Government.

Shrimati Tarkeshwari Sinha: May I
know whether the Minister of Plan-
ning who had been to East European
countries recently is supposed to have
made a statement after he came back
that Austria and Hungary have also
shown their interest in setting up
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fertiliser factories in this country but
the proposals have yet to take shape,
and if so, whether the proposals have
come forward from them or whether
any definite proposal has emerged out
of those talks?

Shri Humayun Kabir: No definite
proposals have been received so far.
Az to whether such a statement was
made by my colleague, I cannot say;
he should be asked about it.
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Shri Humayun Kabir: ] have al-
ready answered that question. My
hon. friend has raised the question of
intentions. He certainly cannot see
anybody’s intentions, Nobody can find
out what the intentions are. Actions
can be proved, and the assurance of
Government is there that the Barauni
plant has been accepted; the question
of date only is under discussion,

=i gesia™ wTew ;O W1 ATER)-
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Shri Humayun Kabir: The hon,
Member is giving some information
that private parties in rural areas have
some method of manufacturing some-
thing which is like nitrogenous ferti-
lisers. I shall be very happy to have
that information.

Shrimati Renuka Ray: May I know
when the factory at Haldia is going
to start, and whether the foreign
exchange position is going to hold up
any of the new units or whether there
is going to be a priority for these in
any case?

Shri Humayun Kabir: 1 have ans-
wered the second part of the question
already. As regards Haldia, it is part
of a complex, and when the complex
goes into production, the fertiliser
factory will go into production, rough-
ly about one year after the refinery.

Shri Basappa: Has any representa-
tion been received from Mysore for
starting a new fertiliser factory there,
and if so, what is the position?

Shri Humayun Kabir: We are very
much interested in trying to secure a
fertiliser plant for Mysore, and discus-
sions are continuing.

Fertilizer Plant at Korba

+
[ Shri Vidya Charan Shukla:
Shri R. 5. Pandey:
Shri Subodh Hansda:
Shri Daji:
Shrimati Vimla Devi:
Shri Eswara Reddy:
Shri Hukam Chand
Kachhavaiya:
{Shri Chandak:

|
|
*182. ]
?

¥ Will the Minister of Petroleum and
Chemicals be pleased to refer to the
reply given to Starred Question No.
771 on the Tth April, 1965 and state:

(a) whether Government have
taken a decision on the project report
of the fertilizer plant proposed to be
set up at Korba; and

(b) if so, the nature of the decision
?
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The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): {(a) and (b). It has been
decided to drop the proposal.

Shri Vidya Charan Shukla: Is it a
fact that Government were going to
start a public sector plant at Korba
and have already spent about a crore
of rupees at Korba for the purpose?
What are the specific reasons why the
proposal has been dropped?

The Minister of Petrolenm and Che-
micals (Shri Humayun Kabir): May
I slightly modify my colleague's ans-
wer? It should be ‘dropped for the
present’. 1 think he had also some-
where else that in view. Perhaps he
overlooked it. We are deferring it
because it has been suggested that if
a larger unit could be put up at Korba,
it might become economic. That will
require further studies. The present
view of Government is that till we
have attained two million tonnes, we
will not take up the question of Korba.
When we have attained that, then
this will be examined, -

As regards expenses, I believe bet-
ween Rs. 60—70 lakhs have been
spent in preparing site. That site
will be useful for any other type of
factory. Nothing much has been spent
so far only for the fertiliser factory.

Shri Vidya Charan Shukla: At what
stage is the consideration of this sus-
pended plant zt Korba, and may I
know whether it would be based on
coal, and whether any committee is
studying this proposal to have the
expanded or bigger plant in the pub-
lic sector?

Shri Humayun Kabir: 1 have just
said that when we reach two million
tonnes, we will take it up.

st g W woETE WA AT
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Shri Humayun Kabir: The major
reason is that the economics of pro-
duction has changed completely. 1
think I answered this once before here
when I said that there has been al-
most a revolution in technology, and
coal is no longer economic.

*ft 73 . WA wA A TR
ffaeamiams@ adgr g1 A
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Shri Humayun Kabir: Az I said,
the amount is Rs. 60—70 lakhs, not
Rs. 1 crore. Even this Rs. 60 lakhs
is a very large amount and we do not
want it to be wasted. That is why
the site is under examination. I can-
not say definitely, but I think the
present proposal! is that a very big
aluminium plant which is to be loca-
ted in that area......

Shri Bade: That is on
side,

the other

Shri Humayun Kabir: The expan-
ded plant may be there. In any case
we have made a recommendation that
the site should be utilised. One of the
new projects in the Fourth Plan will
be located there.

Shri Radhelal Vyas: May I know
whether the main cause for dropping
this proposal for the present is that
the Government propose to have fer-
tiliser factories on naphtha and not
on coal? If so, is it not a fact that
our country is going to need more and
more fertilisers for a number of years
to come and woulg it not be wise to
have fertiliser factories based on coal
as well ag naphtha?

Shri Alagesan: At the present stage,
we have got a surplus of naphtha. It
also happens that naphtha-produced
fertiliser is much cheaper both in
capital cost and cost of production. So
it is wise to go in for naphtha-based
fertiliser plants as long as it is possi-
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ble for us to do so. That does not

mean we are going to waste coal re-
sources.

Shri Ranga: You have already wast-
€d Rs. 70 lakhs on buildings.

Durgapur Fertiliser Factory

+
{ Shri §. C. Samanta:
Shri Subodh Bansda:
Dr. P. N. Khan:
Shri M. L. Dwivedi:
Shrimati Savitri Nigam:

Will the Minister of Petrolenm and
Chemicals be pleased to state:

(a) whether Government have
receiveqd tenders for the design and
erection of the Fertiliser Factory at
Durgapur;

*183.

(b) if so, from which countries;

(c) the particulars of the quotations
received and accepted by Govern
ment; and

(d) when the work is
start?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) No, Sir.

likely @

(b) and (¢). Do not arise,

(d) The project is being posed to
U.S. AID for assistance and as soon as
its acceptance is received, orders for
plant and machinery will be placed.
Preliminary work on the project site
has, however, been taken in hand.

Shri S. C. Samanta: May I refer to
reply to Q. No. 181 in which it is said
that this Durgapur plant is under con-
struction? What preliminary works
are being done at present?

Shri Alagesan: Already a sum of
Rs. 50 lakhs has been sanctioned for
preliminary works, Canstruction faci-
lities such as power, water, site office
and communication facilities have
been provided; work on other facilities
also is going on.

Shri S. C. Samanta: What is the for-
eign exchange component for this and
‘how will it be arranged?
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§hri Alagesan: Now it has been
estimated that the total cost of the
project will be Rs. 40.68 crores of

which the foreign exchange part will
be Rs. 17.04 crores.

Shrimati Savitri Nigam: Flas enough
care been taken to see that the produc-
tion cost in this factory is not so high
as in other factories? What would be

the total production when it is fully
commissioned?

Shri Alagesan: The total production
will be 125,000 tonnes in ferms of nit-
rogen. In terms of end-products, it
will be 5,60,000 tonnes ammonium
phosphate|sulphate and 55,000 tonnes
urea.

As regards keeping down the cost, we
are making every effort to that end. As
you know, there is shortage of sulphur.
So we have to go in for pyrites. When
that plant is added, the cost of the
project has gone a little higher.

Dr. Ranen Sen: Is there any foreign
collaboration in the construction of this

Durgapur fertiliser factory? If so,
who are the parties?
Shri Alagesan: Perhaps the hon.

Member did not listen to the main ans-
wer. We have said there is no foreign
collaboration; we have posad the pro-
ject for assistance under USAID.

Shri Basappa: I wanted to ask the
same question. What is the nature of
the USAID....

Mr. Speaker: He need not repeat it
then.

Shri Bhagwat Jha Azad: Could we
know the time schedule according to
which this factory will go into produc-
tion?

Shri Alagesan: We estimate that as
soon ag foreign exchange is found, we
will be able to complete the project
within a period 30 months—not more
than 36 months.
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Shri 8. C. Samanta: May I know the
number of spies that were arrested in
the border districts of Darjeeling, Jal-
paiguri and Cooch-Behar and how they
had been dealt with?

Shri L. N. Mishra: In Bengal a total
of 42 people have been arresied since
the Chinese aggression in 1962 54 per-
sons were arrested for spying activities
on behalf of Pakistan. On the whole
five persons were convicted; three per-
sons were detained and one wag ac-
quitted. The cases of 12 persons are
sub judice. One case involving three
persons is under investigation.

Shri M. R. Krishna: May I know
whether it has come to the notice of the
Government that some of the persons
in Jammu and Xashmir who are
agents of Pakistan are also on the pay
list of the Central Intelligence Agency?

Shri L. N. Mishra: 1T do not think
s0.

Shri Hem Baroma: In view of the
fact that certain foreign diplomatic
missions stationed in thiz country
which are supposed to be very friend-
ly with China and Pakistan are also
surreptitiously aiding, encouraging and
inspiring espionage activities in this
country and it was reported that
young pretty girls were let loese in
Kashmir for espionage work—it was
reported in the newspapers in view
of these things what steps have Gov-
ernment taken to check foreign mis-
uyiong in this country from indulging
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in such activities against the host
country, that is, our country.

) Shri L. N. Mishra: I might say that
it is not expected of foreign missions
to do so; whenever it is brought to
our notice, we take proper action. So
far as encouragement o spies in
Kashmir is concerned, I said earlier
that there were some people arrest-
ed. We tried to find out the truth
of this particular story in the news-
paper ang it was not found correct.

Shri Hem Barua: Were the girls not
pretty?

Mr. Speaker: He wants to know
whether they were not let loose and
whether they were not pretty.

Shri L. N. Mishra: About this ‘let-
loosing’ part, 1 said they were not
true.

Shri Basumatari: The hon. Deputy
Minister replied that there were
saboteurs and infiltrators in Assam.
In view of what is happening in Kash-
mir, what precautionery measure has
been taken so that what is happening
in Kashmir may not be repeated in
Assam?

Shri L. N, Mishra: This question
concerns spies and all the necessary
steps have been taken; we are on
guard.

Shri P. R. Chakraverti: In the con-
text of the unfortunate experien_ce
which we found recently in Kashmir,
has the Government taken any steps

‘to set up a really effective, agile, vigi-

lant intelligence department in the
eastern frontiers which spread over
1000 miles?

Shri L. N. Mishra: It would not be
advisable to say what arrangeme_nt
is made but we may say that our in-
telligence can compare favourably to
intelligence of any foreign country;
they have done very well.
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Shri Swell: The hon, Deputy Minis-
ter said just now that our intelligence
machinery is comparable to any other
machinery in the world. How does he
account for the fact that the first in-
formation of the presence of the Pakis-
tani infiltrators in Kashmir was re-
portedly given by the people of Kash-
mir themselves and not by the intelli-
gence machinery?

The Minister of Home Affairs (Shri
Nanda): This is wholly incorrect. Over
a period of months all that was being
done there the preparation that was
being made, the number of persons
who were being trained, the kind of
training that was being given and the
kind of weapons that they were being
given training in all that informa-
tion was being received week after
week and day after day. Therefore,
there was nothing lacking in infor-
mation about the preparation, the size
of the preparation and the intention...
{Interruptions).
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Shri Ranga: The hon. Minister of
Home Affairs wag good enough to give
us a lot of information just now. Is
that the reason why more than 5000
infiltrators had been able to get into
our territory without being obstructed
and apprehended and pushed back
before they were able to get in?

Shri Nanda: It will take a little
more time to explain al] that and in
fact in a meeting with all the leaders
of the opposition, I explained how such
a thing can happen and did happen.
It was known what was happening and
proper methods of dealing with it were
taken.

Shri Hari Vishnu Eamath: Have re-
ports been receiveq from Intelligence
or from more competent sources that
there has been a large-scale infiltra-
tion of Chinese agents and spies into
Bhutan in recent months, and if so
what measures are being taken against
such espionage and subversion in
Bhutan?

Shri L. N. Mishra: We have not
heard such reports, however, we are
putting ourselves on guard about it;
we are carefu] about it.

Shri Hari Vishom Kamaih: On
guard? What is he saying? e is not
audible.
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Shri P, Venkatasubbaiah: May I
know whether the attention of the
hon. Minister has been drawn to the
statement issued by one M.L.A. in the
Andhra Assembly where he said that
there were a large number of Pakis-
tani spies who are having intimate
contact with the people in Pakistan
and if so has any investigation been
made to know the facts?

Shri L. N. Mishra: We are getting
information from the Honourable
Members.

Shri Hari Vishno KEamath: I am
sorry tp distract your attention, Sir,
but if 1 heard the Deputy Minister
right, he said something about putting
guard on something....

Shri L. N. Mishra: T said: we are
on guard.
-
Shri Jashvant Mehia: The hon.
Minister compared our intelligence
services with the other foreign coun-
try's services. What steps have been
taken after the experience of Kash-
mir for co-ordination with military
intelligence to stop these infiltrators
sp that in future such things may
not happen?

Shri Nanda: There was complete
co-ordination between different agenc-
jes of intelligence and information in
this case also.
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Indiscipline amongst Students

{Shri Hem Barua:
Shri Surendra Pal Singh:
Shri P. R. Chakraverti:
Shri P. C. Borooah:
Shri Yashpa] Singh:
Shri R. 5. Pandey:
Shri D. C. Sharma:
Shrimati Tarkeshwari
Sinha:

Shri Sarjoo Pandey:
Shri R, Barua:
\_Shri Sivamurthi Swamy:

"

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that a
joint team of two senior officials of
the Ministries of Education and Home
Affairs hag submitted the blue-print
of a plan to curb indiscipline amongst
the students in the country; and

(b) if so, the broad features of this
plan?

The Minister of Education
M. C. Chagla): (a) No, Sir.

(b) Does not arise.

Shri Hem Barua: In view of the fact
that student indiscipline is mounting
up in this country to the extent that
recently some students in Bihar, as is
reported, tried to pull down the Na-
tional Flag also—it is a very repre-
hensible thing to do—and a letter to-
day has appeared in the Statesman to
which also I would call your atten-
tion—in view of all these things, may
I know what steps Government have
taken to see that student indiscipline
does not continue like this and thus
threaten the national solidarity of our
country?

Shri M. C. Chagla: I agree with my
hon. friend that indiscipline is mount-
ing, which is causing us great con-
cern. I can tell you what has been
done. A joint unit has been set up
with a Joint Secretary from the Home
Ministry ang the Ministry of Educa-
tion with certain terms of reference
to consider the question of indisei-
pline, In the Ministry of Education,
we have also set up a special servicing

(Shri
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cell for the collection, collation and
presentation of the materials relating
to the acts of indiscipline. As my
hon. friend knows, the Chief Minis-
ters’ Conference made certain recom-
mendations which are sought to be im-
plemented. Also, at the Education
Ministers’ Conference which was held
on the 5th and 6th June vcertain re-
rommendations were made which the
Ministry is trying to implement.

Shri Hem Barua: May 1 draw
the attention of the Education Minis-
ter to the criticism that sufficient
power is not given to the Vice-Chan-
cellors of the universities—the univer-
sities which are autonomous—as also
to the heads of educational institu-
tions to check indiscipline among stu-
dentg and, if so, may I know whether
the Government have taken this fact
into consideration and have tried to
do something or whether they con-
template to do something about this?

Shri M. C. Chagla: There are two
difficulties in the way of the Ministry
of Education. In the first place, uni-
versity is a State subject; in the se-
cond place, every university is auto-
nomous, and it depends upon each in-
dividual Vice-Chancellor what powers
should be exercised and how to exer-
cise those powers. I agree that if we
have a firm, strong Vice-Chancellor,
there may be lesser number of cases
of indiscipline, But that depends
upon individual Vice-Chancellors and
individual universities.

Shri Surendra Pal Singh: Have the
authorities tried to find out ag to whe-
ther the circumstances which lead to
indiscipline among the students vary
from State to State and from region
to region, or they more-or-less fol-
low the same pattern all over the
country?

Shri M. C. Chagla: There are many
causes, and I cannot wholly blame the
students. There are cases of frustra-
tion, ang want of feeling of participa-
tion, which lead to student indisci-
pline: not knowing what to do with
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leisure. It is not a problem here
alone; it happens in European and
American countries also. With our
urban industrial civilisation, we are
creating a very difficult situation, Stu-
dents come from all parts, outside the
city, to the city; they have no home;
they do not know what to do with
their leisure, Therefore, we are try-
ing to have more hastels and more
student homes........

Shri Ranga: And more money.

Shri M. C. Chagla: Yes; at present,
only 18 per cent of the students are
in hostels. We have worked out the
figures: if we want to have 25 per
cent, it will cost us Rs. 125 crores.
So, ultimately, the problem is one ot
resources, and as my hon, friend said,
money. ,

Shri P. R. Chakraverti: In view of
the fact that the question of indisci-
pline can only be effectively tackled
by the guardians and teachers, what
steps are the Government taking to
see that the guardians are not made
to stand in the queue before the ra-
tion shops and other places for their
essentia] necessities of life and the
teachers are not made to walk in the
streets of Delhi in procession because
they are not adequately paid?

Shri M. C. Chagla: We are trying
to set up guardian-teacher associations
so that there should be more collabo-
ration between guardians  and
teachers. There is another problem.
A large number of students do not
have a proper home life, and there
can be discipline only if the parents
show a good example to their
children. It starts from home; it goes
on to the universities.

Shri D C. Sharma: Is it not a fact
that u large part of indiscipline that
is found among students is due to the
pernicioug influence of some political
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?arty and also due to the deleterious

mﬂ}aeuce of the western cinemas

which go on from matinee till 12

O'clock at night?

Shri M. C. Chagla: I agree with the
first part; there is too much politics
in education. I have said it very often
in this House that we should keep
politics out of universities and educa-
tion. I appeal to members of all
parties, for Heaven's sake, leave the
universities and the students alone do
not make them guinea-pigs; do not
experiment on them. It does not ap-
‘ply to one party; it applies to all the
parties. As regards cinemns, that is
the price we have to pay for civilisa-
tion, I agree that very often cinemas
do have a bad influence, But there
.are good films and bad films.

Shrimati Tarkeshwari Sinha: May I
know whether the Education Minis-
try has prepared a blue-prirt of a
mode] University Act and whether
they have circulated this Act to the
various State Government to incorpo-
rate some of the provisions of this
Act in their statute, and how many
State Governments have responded
favourably towards this proposal?

Shri M, C. Chagla: The University
Grants Commission has just publish-
ed a report on a model Bill for uni-
versities. 1T have circulated that report
to all the States. I also propose to
circulate a copy of the Banaras Uni-
versity Act, when it is passed by both
the Houses. I shall try to incorporate
in that Bill as many new ideas as I
can. A copy of that Act will go out
in circulation, The report of the Uni-
versity Grants Commission has al-
ready -been circulated.

Shri P. C. Borooah: May I know
whether Government considers that
the communal character of certain uni-
versities like the Banaras Hindu Uni-
versity and the Aligarh Muslim Uni-
versity, which is apparent from the
nomenclature, is often the potent
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cause of student indiscipline and, if
so, whether the Government is consi-
dering to drop this nomenclature and
thus bring all the universitie: to re-
present the national character?

Shri M. C. Chagla; When the Bana-
ras Hindu University Bili was before
the Select Committee, I left it open
to the Members to decide whether
they should drop the appellation
“Hindu". By a small majo-
rity, the Select Committee took the
view that the name should be conti-
nued. The matter will come here, 1
do not propose to issue a whip. I will
leave it open to this House to decide
on  academie, political, national
grounds, whether the name should be
retaineq or not. It will be for this
House to decide when it comes.
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Shri M. C. Chagla: I am afraid re-
ligous education will not jead to em-

ployment. It will give solace to your
soul but not to your bedy.
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Shri M. C. Chagla: 80 per cent of
our university students are in col-
leges. The majority of colleges are
understaffed, have no laboratory,
have no proper libraries; and ‘the real
solution to the problem is to improve
the standards of colleges. Some col-
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leges are very good; a majority are
bad. Again, as Shri Ranga would
say, it is a question of money and
resources. The University Grants
Commission has recommended that
no college should have more than
1,000 students becausze there should be
contact between teachers and pupils,
but that is a reform which will take
time and money to carry out.

Shri Muthiah: May I know whether
the Government has any idea of ban-
ming strikes by students in future?

Shri M, C. Chagla: Strike is very
wrong on the part of either teachers
or students, The Chief Ministers'
‘Conference decided, and it was sup-
ported by the Education Ministers’
Conference, that if a student breaks
the law he should be punished. He is
just like any other citizen. There
must be academic autonomy in the
university. But when the question of
law and order is concerned, a student
should be treated on the same basis
as any other citizen and if he breaks
the law, he should be punished in the
same way as any other citizen.

Shri R. Barua: Is the government
aware that there has been a lamenta-
ble lack of facilities like canteen and
reading room and this is une of the
reasons why students cannot utilise
their leisure hours in the college use-
fully? What immediaie steps are
‘being taken to meet this need of the
students?

Shri M. C, Chagla: I entirely agree
with him. The UGC has been giving
grants for setting up canteens, reading
rooms and student halls. They have
been able to do it on a very small
scale. It has got to be dore on a
much larger scale. Again, it i3 a ques-
tion of resources.

Bhrimati Akkamma Devi: Sometimes
obedient and loyal students are fore-
ed to follow the path of indiscipline
‘because of the fear of harassment and
trouble from student leaders. May I
know whether government is aware
of this fact and will give full protec-
tion to innocent students who are
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forced to participate on
sions?

such occa-

Shri M, C. Chagla: It would be the
duty of any responsible government
to give protection to law-abiding citi-
zens as against those who break the
law.

Shri Bhagwat Jha Azad: May I
Enow  whether the hon. Minister
knows that the recent appointments
of the Vice-Chancellors+in sume uni-
versities of India are not for their wis-
dom and knowledge, but for the poli-
tical pul] they have in the State and
if it is so, may I know whether these
Vice-Chancellors themselves have be-
come an incarnation of indiscipline?
If not, will government find cut how
many Vice-Chancellors have been ap-
pointed for their knowledge and how
many for their pull with the govern-
ment? What doeg the government
propose to do in the matter?

slu-i M. C. Chagla: Except four
universities which are centra! univer-
sities, Vice-Chancellors are appointed
by Chancellors, very often on
the advice of the Education
Minister or Chief Minister. I
agree that some of the appointments
have been deplorable; they have not
been done on academic grounds at
all. I also agree that unless you have
a good Vice-Chancellor, you cannot
expect the university to maintain pro-
per standards. But I do not know
what T can do, It is for the Chancel-
lors.

Shri Harish Chandra Mathur: Just
to take the question of Mr. Azad fur-
ther, do I take it that the hon. Minis-
ter has not given any consideration to
this basic problem, which iy respon-
sible for indiscipline? Have the new
Education Commission suggested any-
thing about it or is he helpless?

Shri M. C. Chagla: 1 lLiave given
considerable thought to it. I have
written unofficially to the Chancellors.
I have suggested the appointment of
Vice-Chancellors from outside the
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State. But ultimately the power to
appoint is with the Chancellor. We
have no legal authority. Of coursz,
the Education Commission will con-
sider it.

Sapru Committee Report

+ .
S Shri R, Barua:
1 Shri R. S. Pandey:

Will the Minister of Education be
pleased to state:

(a) whether Government have
under consideration any plan to intro-
duce uniform pattern of education
throughout the country;

*186.

(by whether the University Grants
Commission have made certain sug-
gestions to Government with regard
to the publication of uniform text-
books throughout the country; and

(c) if so, the present position in the
matter?

The Minister of Education (Shri M.
C. Chagla): (a) There is no plan as
such, but efforts have been made to
introduce uniform pattern of educa-
tion as indicated in the answer to
Starred Question No, 74 given in the
Lok Sabha on the 18th August, 1965.

The entire guestion is, however, at
present under the consideration of
the Education Commission selt up by
the Ministry of Education.

(b) No, Sir.
(e) Does not arise.

Shri R. Barua: May I know whether
the UGC has issued any model course
on the subjects to be taught in the
universities and has adopted any
measures for improving the standard
of teaching and research? 1If so, on
what subjects are these model courses
being issued?

Shri M. C, Chagla: Yes, Sir; the
UGC appointed reviewing committees
and they have prepared model cours-
es in the following subjects; hio-
chemistry, chemistry, mathematics,
‘botany and English. Reports on
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social work and library science are
being printed. Reports on other dis-

ciplines are expscted to be published

during the currant year,

Shri R. Barua: May 1 know whether
it is not necessary that students, be-
fore entering a university, should have
a certain standard of knowledge in
English and they should have the
prescribed knowledge in the core
subjects?

Shri M. C, Chagla: So long as
English is the medium of instruec-
tion in the universities, it is necessary
that the students should have suffi-
cient knowledge of English to follow
the lectures. Therefore, in most
States, what is being done is to give
the students intensive teaching in
English either in the last year of the
higher secondary school or in the pre-
university course, which vou find in
some of the southern States.
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Shri M. C. Chagla: As my hon.
friend knows, we had the Sapru Com-
mittee’s report. They had suggested
that higher education should be made
concurrent, The only State which
has agreed to it so far is Punjab. The
other States have either not answeread
or those which have answered have
refused. I am sure Parliament will
be behind me if I introduce a Bill to
amend the Constitution, but my hon.
friend knows that under the Consti-
tution, we must have the majority of
the States to agree to it.  Except
Punjab, no other State has so far
agreed.
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Dr, Sarojini Mahishi: May 1 know
what difficulties government are ex-
periencing in introducing uniformity
in the courses at the high schonl
level, college level and technical edu-
cation level? May I know what pro-
posals government have got to hring
about this uniformity?

Shri M. C. Chagla: Various commis-
sions have made proposals about the
duration of sthool education. higher
secondary education, about age in the
universities, etc. Some States are
carrying out these proposals. Others
have taken different views. To the
extent it is possible, we are bringing
about uniformity.

Dr. L. M. Singhvi: In view of the
hon. Minister’s agreement with {ihe
recommendation of the Sapru Com-
mittee fcr making higher education a
concurrent subject, would the Minis-
ter make a political eflort on all-
India basis through his party to secure
the concurrence of the Chief Minis-
ters to this highly desirable report?

Shri M. C. Chagla: I
making efforts. Every time [ go to
the States. I tell the Chief Minister
or Education Minister that it is in
national interest that higher educa-
tion should be concurrent. But [ am
afraid my powers of advocacy are nol

have been

strong enough and I have not yet
succeeded, except in the case of
Punjab,

Shri S, M. Banerjee: Is the hon.

Minister aware that in UP not even
the three-year degree course, which
has been implemented in all the
States, has been implemented anq if
so, will the Centre issue any cdirec-
tive to UP to accept this uniform
policy?

Shri M. C. Chagla: I am =orry that
UP and one or two other Siates, in-
cluding the Bombay University in my
own State have not accepted the
three-year degree course. Bombay
has not done it for academic reasons.
U.P. has not done it for financial
reasons. They agree about the ad-
visability of doing it, but they say
they have not got the monev to con-
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vert the present system of interme-
diate colleges and two years in the
university, as it costs a lof of money.

Shri Krishna Pal Singh: In view of
the fact that higher education is a
very important subject and there are
difficulties in the way of its progrees,
would the hon. Minister consider
amending the Constitution transfer-
ring higher education ip the Centre?

Shri M. C. Chagzla: 1 have answered
it.  Amending the Constilution in
Parliament is not enough. Constitu-
tion reguires that a majority of the
States should agree to it,

Procedure of Enquiry Against Persons
in Political Authority

+
( Shri Yashpal Singh:
Shri Vidya Charan Shukla:
| Shri R. S. Pandey:
| Shri Prakash Vir Shastri:
| Shri Jagdev Singh

| Siddhanti:
| Shri Harish Chandra
Mathur:
Shri Ram Harkh Yadav:
Shrimati Ramdulari Sinha:
| Shri Solanki:
Shri P. K. Deo:
Shri Narasimha Reddy:
| Shri Surendra Pal Singh:
Will the Minister of Home Affairs
be pleased to state:

(a) whether the machinery to go
into the corruption charges against
persons in political authority has
been evolved; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). A statement i; laid on the
Table of the House.

STATEMENT

Attention of the Honourable Mem-
bers is invited to the reply given to
the Starred Question No. 1196 on the
5th May, 1965, which was as under:

“Government's approach to the
problem was explained by the
Home Minister in the course
of his reply during the dis~
cussion of the Demands ifor
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Grants of Ministry of Home
Affairs on 27th April, 19G5.

Government are not considering
any proposal for a Commis-
sioner for Parliamentary in-
vestigations.”

=t auarw fag : #a7, 9g Fv=a
qgT AL B .

Dr. L, M, Singhvi: On a point of
order, Sir. Only last week, on the
18th August 1965, he said in reply to
a question that a committee had been
appointed and the sub-committee is
going into the question of working out
the details of the institution of a
Parliamentary Commissioner for In-
vestigations. In reply to this gques-
tion now, it is said that government
&re not considering any such propesal.
This is an extremely irresponsible and
casual answer.

The Minister of Home Affairs (Shri
Nanda): This refers to complaints
against persons in political authority,
as has been said, and this question
had been dealt with. I had given an
answer, and I have referred to the
same answer because nothing further
has taken place in that context. With
regard to the other matter, certainly,
further consideration to thai cther as-
pect may be given. But 1 was speci-
fically referring to the questions re-
garding ministers because that was
the subject matter. (Interruption).

» amae fag o TEr A7 awE F
1% IEET F FAH! THo TAo Tdo {
= 5 qzAs wW A faw fra &
Taars sqfewsr gagaradt &1 wiw S
o1\ & araar wrga § R oead ar
Far gt wr g ?

Heqel HEIEA | HIT Fgh T9 T E |
Ty AwEferd FYE FATH W TIAT A=
gargs '

=it amare Tag : a1 7 a8 T
& 5 wiq wiaq ¥ fafrd gomm s
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& &1 widg ¥ =T a0 B ag TEH-
a7 |fft a1, a8 & g &
st FY &far oy | # ST ST g
& gAY TE-FTA Aot g F A ¥ A
TR ET

ot 7721 . § 7 AT I A AT
1 9z fear gi, gawr 57 wg @O0
ngar § 1 G Wl & oS adw
ST fFT T u7 93 39§ 29 1%
afEag s 2 2 iz gmaanad %
fau gaew &, ag # 7 F €
g7 TET & | g8 § AT {1 FAT AR
g1
Regarding Short Notice Question I,

answered on 24-8-1965,

Mr. Speaker: Does the hon. Home
Minister want to give further infur-
mation about Shri Gopalan's health?

The Minister of Home Affairs (Shri
Nanila): Yes, Sir. I had special en-
quiries made and 1 requested the
Government to have Shri Gopalan’s
condition specially examined. The
report is that he has been taken to
the Trivandrum medical hospital in
order that the best medical attenticn
is available to him. Dr., Narayana
Pai, Heart Specialist, has been special-
ly deputed to attend on Shri Gopa.an.
He is in constant attendance. Shri
Gopalan ig still refusing treslment,
but he is taking water. The condi-
tion of other detenus on hunger-sirike
is normal. This is the position, Sir,
and there is nothing special. Of
course, it is a case of high blood pres-
sure, and all that is possible is being
done to see that his health does nct
deteriorate.

Shri Mohammad Elias: Why do vou
not release him? Do you want to
kill him inside the jail?

Mr. Speaker: Order, order. This is
not the manner ta put questions.

Shri Daji: Is it a fact that one of
the demands relatad to allowance to
families and, as stated by the Minis-
ter, only such detenus are given that
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allowance who are sole bread-earners
of the families; if so, may 1 know
why it is that even in the case of sole
bread-earners they are paid only
Rs. 25 a month whereas Sheikh
Abdullah was given Rs. 1,000 a month,
and whether the Government will
consider the question of revising the
allowance and bringing it to a level
where it can actually maintain tne
families of the detenus?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): The
allowance given to them is not Rs. 25,
it is from Rs. 50 to Rs. 130 in varlous
cases.

Shri Daji: Is it also a fact that une
of the demands relates to the ireat-
ment inside the jail as Class I
prisoners; if so, is it a fact that aele-
nus who have been detained without
any charge are treated as ordinary
prisoners in many cases and, if so,
may I know what has the Government
decided about this demand that they
should be treated properly in the jail?

Shri Hathi: This question also was
discussed in the Consultative Commit-
tee of the Kerala State. Various de-
mands were placed before us. We
had a discussion witih the Governor
and he will treat all these cases
liberally.

Shri S, M. Banerjee: After the
death of Shri Parulekar, when he was
being taken to the hospital, there is
general feeling in the country that the
sick detenus are not looked after
properly. 1 want to know Whether
the Government would re-consider
their decision, review all the cases
and concede all their demands so that
all these detenus who are on hunger-
strike do not die; if not, whether 1t 13
the intention of the Government to
see that they die in jail

Shri Nanda: In spite of all that they
have done to deserve their being de-
tained, the best consideration is being
shown to them. In the case of these
Kerala detenus the Governor has
given assurance to treat the cases
liberally. He consulted me and he
has sajd that all possible facilities
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should be given io them. Whenever
there is any case of illness medical
treatment is provided. But it cannot
be an gccasion or a reason tor releas-
ing detenus because they have gore
on a fast. That cannot be a reason.

Shri S. M. Banerjee: Sir, my ques-
tion has not been answered.

Mr, Speaker: I consider it has heen
answered—Shri Vasudevan Nair.

Shri 8. M, Banerjee: Sir, there are
many detenus who are refused even
parole.

Mr. Speaker: Order, order.
calleq another hon, Member.

1 have

Shri S, M. Banerjee: Sir, you should
safeguard the interests of those who
are in jail.

Mr. Speaker: Order,
continues to speak.

Shri S, M, Banerjee: I am not conti-
nuing.

Mr. Speaker:
then?
Nair.

order. He

What iz he doing
I have :alled Shri Vasudevan

Shri Vasudevan Nair: The hon.
Home Minister said that there is
nothing to be worried about Shri
Gopalan’s health, although some of us
know him much meore than the hon.
Minister.  Sir, the very fact that
Governmen® decided to transfer him
from Trichur to Trivandrum to be
under the observation of one of the
heart specialists shows that we can-
not be so complacent over the matter.
May I know, through you, Sir, why
not the Government consider releasing
at least Shri Gopalan at this time?
If they are not prepared to release
him, then why not accept the demand
that he should be iriedq for specific
charges? I want the Home Minister
to answer this question,

Mr. Speaker: e  has
answered it.

already

Shri H. N. Mukerjee: The Minister
has again insinuated that these dete-
nus have done something reprehensi-
ble though he had not the gumption
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to bring them before a court of iaw.
I would like to know, in view of the
fact that several Left Communist
detenus have already died on Govern-
ment’'s hands in detention and that
has produced a very bad impression
all over the country and even abroad,
why it is that he i3 not giving sufti-
cient consideration to the cause of the
release of prisoners who are suffering,
quite obviously, from very geri-
ous ailments? I personally have al-
ready conveyed to the Minister seve-
ral instances of very serious ailments
being suffered from by certan of
these detenus. May I know wiy this
policy of not releasing people who
are sometimes dying on Government's
hands and who are, obviously, suffer-
ing from serious ailments is being so
vindictively pursued without the
Government Having the guts to bring
them before a court of law?

Shri Nanda: There iz no gQueston
of vindictiveness at all. The hon.
Member possibly knows that we have
released detenus in such circumstanc-
es. Recently, in the case of Shri
Sundarayya we have allowed him....

Shri Dinen Bhattacharya: After the
death of Shri Parulckar.

Shri Nanda: Even before
have done it. We have released
detenus in certain conditions. There-
fore, it is not a question of not agree-
ing with him in this approach, that
wherever humanitariun considerations
call for that, that on account of ail-
ments a prisoner should be released.
In this case the detenu is refusing to
take medicine. I am told he has
better chances of recovery here. with
all the best treatment that is made
available to him, if he co-operates,

Shri Mobammagd Elias: Just now
the hon. Home Minister said that the
Kerala Governor has assured the
detenus that their demands will be
considered. But the newspaper re-
port sa®s that the Governor has {oid
Shri Namboodiripad, when he met
him about this hur.ger-strike, that he
cannot do anything because every-
thing rests upon the Central Govern-
ment. I would like to know from

that we
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the Government whether thev will
consider this question and release

them. At least Shri Gopalin shouid
be released. We would like to know
whether he will be released or not, or
whether they want to kill him be-
cause he is their political opponeni?
Is this called democracy?

Mr. Speaker: Order, order.
heard him.

Shri Mohammag Elias: At least you
shoulq force the Minister to reply.

1 have

‘Mr. Speaker: The answer .aas been
given.

Shri Hari Vishou Kamath: Cun-
sidering that during the last war, in
the midst of a blazing world contiag-
ration even the British impenalist
Government did release detenus
under the then DIR, inciuding Cong-
ress party detenus, on grounds of
health, on medical grounds, does not
the Government propuse to reiease
detenus detained now under the
Congress democratic  government’s
DIR on grounds of health? Is it a
settled policy? Would they not re-
lease detenus on medical grounds or
grounds of health at all? What is
their policy?

Shri Nanda: We ar: releasinz the
detenus on parole for various reasons,
including health condition,

Shri Indrajit Gupta: ‘The main de-
mand made by these hunger-strike
detenus is mnaturally their relcase.
May I know from the Minister whe-
ther he has given any fresh considera-
tion to the reiteration last week-—I
think it was in Madras-—by such an
eminent legal authority as the former
Attorney-General, Mr, Setalvad, to
the effect that the refusal to permit
these detenus to move the courts to
challende their orders of detention is
definitely an infringement of the
fundamental rights guaranteed by he
Constitution?

Mr. Speaker: Legal questions can-
not be asked.

Shri Indrajit Gupta: They are on
hunger strike,
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Mr, Speaker: Absiract questions of

law cannot be asked here even if Mr.

Setalvad has expressed his opinion.

Shri 8. M. Banerjee: May 1 point
oUl.. ..

Mr, Speaker: Shri Dinen Bhatta-
charya,
Shri Dinen Bhattacharya: The

Minister stated just now that every
six months the cases of detenus are
reviewed. May I know how many
reviews were made in the case of
Kerala and other detenus? What is
the basis of this review? These de-
tenus are inside jail for the last six
months. Is it their conduct inside
the jail that is reviewed or their past
conduct before their arrest? On
what basis is this review made?

Shri Nanda: There will be many
things to be taken into consideration,
including the conduct of those out-
side (Interruptions) .

Shri Dinen Bhattacharya: We want
a clarification because he has given
=ome absurd reply.

Shri H. N, Mukerjee: Are we not
entitled to know the exact positicn?
‘The review is made after six months.
If X ig detained for a period of more
than six months, we are certainly en-
titled to Enow whetner his case is
examined on the basis of what he does
during the course of those six months
or some period preceding that period
of gix months. 1f the gxamination is
of the conduct of people ocutside, in-
cluding those who are in Parliament,
then it is a matter which does not re-
late specifically to the case of X. So,
we are entitled to know as a matter
of fact, and not as a matter of politi-
~eal policy, as to how these reviews
are conducted.

Shri Nanda: I may just add that
when we take a decision regarding a
particular individual, it may be that
the same words uttered by a person
in certain circumstances may not be
taken very serious notice of. it iz
the condition which prevails in the
country, the threat to the security of

BHADRA 3, 1887 (SAKA)

Oral Answers 1688

the country, the total situation pie-
sent which is considered before deci-
sions are taken,

Mr. Speaker: Shri J. B. Singh
Shri S. M. Banerjee: Suir,
vour ruling,
Mr. Speaker: I will call him after-
wards.
it Wo Fo fag : & s TTRAT E
fFifrr R s sEa g
g #19 & 707 § fom &1 = faan g,
ar ag = fow afrarz ox Famw §
ot fem & afd sam § 1 # safay
7g ST T g ammr ¥ 0w

MW WEIET ;AT A TF qETT
T s 9q w1 s oy Sfad

=t Ao o fag : & zafad 7z 78

1 wani

geaw wgEa o gafad & e
T &, T srare wr fifed

=it o o fa¥ : Hgafed o &y 7
Fgar g fF difafesa afc w1 2 o
9T § g9 78 T § 1 @9 Dfafesa
TH T A qAG § | T F qife-
fem aT & 9 99 F 9T 9T g9 & v
T § Y AR Fgdt & fF AT @
g 1 e qifefesw a@e 37 w1
T 9T §UR AE T L, 99 F T
el 7 §, 99 F e g o
ardr &
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Mr, Speaker: Now, what is the
point of order of Shri Banerjee?

Shri 8. M. Banerjee: It is not a
point of order. I want your guidance

Mr. Speaker: Thers is nothing on
which I need give guidance. We will
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now take up the Calling Attention
Notice. Shri Bade.

Shri 5. M, Banerjee: In that case, 1
rise on a point of order if it satisfies
you. I am sorry to say that we can-
not say or ask anything if that is your
ruling. We want your guidance.

Shri Kapur Singh: He is permanent-
ly groping in darkness.

Mr, Speaker: Is it fair for the hon.
Member now to raise a point cf order?

He says that he wanis some guidance

and I say that there is nothing that
requires my guidance, Then, when
I pass on to the next item he says that
he is rising on a point of order, if it
satisfies me. Is it my satisfaction or
dissatisfaction that is needed here?
Even though he says that it is g
matter for guidance, what he wants is
something else. It is not a point of
order either. It is only by a point of
order that he can obstruct or interrupt
the proceedings of the House.

Shri S, M. Banerjee: I have cnly
one submission to rake. Without
knowing what is going to come from
my mouth, how could you say that no
guidance is required?

Mr. Speaker: This is not the place
for giving guidance on any point that
he likes. I have only one guidance
to give him, and that is that he may
kindly sit down.

Shri S. M, Banerjee: You are tak-
ing things too lightly,

Mr. Speaker: No.

Shri S. M. Banerjee: By your ruling
you have just now disallowed the
gquestion of Shri Indrajit Gupla. 1
wanted to rise immediately and ask
you whether we cannot quote any-
thing which appears in the news-
papers. The opinion of Mr, Setalvad
has appeared in the newspapers. (an
we not put guestions on the basis of
that information?

Mr, Speaker: I have ruled that no
abstract question of law can be asked.
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Shri 5. M, Banerjee: What is abs-

tract? I have got the newspaper re-
port here?

Mr, Speaker: If that is wrong, them
too it should be accepted. That has
to be borne in mind. 1f he does not
agree with me, then too he has to ac-
cept my decision, Discipline re-
quires that.

Shri 8. M. Banerjee: That is a law—
less law,

Shri Ranga: How can the ruling of
the Speaker be discussed in the
House? If need be, there can be a
regular motion for discussion on that.

Shri S. M. Banerjes: I am only ask-
ing for guidance.

Shri Ranga: I am also asking for
guidance., Sir, if I am not satisfied
with the ruling, I am free to come to
your chamber and discuss it. Other-
wise, I can bring forward a regular
motion for discussing it. How can we

go on discussing a ruling here and
now?
Mr, Speaker: That is exactly the

right attitude that ought to be takem
by every hon. Member. Now we will
take up the Calling Attention Notice-

WRITTEN ANSWERS TG
QUESTIONS

Conference on Role of Late
Shri Nehru

*188. Shri Shree Narayan Das: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that the
UNESCO has decided to organise
a round table conference of cultural
leaders on Shri Nehru's role im
modern world;

(b) if so, the venue of the confer—
ence; and

(¢) the nature of India's participa—
tion in the conference? ’

The Minister of Education (Shri Bk
C. Chagla): (a) Yes, Sir.
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(b) New Delhi.

{e) It is expected that one or two
eminent personalities from India will
be invited to participate in the Round
Table. The Government of India
will also provide necessary facilities
for the Conference.

Re-employment of Retired Civil
Servants in Private Sector

r Shri P. R. Chakraverti:
'139-] Shri P. C. Borooah:
"] Shri Bibhuti Mishra:
| Shri K. N. Tiwary:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have
accepted the Santhanam Committee's

recommendations that retiring ecivil
servants should not be allowed
to accept employment in private

sector for a period of two years after
retirement;

(b) whether the legal complications
have been studied and measures
taken to get over the same; and

(e) whether there is any proposal
to debar the pension holders from
drawing their pension in case they
took up private job after retirement?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
to (c). The Santhanam Committee
have récommended that, if it is legal-
ly permissible, Government servants
should be prohibited from accepting
any commercial employmenty in the
private sector, for two years after re-
tirement, and that breach of this rule
should entail forfeilure of pension.
These recommendations and their
legal implications are under can-
sideration.

Pakistanis found in India without
Passports
[ Shri Rameshwar Tantia:
'l’.J Shri Kinday Lal:
"7 Shri Vishwa Nath Pandey:
Shri Raghunath Singh:
Will the Minister of Home Affairs
be pleased to state:
(a) whether it i a fact that many
Pakistani nationals have been found
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in India without wvalid passports
auring the last three months;

(b) if so, the number of persoms
arrested throughout the country; and

(c) the action taken against them?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) to (c). A statement is
laid on the Table of the House. [Pla-
ced in Library. See No. LT-4612/65].

Santhanam Committee’s
Recommendations

[ Shri Vishwa Nath Pandey:
| Shri Indrajit Gupta:
| Dr. Mahadeva Prasad:
*191.< Shri Ram Harkh Yadav:
Shri S. N. Chatorvedi:
lShrl D. C. Sharma:
Shrimati Ramdulari Sinha:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No, 234 dated the
3rd March, 1965 and state the progress
go far made in regard to the consider-
ation and implementation of the
Santhanam Committee’s recommenda-
tions?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathij: A
statement giving the informaticn is
laid on the Table of the House.
[Placed in Library, See No. LT-4613/
65].

Complaints against Ministers and

High Officials

*192, Shri Harish Chandra Mathur:
Will the Minister of Home Affairs be
pleased to state:

(a) the number and nature of com-
plaints made during the last one year
and those pending though made
earlier, against those ip political
authority and the officers of Joint
Secretary and higher status, both at
the Centre as well as in the States;
and

(b) the names of persons concerned
and action taken by Government in
the matter?

The Minister of Home Affairs (Shri
Nanda): (a) and (b). The informa-
tion is being collected and will be
laid on the Table of the House,
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Representation from Kerala
Detenns
{ Shri Warior:

ri Vasndevan T
*193 J Shri Vasud Nai
") Shri Prabhat Kar:

| Shri Indrajit Gupta:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have re-
ceived representations from the de-
tenug in Kerala State for family al-
lowance and liberalisation of parole
facilities; and

(b) if so, the action taken on such
representations?

The ®nister of State ia the Minis-
try of Home Affairs (Shri Hathi): (a)
Yes, Sir.

(b) The representaticns are con-
sidered on merits by Government and
family allowance and parole sanction-
-ed in deserving cases.

Secret Document Circulated in Kerala

.10, [ Shri Mohammed Koya:
1\ Shri Bagri:

Will the Minister of Home Affairs
‘be pleased to refer to the reply given
to Starred Question No. 379 on the
10th March, 1965 regarding the
mystery document ecirculated in
Kerala and state:

(a) whether the enquiry into this
‘matter has since been completed; and

(b) if so, the result thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (&)
and (b). The case is still wunder
investigation. So far no useful clue
has been found.

Allotment of Sheps to Burmese
Repatriates

*195, Dr. L. M. Singhvi: Will the
Minister of Rehabilitation be pleased
to state:

(a) whether Government have
issued any imstructions to the NND.M.C.
and Municipal Corporation of Delhi
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for the allotment of shops (n priority
basis to the displaced persons from
Burma;

(b) if so, how many refugees have
so far applied for allotment of shops
to the New Delhi Municipal Com-
mittee and Municipal Corporation of
Delhi and how many cases have been
considered; and

(c) if answer to part (a) above be
in the negative, the reasons therefor?

The Minister of Rehabilitation (Shri
Tyagi): (a) In the general instruc-
tions issued by the Government of
India to State Governments including
Delhi Administration for the rehabili-
tation of repatriates of Indian origin
from Burma, it has been laid down
that special concessions may  have
to be extended to the repatriates in
the matter of allofment of land, plots
for buildings etc. No specific instruc-
tions have been issued by the Govern-
ment of India to any Municipal Board
or Corporation for allotment of shops
to the repatriates,

(b) Two applicationg receivegq by
the New Delhi Municipal Committee

were rejected by the Committee.
However, the applicants have ap-
proached the Delhi Administration

and the matter is under consideration.
The Municipal Corporation of Delhi
has not received any application.

(c) Does not arise.

Foreign Tour of Education Minister
*196, Shri Bagri: Will the Minister
of Education be pleased to state:

(a) whether it is a fact that he
visiteq Yugoslavia and Czechoslovakia
in June, 1965;

(by if so, the purpose of his visit;
and

(c) the results achieved thereby?

The Minister of Education (shri
M, C. Chagla): (a) Yes, Sir.

(b) The wvisit was in Tesponse to
the invitations extended by the
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Yugoslav and Czechoslovak Ministers
of Education and Culture and to hold
discussions with them for the Promo-
tion of educational, cultural and scien-
tific relations between India and those
countries.

(c) The wvisit strengthened the
friendly relations between India and
Yugoslavia and Czechoslovakia, and
was availed of for finalising plans for
educational, cultural and scientific ex-
changes under the Cultural Agree-
ments between India and those coun-
tries.

Cases pending in High Courts

Shri D. C. Sharma:
Shri A. N. Vidyalankar:
'19’1< Shrimati Tarkeshwari
| Sinha:
| Shri H. C. Linga Reddy:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that 2'63
lakh cases are pending in the High
Courts out of which 88,000 are more
than 2 years old;

(b) whether it is a fact that High
Courts have been adding roughly
20,000 cases per year to their arrears
although the number of Judges has
been increasing every year; and

(¢) if so, the reasons therefor and
the steps proposed to be taken in the
matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
Yes; this was approximately the posi-
tion on 31-12-1964.

(b) If by arrears is meant pending
case, there wag an increase exceed-
ing 20,000, only during the year 1964.

(¢) The main reason for increase in
the pendency of cases in the wvarious
High Courts is that institutions stead-
ily increased and though the dispo-
salg also steadily increased they did
not keep pace with the institutions.
The strength of the wvarious High
Courts is being constantly reviewed
and additional Judges are being ap-
pointedq where necessary.
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Age for Admission to Universities

*198. Shri Sham Lal Saraf: Will the
Minister of Education be pleased to
state:

(a) whether Government are aware
of the reduction in age limit for entry
to University education to 131 years
by the Kerala University;

(b) whether Government are also
aware of the adverse reaction to such
a move elsewhere in the country; and

(c) whether Government are con-
templating the desirability of pres-
cribing a national minimum standard
for the entry of students into the
University education?

The Minister of Education (Shri
M. C. Chagla): (a) The Kerala Uni-
versity has introduced during the
session 1964-65, a two-year Pre-degree
course as a first step towards reorga-
nisation of the pre-University and
three-year degree courses. Having
regard to the recominendations of the
University Grants Comrmission that
the minimum age for admission to
the first year of the three-year degree
course should be fixed at 16 plus on
1st October of the year of admission,
the University hag decided that the
minimum age for admission to the
two year Pre-degree course be fixed
at 14 plus. For the years 1964-65 and
1965-66, however, the University has
relaxed the minimum age rule and
fixed it at 134 years as on 15th, July
of the wyear of admission. Thus, the
age at entry to University education
(first year of the three year degree
course) will be a minimum of 15 years
6 months during 1966-67 and 1967-68,
and 16 plug later,

(b) Government are not aware of
any adverse reaction elsewhere in
the country.

(¢) The University Grants Commis-
sion expressed the view in 1960 that
while 17 plus might be the desirable
minimum age to be preseribed, it
would be difficult to enforce this age
limit immediately. It, therefore, sug-
gested to the universities that for the
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present as a first step, the minimum
age of 16 plus '‘may be prescribed for
admission to the first degree courses.
A number of universities have ac-
cepted this recommendation,
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Citizenship for East Pakistan
Immigrants

*200. Shrimati Renu Chakravartty:
Will the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that hund-
reds of displaced persons from East
Pakistan who came over during the
last riots have surrendered their
Pakistan passports and have applied
for citizenship of India;

(b) whether it is also a fact that
local authorities have been given in-
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?tructions to keep these cases pend-
ing;

_(e) whether these people are being
given Indian citizenship; ang

(d) if not, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): ()
Yes; some such persons have done so.

(b) No, Sir,

(c) Yes, provided they fulfil the
conditiong as laid down in the Citizen-
ship Act, 1955, and the Rules there-
under,

(d) Does not arise,

Reduction in the price of Crude 0il

Shri Raghunath Singh:
"Shri P. C. Borooah:
Shri P. R. Chakraverti:
Shri Solanki:
Shri S. M. Banerjee:
*201. ¢ Shri Indrajit Gupta:

1 Shri Yashpal Singh:

Shri Ram Harkh Yadav:

Shri Madhu Limaye:
Shri Onkar Lal Berwa:
Shri R. 5. Pandey:
_ Shri Jashvant Mehta:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that the
Burmah Shell Company has recently
reduced the prices of crude oil it im-
ports for its refinery in Bombay;

(b) it so, to what extent and how
far it is likely to affect a saving in
foreign exchange annually; and

(c) whether other Companies have
also been asked to reduce the price
of crude oil imported by them and if
#0, their reactions?

The Minister of Petrolenm and
Chemicals (Shri Humayun Kabir):
(a) Yes, Sir.

(b} Burmah-Shell have reduced the
price of Aghajari Crude by 7 cents and
of Kuwait Crude by 4 cents per barrel
with effect from 1-7-1965. This iz ex-
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pected to yield an annual foreign ex-
change saving of about Rs. 60 lakhs.

(c) Yes, Sir. The other two oil
companies, viz., Esso and Caltex, have
also agreed to reduce the price of
Crude oil imported for their respec-
tive refineries from the same date.
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Canseg of Procedural Delays

Shri P. C, Borooah:
Shri Rameshwar Tantia:
Dr. L. M. Singhvi:
Shrimati Saviiri Nigam:
Shri D. J, Naik:

Shri Yashpal Singh:
Shri Bibhati Mishra:
Shri K. N. Tiwary:
Shri N. P. Yadab:

Shri D. N. Tiwary:
Shrimati Tarkeshwari

Sinha:
| Shri Maheswar Naik:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Primz Minister
has suggested the formation of a
small Committee of Ministers, assist-
ed by officials to study *he causes of
procedural delays and suggest mea-
sures to speed up administrutive
work;

(b) whether it is proposed to set
up a single authority to accord sanc-
tion in a Ministry to avoid delay;
and

I

204,
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(c) what steps are being taken to
introduce effective innovationg in the
existing system of checks and bal-
ances?

The Minister of Home Affairg (Shri
Nanda): (a) Yes, a Minister-level
Committee has been set up to go into
the problem of administrative delays
and allied matters, It is assisted by
a small committee of Secretaries.

(b) No, Sir.

(¢) Various steps are under consi-
deration, in addition to measureg al-
ready undertaken through the Depart-
ment of Administrative Reforms.

Products

[ Shri P. R, Chakraverti:
| Shri P. C. Borooah:
Shri Rameshwar Tantia:
Shri Surendra Pal Singh:
Shri Shree Narayan Das:
Sihri Prakash Vir Shastri:
»ori Yashpal Singh:
Shrimati Tarkeshwari Siuaa:
Shri Daji:
Shri Mohammad Elias:
Shrimati Vimla Devi:
Shri Seszhiyan:
Shri D. C. Sharma:
Shri Ram Harkh Yadav:
LShri Jashvant Mehta:

Will the Minister of Petroleum and

Chemicals be pl d to state:

Distribution of Petroleum

%
]
S N ——

(a) whether it is a fact that Gov-
ernment huve evolved a programme
for the movement of petroleum pro-
ducts in consultation with the 0il
Companies;

(b) if so, whether the latter strictly
adhered to this programme; and

(c) if not, the steps taken by Gov-
ernment to ensure proper ‘movement
and distribution of kerosene and
high speeq diesel oils?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) Yes, Sir. Monthly movement
plans were drawn up in June, 1965.

(b) After an initial period of about
two weaks, the implementation of
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this programme has by and large been
satisfactory,

(c) Does not arise, However,
monthly movement plans will conti-
nue to be framed and their imple-
mentation watched,

Peiroleum Products from U.SS.R.

[ Shri Rameshwar Tantia;
Shri P. C. Borooah:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:

*206. / Shri Basappa:

i Onkar Lal Berwa:
Shri Yashpal Singh:
Shri Jashvant Mehta:
Kapur Singh:
Shri Seolanki:

( Shri Bagri:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that
U.S.5R. has agreed to supply to India
double the quantities of petroleum
products asz compared to those sup-
plied in 1064;

(b) if so, the total guantity to be
supplied this year;

(c) the terms offered for the supply;

(d) whether it is also a fact that
the Soviet oil products are cheaper
than those mmported from the Western
countries; and

(e) if so, the difference in the
priceg thereof?

The Minister of Petroletm and
Chemicals (Shri Humayun Kabir):
(a) Yes, Sir, The imports of petro-
leurn products from USSR during
1965 will be somewhat more than
double the guantities imported in
1964.

(b) A total quantity of about 1'5
million tonnes is proposed to be im-
ported during the current year.

(c) to (e). These details cannot be
disclosed in the public interest, but
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it may be stated that the prices of
Soviet oil products are generally les-
ser than those imported from other
sources.

Future of Dadra, Nagar Haveli,
Daman and Diu

(" Shri Raghunath Singh:

| Shri Vishwa Nath Pandey-
*207. { Shri Narendra Singh

| Mahida:

| Shri Jashvant Mehta:

|_ Shri Bagri:

Will the Minister of Home Affairs
be pleased to state:

(a) whether any decision has been
taken regarding the future set-up of
Daman, Diu, Dadra and Nagar
Haveli; and

(b) if so, whether the wishes of
the people of these territories are
also proposed to be ascertained in
the same way as that of Goa to
decide the future set-up thereof?

The Minister of Home Affairs (Shri
Nanda): (a) No, Sir.

(b) Doeg not arise,

All-India Educational Service

[ Shri P. C. Borooah;

Shri D. C. Sharma:

Shri Rameshwar Tantia:
Shri S. C. Samanta;
Shri Subodh Hansda:
*208. ! Shri Ram Harkh Yadav:
Shri Vishwa Nath Pandey:
Shri Bibhuti Mishra:

Dr. L. M. Singhvi:

Shri Heda:

Shri Basappa:

L Shri Yashpal Singh:

Will the Minister of Home Affairs
be pleased to state:™

(a) what is the response of diff-
erent States fo the proposal for con-
stituting an All India Educaticnal
Service; and ~

(b) the decision taken by Govern-
ment in the light thereof?

The Minister of State in the Ministry
of Home Affairs (Shri Hathi): (a) All
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the States have accepted in principle
the proposal to constitute the Indian
Educational Service.

(b) The Government are ‘aking
steps for the formation of the Indian
Educationa] Service. A resolution Las
bean adopted by the Rajya Sabha in
its sitting on 30th March, 1965 declar-
ing it necessary and expedient in the
national interest to provide for the
creation of the Indian Educational
Service. Further processing is being
done in consultation with the States.

Rehabilitation of Indians from Burma

Shri Ram Harkh Yadav:
598. { Shri Vishwa Nath Pandey:
(_ Shri Rameshwar Tantia:

Will the Minister of Rehabilitation
be pleased to state:

(a) whether it is a fact that the
Rajasthan Government are making
arrangements for rehabilitating large
number of displaced persons from
Burma; and

(b) if so, the details of the plan
and the contribution of the Central
Government thereto?

The Minister of Rehabilitation (Shri
Tyagi): (a) and (b). 17 families of
Burma repatriates have gone to Rajas-
than so far and out of these, 15 have:
applied for business loans. A scheme
for the grant of business loans up to
Rs. 2,000 per family has already been
sanctioned and the applications are
being processed by the State Govern-
ment under the scheme, The Central
Government would advance up to 80
per cent of the amount required for
the loans and the remaining 20 per

cent will be provided by the State
Government.

Other measures of rehabilitation
suggested to the State Government

are employment of the repatriates in
Plan projects and settlement under
land reclamation scdhemes sponsored:
by the Ministry of Food & Agricul-
ture.
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Books on Technical Subjects

599. Shri Ram Harkh Yadav: Will
the Minister of Edmcation be pleased
to state:

(a) whether it is a fact that the
Government of U.S.A. have presented
a large number of books to the Uni-
versity Grants Commission on Tech-
nical Subjects;

(b) if so, the nature of the books
so supplied; and

(¢) how Government propose to
utlise these books?

The Minister of Education
M. C. Chagla): (a) Yes, Sir,

(Shri

(b) and (c). 482 books relating to
Higher Education, Economiz Develop-
ment and allied subjects are placed
in the University Grants Commission
Library for reference and use by the
Officers of the Univern-ity Grants
Commission and other scholars who
whish to consult them,

Kerala Consultative Committee

600 S Bhri A, V. Raghavan:
" Shri Pottekkatt:

Will the Minister of Home Affairs
be pleased to state whether there is
any proposal to provide con:essional
rates to members of the Kerala Con-
sultative Committee during their stay
in Government Hostels?

The Minister of State in the Minis-

try of Home Affairs (Shri Hathi): No
Sir.

Find of Roman Coins near Bangalore

“ 601. Shri Ram Harkh Yadav: Wil
the Minister of Education be pleased
to state:

(a) whether it is a fact that 240
‘Silver coins belonging to the period
of Augustus Caesor, the Roman Em-
peror, were found near the runway
at the Hindusthan Airport, Bangalore
en the 23rd May, 1965; and

(b) if so, the detailed facts leading
40 the discovery of the find and its
historical significance?

The Minister of Cultural Affairs in
the Ministry of Education (Shrl
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Hajarnavis): (a) Yes, Sir; but 251 and
not 240 silver coins were found. 19 of
these belong to the period of Emperor
Augustus (27 B.C—AD. 14), 229 to
the period of Emperor Tiberius (AD.
14—AD. 37). ang the remaining 3 are
in a fragmentary condition.

(b) The discovery was 'made acci-
dentally while earth-work excavation
wag in progress for the construction
of a runway. This, along with the
previous hoards of Roman coins pre-
vious]y discovered in several partg of
India, goes to show that there was
brisk cultura] and commercial inter-
course between India and Rome dur-
ing the first century A.D.

Cochin Municipal Corporation

os2. J Shri A. K. Gopalan:
‘) Shri Mochammed Koya:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have re-
ceived the report of the Special
Officer on the formation of Cochin
Municipal Corporation in Kerala;

(b) the areas to be included in the
Corporation;

(c) the population to be covered by
the proposed Corporation;

(d) the number of Wards and Mem-
bers the Corporation is likely to
have; and

(e) when the Corporation will come
into existence?

The “Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)

Yes Sir.

(b) The areas to be included have
not been finally decided yet.

{c) to (e). Do not arise,
Alleged attack by R.S.S. Workers

603. Shri A. K. Gopalan: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that
Rashtriya Swayam Sevak

some
Sangh
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wolunteers attacked Muslims at Cana-
nore in Kerala recently;

(b) if so, the action taken in the
matter; and

(c} the precautions taken against
the recurrence of such incidents in
Future?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
fa) No Sir,

‘(b) and (c). Do not arise,

@Grants to Municipal Corporation in
Kerala

®04 Shri A. K. Gopalan: Will the
Minister of Home Affairs be pleased
to state: .

(a) whether it is a fact that Gov-
ernment have agreed to increase the
grant to the Corporations and Muniei-
palities in Kerala;

{b) if so, the basis thereof;

f{c) whether small Municipalities
will be given grant at the increased
rates; and

4d) if not the reasons therefor?

The Minister of State in the
Mimistry of Home Affairs (Shri Hathi):
(a) Government have adopted certain
principles for the payment of grants
1o Municipal Councils and Corpora-
tions, which may result in the increase
of grant in some cases.

(b) According to the principles ac-
wepted, Municipal Councils and Cor-
porations wil] be paid an annual
general purpose grant on ‘per capita’
basig angd special purpoge grant based
on the expenditure incurred by the
Municipal Councils and Corporations
on specified services.

{¢) Minor Municipalities are not
exempted from the benefit. On the
other hand, they are eligible under
the principles adopted, to get annual
general purpose grant at Rs, 1.50 per
head of population and special pur-
pose grant at 66 per cent of the

965 (Ai) LSD—3.
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actua] expenditure incurred by them
on the specified services,

(d) Does not arise,

Rest House in Vizhijam

§05. Shri A. K. Gopalan: Will the
Minister of Home Affairs be pleasea
to state:

(a) whether Government propose to
eonstruct a Rest House zt Vishijam
(Fish harbour) in Trivandrum district
in Kerala;

(b) if so the estimated cost there-
of; and

(c) when it is expected to be com-
pleted? .
o

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
There is no proposal to construct -

Rest House at Vizhijam Fishing
Hurbour. But there ig a proposal o
construct an  Inspection Bungalow
there.

(b} The estimated cost of this In-
spection Bungalow is Rs, 43,200,

(c) The building is nearing com-
pletion.

Sea Erosion in Kerala

606. Shri A. K Gopalan: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government are aware
that considerable loss of property was
caused due to sea erosion at Telli-
cherry in Kerala during February,
this year;

(b) if se, the estimated loss result-
ing therefrom; and

(c) the assistance rendered to the

affected people?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
In February last, sea erosion occurred
at Dharmadam which is 3 miles north
of Tellicherry Town, in which a por-
tion of the beach of approximate
length of 1200 ft. and width of 68 ft.
was affected.
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(b) The estimated loss is
ERs, 9,000 only.

about

(c) The victims of sea erosion num-
bering eight were granted a total fin-
ancial assistance of Rs, 250 for re-
planting their cocoanut trees.
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Joint Consultation and Compulsory
Arbitration Scheme

608. Shrimati Ramdulari Sinha:
Will the Minister of Home Affairs
be pleased to lay on the Table of the
House the scheme regarding the Joint
Consultation and Compulsory Arbi-
tration as indicated in Para 16 of the
Annual Report of the Ministry for
1964-657

The Minister of State in the Minis-
iry of Home Affairg (Shri Hathi): A
copy of the Joint Consultation and
Compulsory Arbitration Scheme for
Central Government employees, |is
laid on the Table of the House. [Pla-
ced in Library. See LT-4615/65].

Constitution of National Councll

609. Shrimati Ramdulari Sinha:
Will the Minister of Home Affairs
be pleased to lay on the Table of the
House g copy of the model constitu-
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tion of the National Council as refer-
red to in parg 16 of the Ministry’s
Annual Report for 1964-65?

The Minister of State in the Minis—
try of Home Affairs (Shri Hathi): A
copy of the draft constitution of the
Nationa]l Council is placed on the
Table of the House. [Placed in Lib—
rary. See No. LT-4616/65].

g af g w1 FEwo

610. sfiwelt TwgErt fag o
T oEEw  Adr A ofww fi
FryaaTe weat aa A1 feEmEl
F TF Tid T97 929 9¢ T@A &7 9T
F47 ST & @FEE &7 1964-65
F1 ars foiE & 90 16 & Ieomg
g7

T wAEW R oAy (s
grat) - o afmy & FEEE
grawt aan #1 fegrmat @ o wfy
e F AAMTEA 9T T@ AT T &0
[geasma & &t #f, Wad e
LT-4617/65] ' =@ =R =
et sifw w0 wE fem mar

Gasoline

611. Shri Narendra Singh Mahida:
Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is g fact that the:
Indian Institute of Petroleum has
approached the Indian Standards Ins-
titution to take steps to increase the
octane number of gasoline sold in the
market;

(b) whether it is also a fact that
the Institute has suggested that the
octane number should be increased, to:
83 for better performance cf motor
engines in India; and

(c) if so, the steps Government
propose to take in the matter?
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The Minister of Petroleum and
Chemicals (Shri Humayum Kabir):
(a) and (b). The request for raising
the octane number of motor gasoline
from 79 to 83 was made by the Assc-
ciation of Indian Automobile Manu-
facturers in a report submit‘ed tor
consideration of the Indian Standards
Institution. At the instance of the
Indian Standards Institutivn, the
Indian Institute of Petroleum carried
out a study and recommended that
the octane number of motor gasn-
line be so raised.

{c) The proposal is under examina-
tion,

Institute of Oceanography at Cochin

612, Shri A V. Raghavan: Will whe
Minister of Education be pleased to
state:

(a) whether there is any proposal
to set up an Institute of Oceanograchy
at Cochin; and

(b) if so, when it will start fune-
tioning?

The Minister of Educatlon (Shri
M. C. Chagla): (a) The Governing
Body of the Council of Scientific and
Industrial Research has approved ihe
setting up of an Institute of Oceano-
graphy but its location is still under
consideration.

(b) During the IVth Five
Plan period.

Admission to Kerala Colleges

613, Shri A. V. Raghavan: Will the
Minister of Eduecation be pleased to
state:

Year

(a) whether any proposal is under
consideration to fix a minimum per-
centage of marks in the Secondary
School Leaving Certificate Examina-
tion for entry into the college;

(b) whether any decision has bern
taken in the matter; and

() if go, the nature thercof?

The Minister of Education
M. C. Chagla): (a) No, Sir.

(b) and (c). Do not arise.

(Shri
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Naga Attack on Shingat Police Outpost

614 Shri P. C. Borooah: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact thal a gang
of armed Naga hostiles attacked
Shingat police out-post on the 3rd
June, 19635;

(b) if so, the number
killed in this incident; and

of persons

() Government's reaction thereto?

The Ministey of State in the Minis-
try of Home Affairs (Shri  Hathi):
(a) and (b). In the morning of June 4.
at 01:30 hrs, a mixed group of 30
Baite and Chin volunteers (not Naga

hostiles) attacked Thingngat (ot
Shingat) police out-post with rifles,
sten-guns and hand-grenades. The

fire was returned. One police cons-
table was killed.

{¢) Reinforcements of Manipur
Rifles were rushed to Thingngot and
a case was registered at Churachand-
pur Police Station. Eight persons
were arrested in this connection. The
local authorities were alerted to take
adequate precautionary measures
against the attacks by the hostiles.

Pilanj T.V. Patent

(Shri Bibhuti Mishra:
615, . Shri K. N. Tiwary:
| Shri N. P. Yadab: E

Will the Mirister of Education be
pleased to state:

(a) whether it is a fact that lead-
ing Indian industrialists are negotiat-
ing with the National Research
Development Corporation for permis-
sion to use the Pilani T.V. Patent for
commercial manufacture on a non-
exclusive basis; and

(by if so, Government's
thereto?

The Minister for Education (Shri
M, C. Chagla): (a) and (b). Yes,
Sir. A number of offers were receiv-
ed and were considered on their

reaction
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merits, The Board of Directors of the
National Research Development Cor-
poration have since accepted offer of
one party to manufacture T.V. sets on
non-exclusive basis. The Board fur-
ther decided to consider the oifers of
other suitable parties un the same
terms and conditions,

Petro-chemical Complex near
Gauhati Refinery

616. Shri P, C. Borooah: Will the
Minister of Petrel and Chemicals
be pleased to state:

{a) whether any scheme has been
drawn up for the set!ing up of a
Petro-chemical complex around the
Gauhati Refinery in the Fourth Plan;

(b) if so, the broad outlines there-
of; and

(c) the nature and extent of hy-
products avai'able from the refinery
to be utilised by this complex?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) No,

.-('g) and (c). Do not arise.

Indravati-Sabri Basin Development

Shri Vidya Charan Shukla:
Shri Bagri:
617 J Shri Subodh Hansda:
‘Y Shri R. S. Pandey:
Shrl Ram Sewak:
LShn P. G. Sen:

Will the Minister of Rehabilitation
be pleased to refer to reply given
to Unstarred Question No. 1460 dated
the 24th March, 1965 and state:

(a) whether the team appointed to
study the irrigation and hydro-elec-
tric potentials of Indravati-Sabri
basin has since submitted its report;

(b) if so, the main recommendations
thereof; and

(c) the action taken by Government
therson?

AUGUST 25, 1965
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The Minister of Rehabilitation (Shri
Tyagi): (a) Yes, Sir.

(b) A summary of the report giving
broad recommendations is laid on the
Table of the House. [Placed in Lib-
rary, See No. LT-4618/65].

(c) As suggested by the team, the
Madhya Pradesh Government has
been requested to arrange for detaii-
ed investigations on certain specific
points indicated by the team to enablc
the Chitrakot Project to be proces-
sed for sanction. In respect of the
other projects it is considered that
an over-all Basin Plan for the Indra-
vati-Sabri basin should be prepared
before further investigations on the
projecls suggested in the Report are
undertaken. Arrangements for the
preparation of the Plan are accord-
ingly being made.

Investigations against Dandakaranya
Officials

618 Shri Vidya Charan Shukla:
" Shri R. S. Pandey:

Will the Minister of Rehabilitation
be pleased to refer to the reply given
to Unstarred Question No. 909 on the
10th March, 1965 and state:

(a) whether the investigations into
the charges against the officials of the
Dandakaranya project has since been
completed;

(b) if so, the number of officials
involved;

(e) the particulars of charges against
them; and

(d) the action taken against them?

The Minister of Rehabilitation
(Shri Tyagi): (a) No, Sir.
(b) to (d). Dg not arise.

TR A% FHTE
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National Integration Council

6L S Shri B.amoishwar Tantia:
"\ Shri Bagri:

‘Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 566 on the
24th March, 1965 and state:

(a) whether a decision to convene a
meeting of the National Integration
Council has been taken; and

(b) it so, the place and time where
the meefing will be held?
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The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) The matter is still under cons-
deration.

(b) Does not arise at present.

National Book Trust

[ Shrimati Savitri Nigam:
€22.{ Shri 8. C. Samanta:
| Shri M. L. Dwivedi:

Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No, 1446 on the
24th March, 1965 and state:

(a) the impact of reorganisation of
National Book Trust on the basis of
recommendations of the Tara Chand
Committee; and

(b) whether all the drawbacks
which were noticed in this work have
been removed?

The Minister of Eduocation (Skri
M. C. Chagla): (a) The reorganisa-
tion of the Trust has resulted in over-
all improvement in its activities and
administration,

(b) The present set-up of the Trust
is by and large free from the draw-
backs mentioned in the Tara Chand
Committee Report.

Sale of Books by Akademis

623. Shrimati Saviiri Nigam: Wil
the Minister of Education be please(
to refer to the reply given to Unstar-
red Question No. 1444 on the 241
March, 1965 and state the action
taken on the recommendations made
by the Special Committees appointad
by Sahitya Akademi and Lalit Kala
Akademi to increase the sale of books
published by the wvarious Akademis?

The Minister of Cultural Affairs in
the Ministry of Education (Shri
Hajarnavis): The Sahitya Akademi
has, on the recommendations of ils
Special Committee, so far taken the
following major steps to boost up
sales of its publications:

(1) The sales wing of its
has been strengthened;

office
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(2) Arrangements have  been
made with some State Gov-
ernments to display its publi-
cations at Information Cen-
tres;

(3) The publications are sent to
periodicals for review;

(4) A mgnthly News Bulletin
has been started which carries
information about its publi-
cations. The Bulletin is dis-
tributeq free;

(5} Brochures and Leaflets are
published in wvarious Indian
languages giving information
about the publications, and
advertisements are issued in
periodicals;

(6) Arrangements for the sale of
the publications through pri-
vate book sellers have been
made.

The Lalit Kala Akademi has recently
decided to explore the possibility of
entrusting the sale of its publications
to the Publications Division of the
Ministry of Information and Broad-
casting. A sales and display counter
is alsp proposed to be started at its
office. It is also proposed to contact
the State Governments; Universities
and the University Grants Commission
to buy the publications.

0Oil Deposits under the Sea

( Shrimati Savitri Nigam:

| Shri P. C. Borooah:
Shri Mohammed Koya:
Shri Ram Sewak:

7 Shri P. G. Sen:

| Shri Madhn Limaye:

| Shri Ram Sewak Yadav:

| Shri R. S. Pandey:

Will the Minister of Petroleum and
Chemicals be pleased to refer to the
reply given to Unstarred Question
No. 532 on the 3rd March, 1965 and
state the progress since made to as-
certain the prospects of finding oil
deposits under sea near Madras,
Kerala, Cambay beach and Kutch?

624,
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The Ministey of Petroleum and
Chemicals (Shri Humayun Kabir):
In the area around the mouth of the
Gulf of Cambay, there are indica-
tions of the presence of some large
structures. Their detailed seismic
survey will start in October, 1965 and
depending on results, deep drilling is
expected to start from January next.

Seismic surveys are continuing in
the Coromandel Coast.

Maulti-purpose  Schools

{ Shri M. L. Dwivedi:
625.{ Shri 8. C. Samanta:
| Shri Subodh Hansda:

Will the Minister of Education be
pleased tp state:

(a) the decision of Government re-
garding the inclusion of technical sub-
jects in the curriculum and courses of
study at the secondary stage;

(b) the reasons for not intredueing
such courses in the Union Torritories;

(c) the progress made in the estab-
lishmen:. of Multi-purpose schoals;
and

(d) the difficulties experienced in
imparting technica! education at the
secondary stage to such children who
do not have interest in literary edu-

cation in order that they may earn
their living?
The Minister of Education (Shri

M. C. Chagla): (a) The pre-indepen-
dence educational sysiem was re-orga-
nised on the recommendation of the
Secondary Education Commission by
providing diversified courses through
the multi-purpose schools offering
courses in Humanities, Science, Tech-
nical subjects, Commerce, Agricul-
ture, Fine Arts and Home Science.
The technical subjects taught at the
secondary stage are now to be stren-
gthened so as to have enough practi-
cal content to give to the students pro-
fessional skills for undertaking mid-
dle level skilled jobs in the particular
profession. In other schools techni-
cal subjects are intended to facilitate
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better comprehension of regular sub-
jects or to give a technical “bias” to
she students.

(b) Such courses have been intro-
duced in schools in the Centrally
Administered Union Territories also,
wherever feasible and necessary,

{¢) The number of multi-purpose
schools increased from 374 in 1955-56
1o 3,873 in March, 1964.

(d) These are lack of funds, lack
of adequate number of qualified and
trained teachers and the social status
altached to degrees in general educa-
tion and tg white-collar jobs which
attract more students than the tech-
mical courses.

Vigilance

Commissioners’ meet at

Bangalore

[ Shri Bibhuti Mishra:
626.{ Shri K. N. Tiwary:
ishrl Jashvant Mehta:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
State Vigilance Commissioners met at
Bangalore in June, 1965;

(b) if so, the subjects discussed:
and
(c) the reaction of Government

thereto?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
{a) Yes, Sir.

(b) angd (c¢). The discussions were
mainly designed to evolve proper con-
wentions and traditions. The main
purpose of the meeting was to enable
the Vigilance Commissioners to ex-
change notes about their experiences
and to discusz problems of mutual in-
terest go as to enable them to estab-

lish proper conventions and traditions.

“The discussions were of a purely in-

formal and confidential nature. No.

formal resolutions were adopted or
‘Tecommendations made,

BHADRA 3, 1887 (SAKA)

Written Answers 1720

W v

&t §o Ho WA :
st #o wo frEdt :
LCﬁ gam gaar

#47 Wfeaw Wit @AW HAT 0
FATA FT FI7 F490 5 :

(%) za% Fu1 w101 & fp feet &
gfeqq omw wwAt &1 T 85 9
st fae fawar & ora fs war Fafrat
w1 g1 8647 afa faet fawar &

() =8 AT F gL A F
oy a7 Frm wsA T R E; WX

() =g #a1 a% 79 § fr 3o
= Frafaut miw § soe ST
FTENE !

Wfmw st wow w@ft (s
g wfae) ¢ (F) 9 (@), ¥
HETT FFfAAT  (ex-companies ) &
e TG AT 3T F H7a 97 9T
Az feafe (waiq g ) & faaor £t
forgwam fsa 7o ) fraif st d )
T g gra fraifa @ af g9
Figal & IEIX 9T symrfeaAl
(ex-dealers’ ) & 7o91 & forw awerrs &7
g faesdt (W1 gl @)
A gfasfat grr ffees st
s & | I FmT d QR
77 &, T ¥ aTATTAT FeATE 7 ST
3, (saiq faelt 1 sont & fog
FTUEET) I I, AT weria® faasady
w1 Y, afagT av T9T Wy 57
ud At wrfs WY ST e @ 0 20
Wi, 1965 & 9g faed! & 9219 #7
qfefad (calculated) gest fome-
aw forwr g s fore 85 434 9%
g1 faF guria sfrsm wrae Fegt-
o & 8597 wfy feee ferwie gt
et & smofal ¥ se §¥ wf
ForeT | ag wawtar feedt TaTaT H

627.



21 Written Answers

qars 7% § freg 4% g€+ F fag
BHT T9TET ¥ 9q7 qrfafas wheai =
SIRT FEAT TTa¥aE T8 TR &

() fdrd™ T4 graweg §
I FMIT I &2 F4H F T 7
FOHIT & 979 & g7 487 & |

Security Arrangements at Airports

[ Shri Hari Vishnu Kamath:
Shri Vishwa Nath Pandey:
GZBJ Shri Kindar Lal:
"7 Shri Kolla Venkaiah:
] Shri M. N. Swamy:
| Shri Laxmi Dass:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 667 on the
31st March, 1965 and state:

(a) whether the report of the
Committee appointed to go into the
security arrangements at Airports has
since been received;

(b) if so, its main suggestions and
recommendations; and

(¢) the action taken by Govern-
ment thereon?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi); (a)
Yes, Sir.

(b) The main recommendations re-
latle to streamling the rules and pro-
cedures governing customs, immigra-
tion, passport and health formalities,
ang enforcement of security measures
at airports.

(¢) As the Ministries of Defence,
Finance, Civil Aviation, Health and
Home were represented on the Com-
mittee, the agreed recommendations
were taken note of by the Ministries
even while the Committee wag finalis-
ing its report and some action has al-
ready been taken on the recommenda-
tions. Action on the report will be
eompleted as soon as possible,
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Military Science in University
Education

629. Shri Harj Vishnu Kamath: Wil
the Minister of Education be pleased:
to refer to the reply given to Starred
Question No. 549 on 24th March, 1965.
regarding Military Science in Univer-
sity education and state:

(a) whether the special committee:
set up by the University Grants.
Commission has since submitted its.
report;

(b) if so, the main conclusions ana.
recommendations contained in the
report; and

(e) whether the report will be laid
on the Table?

The Minister of Education (Shri-
M. C, Chagla); (a) No, Sir.
(b) and (c). Do not arise.

Colts Cricket Team

630 J Shri Yashpal Singh:
"7\ Shri Narendra Singh Mahidas:

Will the Minister of Education be
pleased to state:

(a) whether there was a difference
of opinion between the Cricket Con-~
trol Board of India and the Govern—
ment over the age composition of the:
Colt Cricket team;

(b) if so, the nature of the diffe-.
rence; and

(e) whether
to resolve it?

any effort was made-

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
Darshan): (a) Yes, Sir.

(b) The Board of Control for Cri-
cket in India had originally proposed
to send to UK. a Colts’ team consist-
ing of players within the age limit of
20 and continued to give this impres-
sion in their subsequent correspon-
dence with the Ministry. This propo-
sal was eventually recommended by
the All India Council of Sports and
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was supported by the Ministry, When.
however, the Ministry came to know
from a letter, dated 28th March 1965,
irom the Honorary Secretary of the
Brard of Control that the upper age
limit would be 22 generally and that
four players included in the team
would be even older, the Ministry
declined to support the proposal fur-
ther.

{c) The Board was advised to ap-
proach the All India Council of Sports
for the Council's approval to the re-
vised proposal if they wished to pur-
sue it, but they did not do so.

Crude 0i} for Bombay Refineries

631. Shri Yashpal Singh: Will the
Minister of Petrol and Chemical
be pleased 1o state:

{a) whether it is a fact tha! tre

supply of crude oil to the Bombay
Refineries from Ankleswar oil field
has been stepped up by 50 per cent
from the 25th May, 1965;

(b) if so, what js the present sche-
dule of supplies; and

(¢) for how long this supply will
be maintained?

The Minister of Petroleum and Che-
micals (Shri Humayun Kabir): (1)
Yer, Sir.

(b) 3350 tonnes per day.

(c) It iz expected top increase the
supply to 5000 tonnes a day from
January, 1966,

Shortage of Science Teachers

Shri Surendra Pal Singh:
Shri Bagri:
| Shri Ram Harkh Yadav:

‘Will the Minister nf Educaticm be
pleased to state:

(a) whether it is a fact that in
order to overcome the shortage of
science teachers in the country, the
National Council of Educational Re-
search and Training has recommend-
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ed a short-term infensive course at.
selected Universities for Graduales
in Science and Mathematics;

(b) if so, the broad features of this
proposal; and

(c) the reactions of the  wvarioum

State Governments to it?

The Minister of Education (Shri.
M. C. Chagla): (a) and (b). Yes, Sir.
In order to meet the present acute
shortage of science teachers, the
Naticnal Council of Educational Re-
search and Training has recommend-
ed that a special one-year course
should be instituted at selected uni-
versity centres that have well deve-
loped science departments and depart-
ments of education. Graduates in
Science should be admitteq to the
course and awarded scholarships of
the value of Rs. 75 per mensem. The
course should equip the candidates
with the knowledge and skills of
modern science teaching, experimen-
tal work, audio-visual aids etc., toge-
ther with specialisation in their sub--
ject fields.

(c) The State Governments will be-
consulted after the detailed schema-
has been formulated.

National Laboratories

¢33, J Shri P. E. Chakraverti:
2 Shri P. C. Borooah:

Will the Minister of Eduocation be-
pleased to state:

(a) whether it is a fact that the
denial of foreign exchange facililies
to the Council of Scientific and In--
dustrial Research is “Crippling” work
in the National Laboratories; and

{b) whether the UNESCO coupons,
usually allowed to the Laboratories
to buy urgently needed equipment
abroad, have been stopped for nearly
two years?

The Minister of Education (Shri
M. C. Chagla): (a) Owing to paucity
of foreign exchange, work on many
research and developmental projects:
has been affected.
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(b) The UNESCO Mission in Delhi
was supplying UNESCO coupons to
C.SLR., but after September, 1963
the Mission stopped the sale of
coupons altogether and since then no
UNESCO coupons have been  made
available to C.S.1R.

Vigilance Commissions in States

[ Shri P. R. Chakraverti:
1 Shri P. C. Borooah:

Will the Minister of Home Affairs
be pleased to state:

(a) the names of the States where
Vigilance Commissions have bszen
set up so far;

634

(b) the reasons advo:ated by the
States who have found it not con-
venient to set up Vigilance Commis-
sions headed by eminent Judges or
senicr Administrative Officers;

(c) whether any attempt has been
made to evolve common standards
for dealing with the problems ex-
pzrienced by the Stale Commissions;
and

(d) if so, how far sound and uni-
form convention has developed so as
to instil confidence in public mind?

The Minister of State in the Min-
istry of Home Affairs (Shri Hathi):
{a) Andhra Pradesh, Assam, Gujarat,
Kerala, Madhya Pradesh, Mysore,
Maharashtra, Orissa, Punjab Rajas-
than, Uttar Pradesh, and Wes! Ben-
gal.

(b) Jammu and Kashmir—The
‘State Government have set up two
Anti-Corruption Commissions one for
Gazetted Officers and one for Non-
‘Gazetted Officers, under the Jammu
and Kashmir Government Servants’
Prevention of Corruption (Commis-
sion) Act, 1962. Most of the functions
envisaged under the Central Vigilance
‘Scheme are being performed by these
“‘Commissions.

Bihar—The State Government have
set up an Anti-Corruption Board
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having the essential ingredients of
Central Vigilance Commission.

Madras.—The State Government
has set up a Directorate of Vigilance
and Anti-Corruption and want to give
a fair trial to this organisation before
constituting a Vigilance Commission.

Nagaland.—The State Government
have decided to set up a Vigilance
Commission and are working out de-
tails.

(e) and (d). The Central Vigilance
Commissioner has been keeping in
touch with the State Vigilance Com-
missioners and discussing with them
common problems. The meeting of
the Vigilance Commissioners in Ban-
galore was a further step in this
direction.

The Scheme of the Vigilance Com-
missions with the same measure of
independence and autonomy as Pub-
lic Service Commissions is desigend to
instil confidence in public mind. It
is expected that sound and uniform
conventions will gradually evolve.

Scholarships for Teachers' Training
f Shri Rameshwar Tantia:
\_ Shri R. 5. Pandey:

Will the Minister of Education be
pleased to state:

{a) whether it is a fact that Gov-
ernment propose to initiatc a special
Scholarship Scheme to encourage
teachers for higher training in the
country;

{b) if so, the main features thereof;
and

(c) when the scheme is likely to
start?

The Minister of Cultural Affairs in
the Ministry of Education (Shri Hajar-

635,

navis): (a) No, Sir.
(b) and (c). Do not arise.
Institute of Science Education at

Allahabad
636. Shri Rameshwar Tantia: Will
the Minister of Education be pleased
to state:
(a) whether it is a fact that Gov-
ernment have agreed to provide cent
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per cent grant to the U.P. State for
runming the Institute of Science Edu-
cation at Allahabad to meet the short-
age of qualified Science teachers;

(b) if sb, the assistance/grant
which will be given to it; and

(¢) the toial expenditure involved?

The Minister of Education (Shri
M. C. Chagla): (a) Under the cen-
trally sponsored scheme “Improve-

ment of Secondary Education”, the
Government of India have agreed to
meet cent per cent expenditure sub-
ject to the limits indicated in the
Scheme during 1964-65 and 1965-66,
for setting up a science education unit.
The chief object is to raise the stan-
dard of science teaching in secondary
schools by organising special training
programmes for teachers of science.
The State Government have informed
Government of India that they have
set up this Unit as an Institute in
Allahabad early this year {February,
1965).

(b) and (c). A sum of Rs. 46,500.00
has so far been allotted for running
the Science Unit during 1965-66. The
maximum expenditure indicated in
Scheme was Rs. 62,000 for 12 months.
The actual expenditure is mnot yet
known.

Students Advisory Bureau

 Shri Warior:

| Shri Vasudevan Nair:

) Shri Prabhat Kar:
637.9 Shri Rameshwar Tantia:

| Shri Yashpal Singh:

| Shri Onkar Lal Berwa:

Will the Minister of Edumcaticn be
pleased to state:

(a) whether the Centre has advised
{he States to constitute Student’s
Advisory Bureau for the Universi-
ties; and

(b) if so, whether the advice has
been accepted by the States?

The Minister of Education (Shrl
M. C. Chagla): (a) Since the Univer-
sities are autonomous bodies, the mat-
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ter was taken up directly with the
Universities and the State Govern-
ments kept informed of the same.

(b) Does not arise.

Shortage of Kerosene 0il

638. Shrimati Tarkeshwari Sinha:
Will the Minister of Petroleum and
Chemicals be pl d to state:

(a) whether Government are aware
that there has been an acute shortage
of Kerosene oil in the city of Calcutta
in the month of May and early part
of June, 1965;

(b) if so, whether it is also a fact
that a eight tankers with full load of
Kerosene oil were lying unloaded at
Budge Budge for a long time; and

(e) if the answer to part (b) above
be in the affirmative, why no steps
were taken to remedy the situation?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) Shortages of Kerosene oil during
this period were reported from Wes!
Bengal.

(b) No, Sir.

(c) Does not arise.

Planetariom

639. Shri Vishwa Nath Pandey:
Will the Minister of Education be
pleased to state:

(a) whether it is a fact that Gov-
ernment propose to set up the first
Planetarium in the Public Sector in
India;

(b) if so, when and where; and

(c) the total expenditure involved
in this scheme?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). A small
planetarium has already been set up
in the National Physical Laboratory.
New Delhi, under the Council of
Scientific and Industrial Research.
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'I“here is mo proposal under considera-
tion at present to set up any other
planetarium in the public sector.

(e) An expenditure of Rs. 55,732
was incurred on account of the cost
of special building and installations
for the setting up of the planetarium
at National Physical Laboratory,
which was given as a free gift by the
German Democratic Republic in 1955.

Aid to Voluntary Sanskrit Orgamisa-
tions

640, Shri Vishwa Nath Pandey:
Will the Minister of Eduoeation be
pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to propagate
Sanskrit on_a wide scale by provid-
ing financial assistance to the Volun-
tary Sanskrit Organisations and Insti-
tutions;

(b) if so, the total amount which
will be spent on this scheme; and

(c) the main features thereof?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
Darshan): (a) Yes, Sir,

(b) A provision of Rs. 7'50 lakhs
has been made for the current year.

(c} Grants are given to Voluntary
Sanskrit Organisations/Institutions
etc., subject to a maximum of 60 per
cent of total expenditure for any or
more of the following activities:

(a) To set up new institutions/
pathasalas and/or to main-
tain/develop institutions/
pathasalas,

(b) Running Sanskrit. Tecaching

classes.

(c) Training and appointing San-
skrit Pracharaks.

(d) Setting up, rTunning or
strengthening of  Sanskrit
Libraries and Reading Rooms.

(e) Purchase of equipment for
propagating Sanskrit.
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(t) Organising lectures of promt-
nent Sanskrit Scholars, San-
skrit elocution contests, San-

skrit debates, Sanskrit dra-
mas etc.
(g) Preparing Bilingual Diction-

aries with Sanskrit as one of
the languages.

(h) Preparation and Publication
of Sanskrit Manuscripts.

(i) Preparation and Publication
of; maintaining the standard
and improvement in contents
and quality of Sanskrit jour-
nals and Magazines.

(i) Institution of prizes for stu-
dents studying Sanskrit.

(k) Construction of building, re-
pairs of building or expansion
of building.

{1} Organising approved Sanskrit
Conventions.

(m) Research in Sanskrit.

(n) Any other activity which may
be found conducive to the
enrichment, propagation and
development of Sanskrit.

Centre for Research on Industrial
Toxicology

641. Shri Vishwa Nath Pandey:
Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Council of Scientific and Industrial
Research has decided to establish a
Centre for research on Industrial
toxicology at Lucknow (U.P.);

(b) if sn, when and the total ex-
penditure involved; and

(c) the broad features of the
Scheme?

The Minister of Education (Shri

M. C. Chagla): (a) to (c). The propo-
sal to establish suh a Centre is still
under consideration,
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School Hostels in T.P.
642, Shri Vishwa Nath Pandey:

Will the Minister of
pleased to state:

Education be

(a) whether any financial assistance
has been given to the Government of
Uttar Pradesh for construction of
school hostels in the State during
1964-65; and

(b) if so, the details thereof?

The Minister of Education
M. C. Chagla): (a) No, Sir.

(b) Does not arise,
Delhi Development Authority

643. Shrimati Tarkeshwari Sinha:
Will the Minister of Home Affairs be
pleased to state:

(Shri

(a) the area of land acquired by
the Delhi Development Authority so
far;

(b) the wvalue of such land;

(c) the loss in terms of interest
being paid to the persons whose lands
have been acguired; and

(d) whether any calculation has
been made as to the loss which the
Delhi administration is incurring be-
<ause of the huge blockade of funds
on these lands?

The Deputy Minister in the Min-
istry of Home Affairs (Shri L. N,
Mishra): (a) No land has been ac-
quired by the Delhi Development
Authority; however, the  Delhi
Administration has acquired 20.616
acres of land up to the 30th June,
1965, for the planned development of
Delhi.

(b) Out of 20,616 acres of land re-
fe-red to in (a) above, 10,888 acres
of land have already been allocated
to wvarious agencies for development
in terms of the scheme for large-
scale acquisition, development and
disposal of land in Delhi. The cost
of the remaining land, that is, 9,728
acres, as per award of the Land Ac-
quisition Collectors, is about Rs. 9-72
crores,
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{c) There is no loss in terms of
interest to be paid to the persons
whose lands have been acquired as
the compensation is paid before tak-
ing over possession of the land.

(d) No loss is being incurred. So
far, the Delhi Administration has
notified about 55,000 acres of land,
which comes within the urbanisable
limits of Delhi Master Plan. This
land has to be acquired and it cannot
be left under Section 4 of the Land
Acquisition Act, 1894, indefinitely. If
it is denotified either through admin-
istrative action or through the order
given by the court, the Government
will have to pay much higher amount
when the land is acquired subsequent-

ly.
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(7) G grwrgar & 5 7z @9
AT 34 91T BIT BT GV A7 3U9)-
qifasg $7 7av (Agreemenus) &
T 4T sadar |

Looting and Abduction by Hostile
Nagas in Manipur

[ Shri Hukam Chand
| Eachhavaiya:
“5J Shri Bade:
Shri Brij Raj Singh:
] Shri Gokulananda Mohanty:
| Shri Heda:
Will the Minister of Home Affairs
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the state-
ment made by the Chief Minister of
Manipur on the 31st May, 1965 that
underground Nagas, taking advantage
of the agreement made with the
Peace Mission and having armed
themselves with modern and lethai
weapons have been indulging in loot-
ing and abduection and forcible reali-
sation of money in certain parts of
Manipur; and

(b) if so, the steps taken by Gov-
ernment to stop such activities?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) Yes, Sir.

(b) Cases have been registered for
forcible collection of money and kid-
napping. Protests have also been
lodged with the Naga underground
leaders for violation of the agreement
for cessation of operations. This has
been brought to the notice of Peace
Mission also,

Offer for Cheap Kerosene and other
0Oils

Shri C. K. Bhattacharyya:
Shri Raghunath Singh:
648.3 Shri Ram Sewak:
| Shri P. G. Sen:

Will the Minister of Petroleum and

Chemicals be pleased to state:
(a) whether it is a fact that a
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Western Oil Company has cffered to
supply kerosene, diesel and furnace
oil at prices considerably lower than
those at which they are available
from other sources;

(b) if so, the name of the company;
and

(c) Government's reaction to this

offer?

The Minister of Petrolenm and
Chemicals (Shri Humayun Kabir):
(a) Yes, Sir.

{b) It is not in the public interest
to disclose the name of the company
at this stage;

(¢) Government have accepted the
offer, pertaining to Aviation Turbine
Fuel, and imports have begun.

Model Textbooks

(Shri Subodh Hansda:
647.< Shri S, C. Samanta:
| Shri Maheswar Naik:

Will the Minister of Education be
pleased to state:

{a) the progress made so far in
the preparation of model textbooks
by the National Council of Educa-
tional Research & Training;

(b} whether any books have been
completed and published; and
textbonks

(c) when these model

will be introduced?

The Minister of Education (Shri M.
C. Chagia): (a) and (b). Two hooks
on Hindi prose and poetry and two
sections of a Biology textbook for
secondary schools have been publish-
ed and circulated to all State Gov-
ernments. The rest of the books are
being prepared and are expected to
be ready by the end of the current
year.

(c) The Hindi textbooks and Bio-

logy textbooks have been approved
by the Central Board of Secondary
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Education for all schools affiliated to
the Board.

Discipline in Refugee Camps

648. Shri S. M. Banerjee: Will the
Minister of Rehabilitation be pleased
to state the number of migrants in
different camps who have lost cash
doles during May, June and July,
1965 as a result of the disciplinary
action taken against them?

The Minister of Rehabilitation (Shri
Tyagi): Cash doles have been stopped
in the case of Forty families as a re-
sult of disciplinary action against
them.

Shifting of Kerala Capita]

9 J Shri Mohammed Koya:
" \ Shri Raghunath Singh:

Will the Minister of
be pleased to state:

64

Home Affairs

(a) whether Government have re-
ceived a copy of a resolution passed
at a meeting of the citizens of Cali-
cut for shifting the Capital of Keraia
from Trivandrum to z central place;
and

(b) if so, the
ment thereto?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) Yes, Sir.

(b) The State Capital has been at
Trivandrum (where facilities exist
for office and residential accommoda-
tion) since the formation of the State
of Kerala on 1st November 1956. It is
not proposed to shift it elsewhere.

reaction of Govern-

Coal Briquettes

650. Shri Surendra Pal Singh: Will
the Minister of Education be pleased
to refer to the reply given to Starred
Question No. 641 on the 23rd Decem-
ber, 1964 and state:

(a) whether the Coal Briqusttes
evolved for metallurgical use by the
Fuel Research Institute, Jealgora near
Dhanbad have now been put through
proper blast furnace trials; and
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(b) if so, the result of those trials?

The Minister of Education (Shri M.
C. Chagla): (a) Not yet, Sir.

(b) Does not arise.

Works of Kazi Nazrul Islam

651, J Shri Indrajit Gupta:
" \_ Shri Yashpal Singh:

Will the Minister of Education be
pleased to state:

(a) whether there is any proposal
to collect and publish the complete
works of Kazi Nazrul Islam as has
been done by the Government of
Pakistan; and

(b) if so, the steps taken to over-
come the existing copyright restric-
tions in this regard?

The Deputy Minister in i(he Minis-
try of Education (Shri Bhakt
Darshan): (a) Not so far, Sir.

(b) Does not arise.

Education through Grih Kalyan
Kendras

652. Shri Daljit Singh: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Unstar-
red Question No. 1787 on the  3l1st
March, 1965 and state whether Gov-
ernment propose to introduce Middle
and Matric education in Grih Kalyan
Kendras so that trainees may be able
to get jobs in schools and in other
institutions as well?

The Deputy Minister in the Minis—
try of Home Affairs (Shri L. N.
Mishra): There is no such proposal.

Grant for Secondary Education in
Punjab

653. Shri Daljit Singh: Will the
Minister of Education be pleased to
state the amount of grants and loans
actually advanced to the Punjab Gov-
ernment for Secondary Education
during 1964-65 and 1965-66?

The Minister of Education (Shri M.
C. Chagla): Grants of Rs. 9,14,038 and
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29,97,500 have been sanctioned during

1964-65 and 1965-66 respectively to
the Punjab Government for improve-

‘ment of secondary education. No

loans have been advanced during this
period.
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Raid by Nagas in Cachar Hills

(" Shri Ravindra Varma:
656 J Shri P. Venkatasubbaiah:
Shrimati Renuka Barkataki:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that a gang
of armed Naga hostiles raided the
village of Dawjongbang in the united
Mikir and North Cachar Hills on the
12th June 1965;

(b) if so, the
from the raid; and

damage resulting

(¢) the steps taken to prevent the
recurrence of such raids in the ad-
joining Hill areas of Assam?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a¥ Yes, Sir.

(b) About Rupees eight thousands
in cash and properties such as
utensils, clothes ete. were looted.
Thirteen houses belonging tuv Nepa-
lese and Kacharies were set on fire,

(c) Security measures and armed
pa‘rolling have been introduced and
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all concerned have been alerted suit-
ably.

Fertilisers and Chemicalg Factory at
Alwaye

[ Shri Ravindra Varma:
657, { Shri P. Venkatasubbaiah:
| Shrimati Renuka Barkataki:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether Government have ap-
proved the proposal to set up an ad-
ditiona] fertilizer plant as an adjunct
to the Fertilizers and Chemicals Fac-
tory at Alwaye (Kerala); and

(b) if so, when the plant is likely
to go into production?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) and (b). It has been
decided to establish an additional
Fertilizer Plant at Cochin and entrust
its execution to Fertilizers and Che-
micals Travancore Ltd. The Plant is
expecteq to go into production in
1968-69.

Civilians Rifle Training Scheme

[ Shri Ravindra Varma:
| Shri P. Venkatasabbalah:
@58. J Dr. L. M, Singhvi:
Shri M. R. Krishna:
L Shri P. C. Borooah:

Will the Minister of Home Affairs
‘be pleased to state:

(a) whether it is a fact that Gov-
ernment have approved a scheme to
povide rifle training to the eivil
population in the districts bordering
Pakistan; and

(b) if so, the main features of the

scheme?

The Minister of State in the Minis-
4ry of Home Affairs (Shri Hathi):
(a) Government have not approved
any scheme specifically to provide
rifle training to the civil population
in the districts bordering Pakistan.
However, a Civilian Rifle Training

965(Ai) LSD—4.
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Scheme sponsored by Government in
1954 in pursuance of z resolution in
the Lok Sabha extends to the whole
country.

(b) Main features of the scheme are
that training with .22 rifles will be
imparted by State Governmenis at
police stations. Rifles will be the
property of the State Governments.
Persons participating in the Scheme
will pay nominal admission fee but
they will pay the entire cost of am-
munition used by them.

Attack on Jiribam Sub-Treasury

(Shri Kindar Lal:
85%. { Shri P. C, Borooah:
Shri Vishwa Nath Pandey:

Will the Minister of Home Aftairs
be pleased to state:

(a) whether a gang of armed Naga
hostiles attacked the sub-treasury cof
Jiribam, a sub-Division of Manipur,
on or about June 18, 1965;

(b) if so, he details ang results

of the raid; and

(¢} the action taken by Govern-
ment in the matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
fa) and (b). On June 18, at about
10.25 p.m. about 10 armed Baite/Paite
hostiles (not Nagas) attacked the
police guard of Jiribam Sub-Treasury.
Torch lights were focussed at the
guards and one round was fired at
the sentry, followed by iwo other
shots from different directions on the
Sub-Treasury. The Guards returned
the fire, Onp arrival of reinforcement,
the miscreants retreated. Police chas-
ed them upto Phaiton for about 4
miles from Jiribam but could not
arrest them.

(c) A case has been registered and
is under investigation. Nine suspects
including one bench clerk of the office
of the S5DO. Jiribam have been
arrested. One unlicenced SBML gun
has been recovereq from him.
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LA.S. Officers in Jammu and
Kashmir

661. Shri Inder J, Malhotra: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) the number of officers from
1.A.S. cadre, now posted in Jammu
ang Kashmir State whg are not resi-
dents of Jammu and Kashmir State;
and '

(b) the posts they ere holding and
the duration of their assignments in
the Jammu and Kashmir State?

The Minister of State im the Minis-
try of Home Affairs (Shri Hathi):
(a) Twelve.

AUGUST 25, 1965

Written Answers

1742

{b) The required information i
given below:

5. No. Designation Durat«m

of the]1

assignment

-

Chief Secretary . .
2 Divisional Commissioner,
Jammu.

Planning Cﬂmmissiontr»;

w

and Addl. Chief Sec-
retary.

Divisional Commissioner,
Srinagar.

Deputy

Commissioner,

[-. Y T

ommissioner,

-1
]
&
]
B

=

Commissioner, | Not fived:
8 Deputy Commissioner,
Ladakh
9 Deputy
Jammu.
10 Deputy Secretary to
Government Food
Supplies & Transport
Department,
11 Deputy Seu’:re(mzI to
Government ealth
E_Depar(meé\t.

Commissioner,

12

Anantnay. J

Anniversary Day of late Shri Nehrs

662, Shri Heda: Will the Minister off
Education be pleased to state:

(a) whether any official programome
was set for implementation te
observe May 27, the death anniver-
sary day of the Natiow's leader
Shri Jawaharlal Nehru; and

(b) whether any annual programime
has been decided upon by the Govera—
ment in thiz behalf?

The Minister of Education (Shri L
C. Chagla): (a) Yes, Sir. To mark
the first death anniversary of the late
Prime Minister the following program—
mes were organised:

(i) On the evening of the 26th
May, the President of Indis
broadcast a special message to-
the Nation;
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(ii) A special ceremony was
held in the morning of the 27th
May at Shanti Vana in which the
President also participated;

(iii) In the Nehru Memorial
Museum at the Teen Murti House,
an exhibition of photographs
bearing on the late Prime Minis-
ter’'s work during the last two
years of his life was inaugurated;

(iv) A symposium on Socialism
Democracy and Secularism ~was
held by the Ministry of Education.

(b) For future, Government’s policy
will be to celebrate the Birthday An-
niversaries of Pandit Jawaharlal
Nehru in a befitting manner  under
official and non-official auspices.

Integrateq Development of Bhind and
Morena

[ Shri Vidya Charan Shukla:

Shri A. S. Saigal:

Shri J. P. Jyotishi:
| Shri Wadiwa:

Will the Minister of Rehabilitation
be pleased to state:

(a) whether a survey has been
undertaken of Bhind and Morena
areas for integrated development of
resources under the Special Areas
Development Scheme; and

(b) if so, the details thereof?

The Minister of Rehabilitation (Shri
Tyagi): (a) and (b). A small
technical team of the Ministry of
Rehabilitation recently visited the
Chambal ravine areas in these two
districts, with a view to assessing im~
mediate prospects of reclaiming the
ravines for resettlement of migrants.
The team has reported that there is
very little scope for the rehabilitation
of migrants in this area.

Rehabilitation of Migrants in

Madhya Pradesh

Shri Vidya Charan Shukla:

Shri A. S, Saigal;

Shri Yashpal Singh:

664 { Shri J. P, Jyotishi:

Shri Wadiwa:
Shri Chandak:

Shrimatj Mimimata:

663.

BHADRA. 3, 1887 (SAKA)

Written Answers 1744
Will the Minister of Rehabili-
tation be pleased to state:

ca) whether it is a fact that the
Gcvernment of Madhya Pradesh had
submitted 8 industrial schemes for
the rehabilitation of new migrants
from East Pakistan about 10 months
back;

(b) if so, whether these schemes
have been considered; and

(c) if so. the decision taken there-
on?

The Minister of Rehabilitation (Shri
Tyagi): (a) to (c). In September,
1964, the Government of Madhya Pra-
desh forwarded a proposal for the
establishment of the following indus-
tries for rehabilitation of 7,025 new
migrants from East Pakistan at an
estimated cost of Rs. 14.72 crores:—

Name of Industry Investmert Employ-

[Rs.) ment
Poten-
tial
1. Cement factory
at Bagda-Tawa. 1,50,00,000 900
Cement factory
- at Damoh 1,50,00,000 900
Cement factory
at Bilaspur 1,50, 0,000 00
2 Sugar factory at
Betul . . 1,50,00,000 750
3 Spinning & Weav-
ing Mills at
Surguja and
Bastar 1,50,00,000 1,500
4 Fertil'z~ Plantat
Morena 40,00,000 200
< Electrical Tube
lamps Unit, a
Tawa . . 19,00,000 275

6 Hard Board fac-

tory at Mandla. 94,00,000 ‘0
7 Paper & Pulp
manufacturing
Unit at Bastar 5,25,00,000 900
8 Paper Board fac-
tory at Panna . [35,00,000 z00
TOTAL : . 14,72,00,000 7,025
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The proposal was accompanied by
teasibility reports. The feasibility re-

ports were sent to the concerned
Ministries/Departments of the Gov-
ernment of India for technical

scrutiny.

2. The present position of the
schemes concerned is given below:—

(i) Cement factory at
Tawa.
Cement factory at Damoh.
Cement factory at Bilaspur.

Bagda-

Ministry of Industry and Supply
have been requested to persuade the
Cement Corporation of India to set
up a fairly big Cement factory near
Jagdalpur in Dandakaranya on a
priority basis. In view of this, it is
difficult to sponsor any more Cement
factory in Madhya Pradesh.

(ii) Sugar factory at Betul.

A team of technical experts visited
the area in April, 1965. They have
observed that, subject to irrigation
facilities being provided, the areg is
suitable for sugar cane cultivation.
The report of the team was forwarded
to the State Government, who are
considering certain proposals for pro-
viding irrigation facilities.

(iii) Fertiliser Plant at Morena.

It is understood that there is no
scope for establishing additional capa-
city in single superphosphate.

(iv) Spinning & Weaving Mills
at Surguja anq Bastar.

~ The Rehabilitation Industries Cor-
poration is taking steps to set up a
Spinning Mill at Jagdalpur in Dan-
dakaranya. The proposal for a Spin-
ning Mill at Surguja can be consider-
ed if the State Government are pre-
pared to contribute towards the capi-
tal investment.

(v) Electrical Tube Lamp Unit
at Tawa.

This is under examination.
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(vi) Hard Board Manufacturing
Unit at Mandla.

The employment potential is esti-
mated at 150 only. Moreover, it may
be difficult to secure necessary foreign
exchange for import of plant and
machinery.

(vii) Paper & Pulp Manufactur-
ing Unit at Bastar.

The setting up of a Pulp manufac-
turing unit at Bastar is being con-
sidereq as part of the programme to
develop an-Industrial complex in In-
dravati-Sabri Basin.

(viii) Paper Board factory at
Panna.

The scheme in the present form is
not quite economic.

3. The above facts have been in-
timated to the State Government.
They have also been informed that
the Ministry of Rehabilitation can
sponsor industries for the resettle-
ment of new migrants only if they
are located in (a) Dandakaranya, (b)
in other ‘special areas’ for the deve-
lopment of which this Ministry has
been made responsible, or (c) areas
where there is a concentration of new
migrants from East Pakistan,

Foreign Exchange for importing
Cloth Cutting Machinery

( Shri A. S. Saigal:

| Shri Vidya Charan Shukla:
Shri J. P, Jyotishi:

| Shri Wadiwa:

| Shri Chandak:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that a pro-
posal has been submitted by the Gov-
ernment of Madhya Pradesh for the
allocation of foreign exchange for the
import of cloth cutting machine for
stitching of Police uniforms; and

665.

(b) it so, whether the Government'’s
approval for the grant of foreign ex-
change has since been conveyed?

The Minister of State in the Minis-

try of Home Affairs (Shri Hathi): (a)
No, Sir,
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(b) Does not arise.

C.5.1L.R. Service Rules

J Dr. Ram Manohar Lohia:
) 'L Shri Kishen Pattnayak:
Will the Minister of Eduncation be
pleased tg state:

(a) whether a rule has been framed
for the Council of Scientific and In-
dustrial Research under which no ex-
tension in service can be granted to a
Director or other Scientists after their
attaining the age of 65 years;

(b} if so, when this rule was fram-
ed; and

(c) whether any scientist has been
given or is being given extension ufter
the enforcement of this rule?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir.

(b) This rule is in force with effect
from 21st January, 1963.

(c) No scientist has been given ex-
tension beyond the age of 65 years
after the enforcement of this rule.

Cultural Agreements with Africam
Countries

67 Shri Ravindra Varma:

. Shrimati Renuka Barkataki:

Will the Minister of Eduocation be
pleased to state:

(a) whether India has signed Cul-
tural Agreements with any African
countries during the last three years;
and

(b) if so, the names of these coun-
tries and the programmes covered by
the agreements?

The Minister of Cultural Affairs in
the Ministry of Education (Shri
Hajarnavis): (a) No, Sir.

(b) Does not arise.

Inter-University Board of India

668. Shrimati Tarkeshwari Sinha:
Will the Minister of Education be
pleased to state:

(a) whether Government are aware
that the Inter-University Board of
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India and Ceylon have refused to ac-
cept Magadh, Bhagalpur and Ranchi
Universities in Bihar, as its members;

(b) whether the reason given for
refusal by the Board is that 1hese
Universities lack real autonomy and
proper academic standards; and

(c) whether Government have en-
guired as to how the affairs of these
Universities are conducted to merit
such comments?

The Minister of Education (Shri M.
C. Chagla): (a) and (b). The Inter-
University Board, after taking into
consideration the report of the Visit-
ing Committees on these Universities,
resolved that it would like to watch
the working of these Universities for
some more years before admitting
them to the membership of the Board.
The main reasons for the resolution
are as follows:—

1. The large size of the Senate
and its enormous powers in con-
trolling the functioning of the
University.

2, Absence of an academic
council in the Constitution of the
University.

3. Inadequate representation of
University teachers on the Syndi-
cate which is the chief executive
body of the University.

4. The wide powers exercised
over the university by the State
University Grants Commission
which consists of a large number
of nominated members.

5. The cumbersome procedure
for recruitment of the teaching
staff through the State Public

6. Liberal provision in the rules
without any restriction with re-
gard to residence for the admis-
sion of private candidates,
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(¢) No, Sir. This is a matter for the
State Government to go into.

Seats for Medical, Engineering and
Polytechnic Colleges

669. Shri Basappa: Will the Minis-
ter of Education be pleased to state:

(a) whether full advaniage is taken
of the reservation of seats for students
of Medical, Engineering and Polytech-
nic Colleges of Goa made by Govern-
ment of Mysore; and

(b) if not, the reasons therefor?

The Minister of Education (Shri M.
C. Chagla): (a) No, Sir.

(b) The availability of seats was
made known by the Government of
Mysore to the Goa Government very
late. Also Goa has a Polytechnic and,
therefore, reservation of seats at this
level in other States is not necessary.

Industrial Schemes for Rehabilitation

[ Shri P. R. Chakraverti:
670. 3 Shri . C. Borooah:

Will the Minister of Rehabilitation
be pleased to state:

(a) whether it is a fact that a num-
ber of major Industrial Schemes for
employment of about 10,000 displaced
persons from East Pakistan have been

approved;

(b) if so, the cost of these schemes;
aﬂd 4. i

(¢). how many of these schemes are
planned for setting up of Industries for
displaced persons in Assam and their
estimated cost?

The Minister of Rehabilitation (Shri
Tyagi): (a) and (b). Twenty-four
industrial schemes for providing em-
ployment to 2,727 new migrants have
already been approved.

sk

A statement indicating the broad
details of the approved schemes is
laid on the Table of the House. [Plac-
ed in Library. See No, LT-4619/65].
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Besides these, there are a number
of industrial schemes formulated by
the State Govts./Rehabilitation Indus-
tries Corporation which are at various
stages of consideration/investigation,
but it is not possible to give a firm
estimate of the employment potential
of these schemes at this stage.

(c) Two industrial schemes have
s0 far been sanctioned for Assam at
an expenditure of Rs. 3.41 lakhs for
providing employment to 590 refugees.

Primary Teachers in M.P.

(Shri R. 8. Tiwary:

671. Shri Shiva Dutt Upadhayaya:
[ Shri Wadiwa:
Will the Minister of Education be

pleased to state:

(a) whether the assurance given by
him to the Members of Parliament
from Madhya Pradesh for Govern-
ment’s approval to the appoiniment of
6,000 primary school teachers has
since been conveyed to the Govern-
ment of Madhya Pradesh;

{b) if not, the reasons therefor; and

(c) when it will be conveyed to the
Government of Madhys Pradesh?

The Minister of Education (Shri M.
C. Chagla): (a) No such assurance was
given.

(b) and (c). Do not arise,

Tohopara Hills Tribal Area

672. Shrimati Renu Chakravartty:
Will the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that the
tribal area in Tohopara Hills under
Police Station Madarihat in District
Jalpaiguri, West Bengal, on the bor-
ders of Bhutan has no proper road
connecting it with its thana headquar-
ters;

(b) the action Government propose
to take in this regard;

(c) whether it is a fact that though
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Tribal Welfare Office and agricultural
pilot project have been allotted to this
area these offices are not function-
ing; and

(d) whether there is no post office
or arrangement for medicine or fair
price ration shop?

The Minister of State in the Min-
istry of Home Affairs (Shri Hathi):
(a) and (b). No Sir. An old zigzag
cart road that connects Tohopara Hills
with the Madarihat Police station is
being relaid with straight alignment
and a width of 20 feet.

(c) No Sir. Both the Tribal Wel-
fare Office and Apgricultural Office are
rendering good service.

(d) There is no post office in the
area. The Medical Officer of the
Madarihat Mobile Medical Unit has
instructions to visit Tohopara at least
-once a week.

Steps have been taken to open a
ration shop.

Relics of Harappan Civiisation

Dr., Mahadeva Prasad:
€73, Shri Surendra Pal Simgh:
| Shri Ram Harkh Yadav:

Will the Minister of Education be
‘Pleased to state:

{a) whether it is a fact that relics
of Harappan Civilization have recently
been discovered at Palgan in Rajkot
District;

(b) whether it is also a fact that
relics of another ancient civilization
have been found at Hathab in Bhav-
magar District; and

{c) whether this civilization has
been identified?

The Minister of Cultural Affairs In
the Ministry of Education (Shri Haj-
arnavis): (a) Merely pieces of Harap-
pan pottery have been found in the
course of surface exploration from a
small mound at Pal (and not Palgan)
seven miles away from Rajkot.
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(b) Pieces of Red Polished warz
and coarse red ware have been found
in the course of surface exploration
at Hathab in Bhavnagar District.

(¢) The evidence is too meagre and
no conclusions can be drawn.
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Loans to Refugees

( Shri Solanki:
| Shri P. K. Deo:
678. { Shri Narasimha Keddy:
Suri P. C. Borooan:
[Shri P. R. Chakraverti:

Will the Minister of Rehabilitation
be pleased to state:

(a) the total amount of ioss incur-
red so far on the recovery of loans
from the displaced persons from East
Paxistan who have migrated since
January, 1964;

(b) how this loss will be apportion-
ed between the States and the Cen-
tral Government;

(c) how much of the loans has to
be written off as bad debt on account
of death or escape of the debtors; and

(d) the steps being taken to mini-
mise this loss?

The Minister of Rehabilitation (Shri
Tyagi): (a) The repayment of instal-
ments of principal against loans grant-
ed to State Governments during
1964-65 for rehabilitation of new mig-
rants from East Pakistan has not yet
fallen due, as these l0oans generally
carry a moratorium period of 1 to 3
years. The question of incurring any
loss on their recovery does not, there-
fore, arise at this stage.

(b) The Government of India have
decided to bear all losses on loans i.e.,
Rural, Urban and Housing, advanced
to the State Governments for the re-
habilitation of displaced persons who
migrated on and after the 1st Janu-
ary, 1964

(¢) No specific proposals have been
received from the State Governments
for write-off of the loans as bad debts
on account of death or departure of
the borrower.

(d) The following steps are taken
to minimise the loss on account of bad
debts:—

(i) The fixed assets created out
of the loans advanced are
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mortgaged to Government
and the moveable assets (ex-
cept stock in trade) hypothe-
cated to Government.

(ii) The borrowers are required
to furnish one or two sureties.
If the borrower dies or is not
traceable after some time, the
loans will be recovered from
the sureties, if necessary,
after disposal of the assets
mortgaged or hypothecated to
Government.

Discovery of Under-sea Valley

679. Shri Raghunath Singh: Will
the Minister of Education be pleased
to state:

(a) whether it is 3 fact that beneath
the Andaman sea in the Indian Ocean,
Geodetic Survey of the Department of
Commerce have discovered a vast
under-sea valley; and

(b) if so, the details thereof?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir, the survey
was conducted under the auspices of
the Department of Commerce of
U.S.A.

(b) The under-sea valley begins
from the tip of Sumatra Island and
extends 600 miles under the sea to
Narcondam Island. The width of
the valley averages 20 to 25 miles
between peaks and 5 to 10 miles
across the floor. The valley is more
than a mile below the surface of the
sea and the floor of the valley is cov-
ered by more than half a mile of
muck and ooze.

Sugar Mill in Betul

{ Shri R. S. Pandey:
8o, Shri Hukam Chand Kachha-
valya:

Will the Minister of Rehabilitation
be pleased to state:

(a) whether sanction of Govern-
ment has since been communicafed to
the Government of Madhya Pradesh
for the establishment of a sugar will
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in Betul for the resettlement of new
migrants from East Pakistan; and

(b) if so, the details of the scheme?

The Minister of Rehabilitation
{Shri Tyagi): (a) and (b). The sugar
mill project is linked up with the
question of cultivation of sugarcane
on the lands being reclaimed in Betul
District for the resettlement of the
migrants from East Pakistan, for
which irrigation facilities are essen-
tial. The Government of Madhya
Pradesh are considering certain pro-
posals for providing irrigation facili-
ties. The guestion of sanctioning the
sugar mill scheme will be considered
further after these arrangements have
been finalised.

Basic Education Poliey

{ Shri M. L. Jadhav:
* 7 Shri Jedhe:

Will the Minister of Educatiom be
feased to state:

(a) whether Government propose to
revise the policy with regard to basic
Education;

(b) whether new crafts which are
popular and which may enable the
students to earn their livelihood are
likely to be introduced; and

1

(c) whether elementary technical
Education is likely to be introduced as
a basic craft?

The Minister of
M. C. Chagla): (a) to (¢). There is
no intention to revise the present
policy namely, that education at the
elementary stage throughout the
country should progressively and as
quickly as possible be made to con-
form to the system of basic educa-
tion. The existing Basic schools are
to be strengthened and developed ful-
ly to become effective basic schonls
of high standard. The remaining ele-
mentary schools are to be enabled to
progress towards the same goal by
introduction of appropriate activities,
the particular crafts to be adopted in
each school being selected to suit

Education (Shri
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local environment and having ample
educational potentiality, Under this
policy there is room for technology-
based crafts as well as for agricul-
ture-based crafts.

High Court Judges for Mysore

682, Shri H. C. Linga Reddy:
Will the Minister of Home Affairs be
pleased to state:

(a) the number ol High Court
Judges fixed for the High Court of
Mysore State at present;

(b) how many of them are perma-
nent and how many officiating;

(¢} whether the work of the High
Court has increased necessitating the
increase of High Court judges; and

(d) whether the State Government
and the High Court have made propo-
sals for the increase in the number of
judges?

The Minister of State in the Minis-

try of Home Affairs (Shri Hathi):
(a) 14.
(b) 12 permanent Judges and 2

Additional Judges.

(c) and (d). No proposals for in-
creasing the strength of Judges of the
High Court are under consideration
at present.

Scales of Instructors of National
Discipline Scheme

683. Shri Eswara Reddy: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that the
National Discipline Scheme (Non-
Graduate) Instructors are given a
scale of Rs. 95-3-131-4-155 while the
Physieal Instructors employed in
Delhi schools by the Director of
Education, Delhi are given a higher
scale starting from Rs. 130; and

(b) if so, the steps taken by Gov-
ernment to upgrade the scdle of
Instructors of the National Discip-
line Scheme?
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The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan):

(a) Yes, Sir.

(b) It is proposed to transfer the
National Discipline Scheme Instruc-
tors to the charge of State Govern-
ments/Administrations from the next
financial year.

Commonwealth Youth Expedition to
India

684. Shri Raghunath Singh: Wil

the Minister of Education be pl d
to state:

(a) whether it is a fact that the
girl students from the Common-

wealth Countries have planned to tour
India by coaches; and

(b) if so, when they will start from
London?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) and (b). A party of about
200 students, both boys and girls, from
the United Kingdom and some other
Commonwealth countries is coming to
India by the over-land route in five
coaches. The party left London on
the 31st July, 1965 and is expected to
reach India on the 30th August, 1965.

Priee of Penieillin

685. Shri Raghunath Singh: Wil
the Minister of Petrolenm and Chemi-
cals be pleased to state:

(a) whetlier it is a fact that the
price of ene mega unit of Penicillin
in India is cne rupee and in the world
market the price of the same unit is
only eight paise; and

(b) if =0, the reasons therefor?

The Minister of State in the Minis-
try of Petrolenm and Chernicals (Shri
Alagesan): (a) The world market
price of 8 paise per mega unit stated
in the question appears to be based
on the price at which Sterile Penicil-
lin ‘G' is being imported in bulk. The
corresponding price for the Indian
product is 50 paise and not one rupee.
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(b) The main reasons are the higher

costs of indigenous raw materials and

smaller capacities of Indian plants.

Archaeological Excavation at Noh

[ Shri Solanki:
686. { Shri P. K. Deo:
| Shri Narasimha Reddy:

Will the Minister of Education be
pleased to state:

(a) whether the archaeological ex-
cavations carried out at Noh have
since been analysed; and

(b) if so, the findings thereof?

The Minister of Cultaral Affairs in
the Ministry of Educatiom (Shri Haj-
arnavis): (a) Not yet fully analysed.

(b) Tentatively, the excavation of
the site may be said to have revealed
indications of a continuous habitatior
from about the latter half of the
second millenium B.C. to the first
century A.D. in five successive phases
or periods.

Ex-Ministers as Chairmen of Public
Undertakings

687. Shri V. B. Gandhi: Will the
Minister of Home Affairs be pleased
to state:

(a) whether there are any Centl:al
Ex-Ministers who are holding Chair-
manship of more than one Public
Undertaking|Commission|Trust;

(b) it so, how many; and

(¢) the maximum number of such
posts held by one Ex-Minister?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):

(a) Yes, Sir.

(b) Ome.

(c) Two.

Employment in Fertilizer Factory,
Gorakhpur
688. Shri Sarjoo Pandey: Will the
Minister of Pertoleum and Chemicals
be pleased to state:
(a) whether it is a fact that there
is a lot of dissatisfaclion among the
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oustees, whose lands had been acquir-
ed, in the matter of employment in
the Fertilizer Factory, Gorakhpur;

(b) whether Government are aware
that the persons belonging to Uttar
Pradesh are not being given employ-
ment in this Factory in spite of their
being qualified; and

(e) if so, the action being taken by
Government in this regard?

The Minicter of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) Some complaints
were received to the effecf that the
claims of those whose lands have been
acquired for the Gorakhpur Fertilizer
Factory have been ignored in the mat-
ter of employment and that among
Class III and Class IV employees, the
representation given to Eastern U.P.
is unsatisfactory. These complaints
have been examined and found to be
without substance. Preference is
given to the employment of oustees
in the project.

(b) and (c). No case of the kind has
been brought to the notice of Gow-
ernment.

Rehabilitation of Migrants from East
Pakistan

¢89, J Shri Dinen Bhattacharya:
" Dr. Ranon Sen:

Will the Minister of Rehabilitation
be pleased to state:

(a) whether the Government of
West Bengal has submitted a memo-
randum and/or a proposal for the
early solution of residuary problems
of rehabilitation of the displaced per-
sons from East Pakistan; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Rehabilitation (Shri
Tyagi): (a) and (b). The terms for
the grant of loans to the Government
of West Bengal for rehabilitation of
old migrants for the period commenc-
ing from 1st April, 1964 were dis-
cussed with the Chief Minister of
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West Bengal and the Central Gov-
ernment have agreed to bear two-

thirds of the losses on account of
shortfall in recoveries from displac-
ed persons. The details of the ar-
rangements are now being worked
out and formal orders thereon will
issue shortly.

Part-time Engineering Colleges

690, Shrimati Laxmi Bai: Will the
Minister of Education be pleased to
state:

(a) the number of Engineering Col-
leges imparting part-time degree
course in Engineering in the country;
and

(b) whether there is any proposal
to extend such facility to some more
colleges in the country?

The Minister of Education
M. C. Chagla): (a) Three,

(b) Yes, Sir.

(Shrl

Arrest of Foreigners on Shillong
Border

{ Shrimati Laxmi Bai:
Shri Kindar Lal:
Shri Vishwa Nath Pandey:

Will the Minister of Home Affairs
be pleased to state:

€91,

(a) whether it is a fact that twe
foreigners were arrested at Dawki on
the Shillong border for snatching the
rifle of an Indian guard;

(b) it so, whether any enquiry has
been made into this incident and with
what result; and

(c) the action taken in the matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). On the 23rd June, 1965, an
Australian and a Canadian student
tourists were arrested by the Oﬂ'is:er
In Charge of the Dawki Police Station
on the charge of assaulting ‘the sentry
on duty at the Dawki bridge. They
were travelling in a bus !ro‘m Shillong
to East Pakistan via Dawki and were
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in a highly intoxicated condition when
the bus stopped near the Dawki
bridge on account of a land slide. On
getting down from the bus they had
tried to snatch away the rifle from
the sentry on duty at the Dawki
bridge and also to assault him. They
were subsequently medically examin-
ed and found to be under the in-
fluence of liquor and unable to look
after themselves,

(c) The foreigners were tried on
the 28th June, 1965 and were acquit-
ted by the Court ag the charge against
them was not deemed 1o have been
proved beyond reasonable doubt. They
were sent to Tamabil (last border
post on the Indian Side) on the 30th
June and crossed over to East Pakis-
tan.

Lajpat Rai Market, Delhi

692. Shri R. Barua: Will the Minis-
ter of Rehabilitation be pleased to
state:

(a) whether econstruction of the
Lajpat Rai Market, Delhi has been
completed; and

(b) if so, when the shops will be
allotted?

The Minister of Rehabilitation (Shri
Tyagi): (a) and (b). The market was
to be constructed in two phases with
a total of 889 shops. Th- first phase has
already been completed and 462 shops
allotted to the eligible persons. The
second phase is still in progress and
278 shops have been completed: these
are in the process of being allotted.
149 shops are still to be constructed.

Earnings by Indian Hockey
Federation

Sh-i R. Barua:
! Shri Yashpal Singh:
”3'4. Shri D. D. Mantri:
| Shri Basumatari:

Will the Minister of Edueation be
pleased to state:

(a) whether it is a fact that the
Indian Hockey Federation have been
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asked to submit its earnings at Tokyo
Olympic Games and also the foreign
exchange earned; and

(b) if so, the allegations that have
been made against the Federation?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
Darshan): (a) No, Sir.

(b) None so far.

Museums in India

694. Shri Narendra Singh Mahida:
Will the Minister of Education be
pleased to state:

(a) whether it is a fact that a noted
museclogist has said that Museums in
India are far too few in number and

totally inadequate for the country's
vast population;
(b) if so, the action Government

propose to take in the matter;

(e) whether it is a fact that India
has only 120 museums and almost all
of them are devoted to art and arch-
aeology whereas in the modern scien-
tific age, there is need for Technolo-
gical Museums; and

(d) whether Government
to create such Museums?

propose

The Minister of Cultura] Affairs im
the Ministry of Education (Shri
Hajarnavis): (a) The Government of
India are no' aware of any such state-
ment.

(b) Does not arise

(c) There are approximately 200
museums in the country of which as
far as the Goverminent »f India are
aware, at least 12 are Technological
museums.

(d) Yes, Sir,

Scheduleq Castes and Scheduoled
Tribes Students sent Abroad

695. Shri Vishram Prasad: Will the
Minister of Education be pleased to
state:

(a) the number of Students be-
longing to the Scheduled Castes and
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Scheduled Tribes who  were sent
abroad for higher education during
the last three years under the Scholar-
ship Scheme administered by his
Ministry; and

(b) the number of students out of
them who were given scholarships
by the Government of India and those
by foreign countries, respectively?

The Minister of Cultura; Affairs in

the Ministry of Education (Shri

Hajarnavis):

(a) 1962-63 . 11
1963-64 . 1z
1964-65 . 11

ToTAL: 34

(b) () Government of India Scholarships

1962-63 . . .. 1o
1963-64 - . o 9
1964-65 - . .. 5

ToTAL : 24

(ii) Foreign counirics Scholarshipy

1962-63 1
1963-64 . . .. 3
1964-65 . . . 6
TotaL Io
Teams for Tours Abroad
696. Dr. Saradish Roy: Will the

Minister of Education be pleased to
stata:

(a) the names of Sports and Athle-
tic Organisations which applied for
sanction of tours abroad during the
last one year;

(b} whether these tours were re-
commended by the Sports Council of
India; and

(c) the amount of foreign ex-
change sanctioned for each such tour
and caseg of refusal, if any?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
Darshan): (a) to (c¢). The desired in-
formation in respect of tours of
teams abroad is given in the state-
ment laid on the Table of the House.
[Placed in Library. See No. LT-4621/
65].
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Oil Pipe Lines
J Shri Madhu Limaye:
697. 9 Shri Ram Sewak Yadav:

Will the Minister of Petroleum and
Chemicals be pl d to state:

(a) the quantity of steel in tonnes
used in the construction of Kanpur-
Haldia-Barauni pipe-lines;

(b) the quantity of steel
available by the Steel
India; and

(c) the quantity of steel imported
and the amount of foreign exchange
spent therefor?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir): (a)
60,160 metric tonnes of Electric Resist-
ing Welding Pipe and 1,420 metrie
tonnes of heavy wall Seamless Pipe.

(b) 15,000 metric tonnes of Electrie
Resisting Welding Pipe.

(c) 45,160 metric tonnes of Electric
Resisting Welding Pipe and 1,420 met-
ric tonnes of heavy wall Seamless
Pipe. The foreign exchange involved
in the import of these quantities of
pipe was the dollar equivalent of
Rs. 276 lakhs for Electric Resisting
Welding Pipe and Rs. 10.57 lakhs for
Seamless Pipe.

Appointment of Teachers in Delhi

698. Shri P, L. Barupal: Wil] the
Minister of Education be pleased to
state:

(a) the number of applications re-
ceived direct for the post of teachers
in Primary, Higher Secondary and
other Educational Institutions under
the Education Department, Delhi and
the number of candidates separately
males and females called for inter-
view from the Employment Ex-
change during the period from 1st
January to 15th August, 1965; and

(b) the number of scheduled castes
and scheduled tribes candidates
among the candidates appointed by
the Bducation Department and the
number of persons whose cases are
being considered for appointment and
the time by which they are likely o
be appointed?

The Minister of Education (Shré
M. C. Chagla): (a) and (b). A state-

inade
Plants in
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ment containing the requisite infor-
mation is as follows:

Applications received
direct during 1-1-65
to 15-B-1965 Male . 589

Female . 432

Applications recom-
mended by Em-
plovment Exchange
during 1-1-65 to

15-8-196% Male 1077
Female . 1319
Candidates called for
interview :
(i) from directap-
plicants, . Male . 95 (Post-
graduates)
(ii) from those re-
commended by
Employment
Exchange Male 1077
Female™. 1319
Scheduled  Castes/

Scheduled Tribes
candidates appoin-
ted . . .
Sch. Castes/Sch.
Tribes candidates
whose appointment
is undea considera-
tion and is expected
to be made by the
end of August,
1965 . . . 3

NB: The above¥ figures pertain to
schools which come under the jurisdiction”of
the Education Directorate, | Delhi Adminis-
tration, Delhi.

Hega faumdis

699. it Mg wEw : FT favan
Het g T FY FA 4 F

() =1 7¢ &9 ¢ f fawafy
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g A AT a9 # S g
fraroit &; ok
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Engineering College, Tripura

701. Shri Biren Dutta: Wil] the
Minister of Education be ovleased to
state:

(a) whether an Engineering Coll-
ege for Tripura has been approved
by Government; and

(b) it go, when it is likely to
‘start functioning?

The Minister of Education
M_C. Chagla): (a) Yes, Sir.

(b) The College was inaugurated
on 15th August, 1965. Regular classes
will, however, commence from 1st of
.September, 1965.

(Shri

1215 hrs.

CALLING ATTENTION TO MATTER
‘OF URGENT PUBLIC IMPORTANCE

ExprosioNn v Hicu ExrrLosives FacTory

AT KIRKEE
st @ (@rorm) - § sfaeada

AT g & faeafefas fawg 1 @<

sfaear 45 1 ww faemar § o

AT Fear g F 9% 3w A ¥ 0w

IFIET § :

Y21 wrEd, 1965 &1 fFE

% I faewrzs ogd
wsrEE ( grs gFeel-
fasg 9t ) # go oF
faewre, foas  ofom-
=eT 10 SgiFgr &0
A g% 9% 9me
3q, &1 AT

‘The Minister of Defence Production

‘in the Ministry of Defence (Shri A. M.
*Thomas): Mr, Speaker, Sir.
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Kirkee Explosive 1770
Factory (CA)
On 21st August, 1865, at about

10 amt., a serious accident occurred
in one of the buildings of the High
Explosives Factory, Kirkee. The acci-
dent resulted in the death of the fol-
lowing ten persons:—

1. Shri V. Venkataraman, Deputy

Manager.

2. Shri R. B. Limaye, Assistant
Foreman,

3. Shri C. G. Kamat, Assistant
Foreman.

4, Shri A, G. Kulkarni, Charge-
man.

5. Shri P. B. Pawar, Supervisor,
‘A' Grade.

6. Shri R. M. Chavan, Supervisor,
‘A’ Grade.

7. Shri Pachmuthu Velanda,
Chemical Plumber.

8. Shri Kishan M. Gaikwad,
Chemical Process Worker, ‘A’
Grade,

9. Shri Syed Ali Syed Kadar
Badsha, Chemical Process

Worker, ‘B’ Grade.

10. Shri B. B. Gaikwad, Labourer
‘B’ Grade.

2, Shri Y, S. Ingle, Messenger boy
was seriously injured. Informatio:
has since been received that he ex-
pired on 23-8-1965.

3. A Court of Enquiry with the
Chief Inspector of Military Explosives
has been ordered to investigate the
causes of the accident in accordance
with the usual procedure, No sabo-
tage or foul-play is suspected; it ap-
pears to be a case of an unfortunate
accident.

4 The building and machinery has
been considerably damaged. It
would be some time before produc-
tion can be re-commenced in this
building. We have, however, exa-
mined the implications and are taking
alternative steps. I am in a position
to assure the House that the accident
will not be allowed to affect the de-
fence production.
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5. It is not in public interest to dis-
close any further information,

6. This news of the accident involv-
ing the death of so many valuable
workers of our Ordnance Factories
hag naturally come as a shock. The
personnel of the Ordnance Factories
have been rendering a valuable ser-
vice to the country and I am sure the
House will join me in extending to
the members of their families its
sympathies. Government is taking
steps for payment of necessary com-
pensation according to rules.

M mamgmaTd &
‘gz arge T @ gt ot
# qg ara WA g g 4 froga wr
FTNTHAANA S IHTT T 7 AT GH TR HT
U% T30 ¥4 14462 7 faar ar #w)
g7 a1 fF I6T a9 FH-a A fear
arET | e TTEe d s A
St F F1 3URT B faar § Wk
o A fagsw €7 & 1 e
arg & fagr s gar o amar 2
#{ ST wTgar g R o ¥ s
& fava 47 a4t |

Shri A. M. Thomas: There has not
been any shift in the Government's
position. It appeared in the papers
that military authorities had taken
over the investigation,

Shri Bade: It is in the “Maharashtra
Times”.

Shri A. M. Thomas: It is the Chief
Inspector of Military Explosives who
is the authority constituted for mak-
ing inquiries into such type of acci-
dents as had happened. He s an
independent authority functioning
under the Director-General of Ins-
pection and he is not under the
Director of Drdnance Factories.

With regard to the payment of
compensation, I have already men-
tioned in my statement that compen-
sation will be paid according to rules.

Shri Bade: My Question was....
965 (Ai) LSD.—5.
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factory (CA)
Mr, Speaker: The earlier decision
was to pay them immediately, but

now it has been postponed and will
be done after the inguiry has hT
completed,

Shri A, M. Thomas: The payment of
compensation has nothing ta do with
the inquiry.

st ayre fag (FET) - W
99 FTEEH F1 GfemT #T FTLT
Fear g | Tas mgewe At ag g
59 a1 FY ST A9 5 |\ wowr §
TH FHEAT AT, FAT THHT T {2 §
T AT HATTHHT & | §F FTTAFTELY
et grise & 9w F1 §i9Y ww ) gm
a1 § X Ft A g !

Shri A. M. Thomas: The question
whether there has been any negli-
gence or not will certainly be enquir-
ed into by the Chief Inspector of Ex-
plosives. I took shelter unaer “pub-
lic interest” because it is not desira-
ble to mention as to the production
of what vital commodity has beer
affected,

st grRER wgAE  (2aTH)
FT AW ST AE TART F gWG AT )
¥ sy g g f 331 s S ang
T AT F AT Jgf 7 & | qg
|fy g5 & w9m< 1 W O A
ag feaw wag &1 g% & | |7 gEET 59
T & 7

Shri A. M. Thomas: There is fire-
fighting equipment within the ex-
plosives factory. How it happened
has to be inquired? Whether it was
in the course of experiment or any-
thing else will certainly be gone into
by the Chief Inspector of Explosives.
I may also submit for the information
of the House that the Secretary, De-
fence Production, as weil as the
Director, Ordnance TFactories, have
gone to the spot and they will come
back with the necessary information.



1773 Explosion in
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Shri Surendra Pa] Siugh (Buland-
shahr): May I know how old is the
Kirkee ordnance factory, and is it the
first time that an explozica of this
nature has taken place there?

Shri A, M, Thomas: The ordnance
factory is pretty old. Fortunately
for us, very few accidants have hap-
pened. The last serious accident
that took place in 1956 was mnot in
this factory. This is a very old fac-
1.y but the plant and machinery
r.r> have been moderniseq recently.

Shri S. M, Banerjee (Kanpur):
Sometimes back a similar accident
took place in Khamaria in the
danger building. I would hke ftc
know whether this accident took place
because the danger buiiding workers
are not given adequate safety and if
s0, what further improvements have
been suggested by the Committee
which was appointed to go inte  he
entire question of giving protection
to the workers?

Shri A. M. Thomas: The accident
that has taken place now iz not the
type of accident which took place in
Klamaria where one person unfnrtu-
nately died. That is altogether a
different matter; that was from the
packing side when *hey were pack-
ing certain things. I may inform the
hon, Member and also the House
that every precaution is taken in this
matter. The hon. Member knows
since he himself was a defence
ordnance employee. We do take all
precautions.

Shri Daji (Indore): Is it a fact that
none of the workers was insured at
Government expenses as ig required
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Kirkee Explosive
factory (CA)
angd if so, will the Government con-
sider payment of family pension in-

stead of only compensation?
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Shri A. M. Thomas: I have already
said that necessary compensation will
be paid according to rules. If any
modification is to be made, We shall
certainly cohsider that question,

Shri Daji: My first question was
whether the workers were insured at
government expense and whether they
are covered by that insurance?

Shri A. M. Thomas: My information
is that some section of the employees
ig‘covered by some insurance scheme,
but I do not know the details.

Shri P. C. Borooah (Sibsagar): May
1 know whether there js any system
of striet serutiny in the recruitment
of workers in ordnance factories so
as to prevent sabotage or dilly-dally-
ing activities finding their way to
ordnance factories?

Shri A, M, Thomas: Yes, Sir.

Shri Hari Vishnu Kamath (Hosh-
angabad): Are there reasons to be-
lieve thaf in some, if not most, De-
fence industries factories, including
this one at Kirkee, there are pro-
China andjor pro-Pakistani elements
surreptitiously at work and if so,
what measures have been taken, par-
ticularly since the Emergency was
proclaimed in 1962, to weed out such
elements, and if not, what are the
reasons therefor?

Shri A. M. Thomas: I do not think
that we should go into the broader
question. I have already stated that
no sabotage or foul play is suspected
in this particular case.

Shri Hari Vishnu Kamath: [ do
not.... What did he say, Sir?

Mr, Speaker: In this particular case,
there was no sabotage.

Shri D. C. Sharma (Gurdaspur): On
the one hand the Minister says that
a Court of Inquiry has been appointed
and the Chiet Inspector of Explosives
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wrill hold the inquiry and on the other
hand he says that there is no act of
sabotage. How can the Minister anti-
cipate the findings of the inquiry? 1
want to know what makes the Minis-
ter think that this is not an act of
sabotage and what are the reasons
which he has in view that in future
such things would not affect other
factories?

Shri A. M, Thomas: There are cer-
tain obvious facts in the light of
which we can come to certain con-
«wlusions, From the obvious facts in
this case, we can say that there is no
case of sabotage.

Shri P. R. Chakravertl (Dhanbad):
Prompted by such tragic happenings
which are a matter of grave concern,
does the Government think it neces-
sary to inspire public contldence by
appointing a high level judicial com-
mittee instead of appointing the Chief
Inspector of Explosives as has been
done with regard to the explosion in
Dhori?

‘Shri A, M. Thomas: It is a very
unfortunate accident no doubt, but
the Government thinks that it is en-
ough that the requisite machinery
mow constituted functions.

wf e mest ;. famA @
Tt gk §F wWahe gae
AT gEL W @ AFIT & A ghemne
A F @A AT T E, T VT
WA A TR Fg aEamA § fa ag
w2 TEC 7

Shri A. M. Thomas: I have already
stated that every possible effort is
being taken to see that such accidents
do not recur.

Shri Krishnapal Singh (Jalesar): I
would like to know from the hon.
Minister what precautions are being
taken to prevent such accidents and
what  security arrangements are
made? Formerly there used to be a
guard; there fsed to be a small hut
near every gate where every worker
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whp entered was searched and match
boxes, etc., were deposited outsiie.
Are these precautions being taken
now?

Shri A. M. Thomas: There are
elaborate safety rules governing this
matter and Hon. Members are free to
visit these ordnance and explosives
factories to see what precautions are
being taken, I am not in a position
to describe all the various safety Pre-
cautions that are being taken.

Mr. Speaker: Papers to be laid on
the Table,

12.27 hrs.
PAPERS LAID ON THE TABLE

UNDER INSTITUTE OF
TECHNOLOGY AcT

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
Sir, on behalf of S8hri M, C. Chagla I
beg to lay on the Table:—

PAFPERS

(1) a copy each of the following
papers under sub-section (4)
of section 23 of the Institute
of Technology Act, 1961:—

(i) Certified Accounts of the
Indian” Institute of Tech-
nology, Delhi, for the year

1963-64, along with the
Audit Report thereon.
[Placed in  Library. Sge

No. LT-4607/651.

(ii) Certified Accounts of the
Indian Institute of Tech-
nology, Kanpur, for the
year 1963-64, along with
the Audit Report thereon.
[Placed in  Library. BSge
No. LT-4605/65].

(iii) Certiffed Accounts of the
Indian Institute of Tech-
nology, Bombay, for #he -
year 1963-64, along with
the Audit Report thereon.
[Placed in  Library. Wec
No. LT-4609,65].
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[Shri Hathi.]

(2) a copy of Annual Report of
the Council of Scientific and
Industrial Research for the
year 1964-65, along with the
Annual Accovnts for the
year 1963-64 and the Audit
Report thereon. [Placed in
Library, see No. LT-4610/65].

Arr  Inpia  Services (DEATH-CUM-

RETIREMENT BENEFITS) RULES

Bhri Hathi: I beg to lay on the
Table a copy of the All India Services
(Death-cum-Retirement Benefits)
Fourth Amendment Rules, 1965, pub-
lished in Notification No. G.S.R. 871,
dated the 26th June, 1965, under sub-
section (2) of section 3 of the All
India Serviceg Act, 1951. [Placed in

Library. See No. [LT-4611/65].
1228 hrs,
COMMITTEE ON PRIVATE

MEMBERS' BILLS AND RESOLU-
TIONS,

SIXTY-EIGHTH REPORT

Shri Krishnamoorthy Rao (Shi-
moga): I beg to present the Sixty-
eighth Report of the Comittee on
Private Members' Bills and Resolu-
tions.

12.28} hrs.

BUSINESS ADVISORY COMMITTEE
THIRTY-EIGHTH REPORT

Bhri 8. B, Rane (Buldana): Sir, 1
beg to move:
“That this House agrees with

the Thirty-eighth report of the
Business Advisory Committee
presented to the House on the
24th August, 1965.”

Sir, I may also correct a slight print-
ing mistake in the Report. The time
allotted to items Nos. (6) and (7)
combined is three hours and not three
hours each.
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Mr. Speaker: The question is:

“That this House agrees with
the Thirty-eighth report of the
Business Advisory Committee
presented to the House on the
24th August, 1965.”

The motion was adopted.

12,29 hrs.

STATEMENT RE: CROSSINGS OF
CEASE FIRE LINE BY INDIAN
SECURITY FORCES

The Minister of Defence (Shri Y. B.
Chavan): In order to push out armed
infiltrators and prevent further in-
filtration, our security forces have
crossed the ceasefire line at two points
and established new positions,

Shri Hanumanthaiya
City): Please repeat it.

(Bangalore

Severi] Hon, Members: Please re-
peat it.

Shri Y. B. Chavan: I shall repeat
what I said,

In order to push out armed infiltra-
tors and prevent Turther infiltration,
our security forces have crossed the
ceasefire line at two points and es-
tablished new positions. In this
process fhey have captured four
81 m.m. mortars, four .30 Brownings,
one .50 Browning, and one rocket
launcher. Reports of more equip-
ment captured are coming in. '

Some HOn. Members rose—

Mr. Speaker: Now, we should pro—
ceed to the next item.

12304 hrs,

MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS—
contd.

Mr. Speaker: The House will now
proceed with the further consideration
of the following motion moved by
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Shri M. R. Masani on the
August, 1965, namely:

23rd

“That this House expresses its
want of confidence in the Council
of Ministers.”.

Shri A. N. Vidyalankar may now
continue his speech.

Shri M, R. Masani (Rajkot): May
I seek your guidance as to when it i@
proposed to wind up this debate so
that I may be ready with my reply?

Mr. Speaker: The debate would be
concluded today. The hon. Prime
Minister would reply tomorrow . . .

Shri M. R. Masani: I shall reply
after that tomorrow to the debate?

Mr. Speaker: Yes, he will be given
that opportunity.

Shri A, N. Vidyalankar: may now
continue his speech.
Shri A. N. Vidyalankar (Hoshiar-

pur): [ was not speaking on the no-
confidence-motion. I was speaking on
the Companies (Amendment) Bill.

Mr, Speaker: Shri N. Dandekar:

Shri Sinhasan Singh (Gorakhpur):
On a point of order. Hitherto, the
practice fol'owed in regard to calling
Members is that the Members used to
rise in their places to catch your eye
and then you used to call one Member
from among those who had risen, But
unfortunately the principle followed
today seemg to be different. You had
called Shri A. N. Vidyalankar who
hag not risen at all to catch your eye.

Mr. Speaker: I have s0 many times
said, that is the overriding factor, that
the Members should rise in their
places and try to catch my eye. But
so far as Shri A, N. Vidyalankar is
concerned, his name is put down here
in the list before me as having to
<ontinue hig speech. But I had made
A mistake; his name had been put
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down there in connection with #he
Companies (Amendment) Bill. It

not as if I have called him for parti-
cipating in this discussion even when
he was sitting. I hope the hon. Mem-
ber would realise that. Ip the list be-
fore me, an indication has been given
that Shri A. N. Vidyalankar’s speech
was part-finished, ang this has peen
pasted there, but that was in connec-
tion with the Companies (Amend-
ment) Bill and not in cennection with
this motion, and 1 had made a mis-
take. That was the reason why I
called him. Otherwise, I would not
have called him when he had been
sitting.
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shri N. Dandeker (Gonda): Mr.
Speaker, Sir, judging by the speeches
that have gone before me, there are
four issues which have been preoc-
cuping the attention of this House
during the course of this debate.
The first is the Indo-Pakistan situa-
tion and forefgn policy generally,
secondly, the oppressive state of
multiple crisis in our internal eco-
nomy, thirdly, and in particular, our
present state of bankruptcy in the
matter of foreign exchange, and
fourthly, the Fourth Five Year Plan.
Of these, I shall not deal with ques-
tions of foreign policy or even with
the Indo-Pakistan situation, because
the matter has been the subject of
considerable debate, and 1 gather
that foreign policy itself will be the

subject of another debate in this
House. 1 shall, therefore, confine
myself to the other three matters,

namely the economic situation, the
foreign exchange position and some
observations on the Fourth Five Year
Plan.

Let me begin by taking a ground-
level view of the Indian economic
scene. The first thing that we see—
I have saig this before and 1 would
like to repeat it—is that the economy
is overheated by monetary inflation.
Between 1960 and 1964 the money
supply in this country increased from
some Rs, 2600 crores to Rs. 3752 cro-
res,that is to say. by 43.7 per cent.
As apainst this enormous increase in
money sunnly, the increase in natio-
nal income over the same four years,
judging by the small paper that was
released to the Members early this
week has been only 17.3 per cent or
roughly 4.4 per cent per annum. In
other words, the currency, that is,
the money supply, taking currency
and credit supply together, in this
country, has been far in excess of
the requirements of the economy,
with the resuly that we are now
suffering from the necessary and in-
evitable consequences of inflation in
the form of a steady and persistently
rising level of prices.

Between 1952-53, which has been
taken always as the base year, and
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1963, the prices rose by 32 per cenk,
an average of 3.2 per cent per annum,
which was bag enough, but betweem
1963 ang July 1965, or to be precise,
24th July, 1965, the price level has
further increaseg by not less than 2%
per cent in a matter of 1% years.

Shri M. R. Masani: Shamel.

Shri N. Dandeker: The case of food-
grain prices is even worse. Over a
period of 11 years, the prices of food-
grains have inceraseg by 30 per cenf,
17 per cent in 1964 ang a further i3
per cent in the six months ending
July, 1965. With the result that we
have a state of galloping inflation—
almost, though not yet a run-away
inflation,—with all the attendant conse_
quences that one can foresee in terms
of rising prices and the effects of it
upon the people of this country.

I would like to take a few minutes
to describe those effects upon the
people of this country, because we
are inclined, 1 am afraid, to talk tow
much in generalities and not suffi-
ciently at ground level in terms of
the precise effects of the policies of
this Governmen{ upon the people,

In the first place, the landless rural
worker, who constitutes 17 per cent
of the working population in this
country, is admittedly going back-
wards in terms of real income. His
money income is not increasing, and
has net, in fact, increased anythig like
as rapidly as the rise in prices. The
industrial worker who constitutes
some 16 per cent of the working popa-
lation in this country, is at the bemk
remaining stationary; he is rather
better off than others than the rural
landless worker, because he is able
here and there to achieve, in a de-
layeq way, some rise in wages and
some rise in dearness allowances, but
only to keep pace with the continual-
ly rising cost of livinz. But the
consequence of this necessary concern,
this continual concern of the indus-
trial workers to keep pace with the
rising cost of living is that produe-
tion and productivity have gone into
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the background. There are no indi-
cations of any kind whatsoever that
the industrial worker, preoccupied as
he is, and necessarily preoccupied as
he is, to keep abreast with rising cost
of living, feels at all concerned or is
even trying to be concerned with
problems of increasing production and

productivity.

The worst sufferers perhaps are the
middle classes—the middle classes the
salaried workers, the professionals and
the pensioners, who constitute 14 per
cent of the working population. They
have been crushed with inelastic in-
comes, ang rising pricez on the one
side and mounting taxes on the other.
These middle classes from whom this
country is deriving or has deriveq in
the past. most of its talent most of
its initiative and most of the men who
go into the profes-iens, and especially
the learned professions these middle
classes tpoday are about the worst hit
part of the population. Ang I can see
no relief for them whatsoever.

The peasant farmer, constituting 53
per cent of the working population of
this country, is getting less and les:
for his foodgrains in terms of a faster
rise in general prices as compared
with the rise in prices that Govern-
ment propose to give him for compul-
Sory procurement,

Shri M, R. Masani: Shame!

Shri N, Dandeker: He is today faced
with the position that steadily over the
past few years, “the terms of trade”,
to use a technical phrase, have been
steadily going against him, and today
he is faced with the proposition that
Government are wvirtually going to
loot his granary and that they are
going to take from him by compulsory
levies of gne kind or another food-
grains at uneconomic prices that is to
say, at prices below parity with the
general rise in prices,

Finally, the small investor, the per-
son who has Rs, 15,000—Rs. 20.000 an-
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nua] income and who is expected o
make a certain amount investment in
the genera] economy—what is His
condition? With him, the faith in
saving has been destroyed by the con-
tinual rise in prices and therefere, by
the continual fall in the value of the
money that he has to invest. His
capacity to save has been steadily
eroded by increasing resort to direct
taxation and also indirect taxation and
rising prices, and for him the scope
for investment has been largely des-
troyed. He is now being converted
into a timid person for whom the only
scope for investment i3 either these
loans issued by Government, or these
small savings schemes, or the 6 per
cent “Units” of the Unit Trust of
India. He is reduceq to the position
of a person who is expected not to be
venturesome nor to take any risks but
to sit back and be content with some-
where about 5 per cent on his savings.

Looming large over all these people
is this awful foodgrains situation that
has been developing from year to year.
On this foodgrains situation, T do not
wish to say anything more than to
endorse the ob:ervations that were
made by Prof Khadilkar yesterday. I
wouly agree with everything that he
said in taht connection, and I should
like to add two more propositions for
the consideration of Shri Subra-
maniam, gur Food Minister. I think
he would do well once again to study
the policies of two illustrious prede-
cessors of his Shri Kidwai and Shri
Patil—Mr. Kidwai at a time when the
situation was ont unlike what it is
today, and Mr. Patil who was the Food
Minister at the time of the Chinese
invasion. The handling of the food
situation in this country by those two
Ministers is certainly worthy of consi-
deration by Shri Subramaniam.

Another point to which [ would like
to draw Shri Subramaniam’s attention
is the admirable statement he is sup—
posed to have made at Bhopal. At a
Seminar on Crop Improvement for in-
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creasing food production, this is what
he is reported to have said:

“The demand for fertilisers had
registereq a great jump in the past
year whereas the supply was only
50 per cent of the demand He
added that it would be beiter to
import machinery ang raw mate=
rials for fertiliser factories rather
than import fertilisers”.

So much for what Shri Subramaniam
sald. But the administration of the
external finances, foreign exchange,
has been Such that today the supply
position of two most important raw
materials for the manufacture of ferti-
lisers in thig country,—rock phosphates
and sulphur—is such that by the end
of October, most of the factories pro-
ducing fertilisers already established
in this country arelikeiy tocometoa
dead halt. One of them in Madrag has
already c'osed; and another is about to
close or may close in September. I be-
lieve the bulk of them will pe without
any raw materials for manufacturing
fertilisers by the end of October.

If that is the position as a result of
the policies of this Government as they
affect the ordinary person, let me take
the question of the state of public
utilities in this country as a result of
the deliberate neglect by Government.
You will recall that it has been one
of our constant criticisms that while
Government is wasting enormous sums
of money ypon utterly unproductive
ventures in the industrial sector, it has
been neglecting the public utilities,
which is primarily the function of the
state sector. Public Utilities can be
considereq firsy under Service Utilities
and then under Physical Utilities. The
first and foremost service utility is
law and order. I think everybody in
this House is aware of the state of
law and order jn the countryside to-
day. Law and order is in utter con-
tempt. There are any number of rea-
#ons. I can also describe the situa-
tion in greater detail. But 1 would
like to go on record as saying that in
the matter of Jaw and order, the
sftuation in the villages has been go-
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ing lower ang lower until it is today
in a state of considerablé contempt,

Or take another service utility like
health sanitaion ang hospitals. Health
and sanitation, so far as the rural
areas are concerned, is as bad as it
ever was.

Shri Ranga (Chittoor): Worse.

Shri N. Dandéker: In so far as
municipal areas are concerned, it is
going from bad to worse. You can go
into any municipal area it does not
matter whether it is North India, South
India, Bombay, Calcutta or De:hi or
Madras—though Madrag perhaps is
still a little better than the others.
But the position in regard to the sani-
tary and health situation in the muni-
cipal areas is today dreadful; and
hospitzl; are places for contracting
diseascs!

As regards education, which is ano-
ther public utility service—general
education, technical education, medical
education—today the Minister of Edu-
cation has zaid that general education
is in a deplorable state partly
because of inadequate teaching staff,
partly because of grossly—insufficient
payment of their salaries ang partly
because a]] -the colleges are ill-equip-
ped. I know a good deal about techni
cal education, peing myse!f chairman
of an engineering college south gf
Poona. The state of technical educa-
tion is also deplorable. There is &
great shortage of engineers, diplomaed
engineers, and technically qualified

artisans. That shortage continues,
and it continues to mount.
Take medical education. Again the

same story. There was a discussion
sometime last week in this House.
The demand for medical education was
admittedly so high that capitation fees
were being charged for admissions to
medical colleges. Such is the disgrace-
fu] state of education in all fields,

Finally, another public utility ser-
vice is general administration. Gene-
ra] administration today is swollen
and frozen into immobility by controls
and corruption,
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Let us look at the physical public
utilities, First water and electricity.
I do not think we have to go very far
from Delhi for Memberg to realise what
the state of water and electricity in
this capita] city of the country has
been over the last few years and what
it is today. [ believe we are drinking
purified sewage water,

An Hon. Member; Joint water and
sewage,

Shri N. Dandeker: In so far as
electricity is concerned, everyday
without fail the only thing that does
not fail is the failure of electricity.

Now roads and transport generally.
The one thing that has been treated
with the greatest contempt, as compar-
ed with other means of transport, is
roag transport. And as for the deve-
lopment of roads,—the development of
village roads and development of dis-
trict roads—what is the position? Omne
has only to go to the wvillages in the
so-calleg development blocks,—whe-
ther it is in UP or any other part of
the country—io realise what is the
state of village roads and district
roads.

Then railways and harbours. Rail-
way trains start op time usually, but
never arrive on time. Cattls travel
more comfortably in cattle vans which
will not take more than 20 or 24 but
human beings are crowded in worse-
than-sheep condition in the carriages
in which they have to iravel. Then
the state of rolling stock, the state of
Passenger carriages, first class, second
class, third class, any class except
perhaps,—and 1 say ‘perhaps’ only be-
cause it is on the verge of going down_
I refer to the air-conditioneq class. I
have discovered and have had to kill
cockroaches in the air-conditioned
class carriages,

And our harbours, the debate goes
on about modernising our harbours,
Yyear after year. Modernisation schem.
es for Bombay, modernisation schem-
es for Calcutta, large drawings, plenty
of debate, plenty of discussion, and
examined by technical teams. Yet
only the other day I was talking with
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the chairmap of a Port Trust of one
of the large ports; he said the plans
were still not approved, the money
still not sanctioned. Harbours and
ports go on being equipped in an ante-
diluvian fashion, unable to cope with
the inward and outward traffic, cer-
tainly unable to cope with the imports
of foodgrains.

And so on T can go op in thig vein
on the state of communications in this
country. Letters never arrive; ex-
press letiers seem to trave] by goods
trains; telegrams arrive by port 48
hours later thap they should and so
on.

Let me turn. thirdly, to the state
of industry today. What is the rate

of industrial growth, which is the
overall index of the state of industrial
development, the rate of industrial

growth during the Third Five Year
Plan? We just managed to reach 11
per cent in 1963, which is the target
rate of industria]l growth under the
Third Plan. In the first year it was
7.5 per cent next year 7 per cent, then
11 per cent, then a steady progress
downwards to 9.1 per cent in 1953-64
and 6.4 per cent in 1964-65. Doubtless,
we shall end the last year of the Plan
at 5 per cent. That is the overall
picture of the state of industry, But
looking at it from the point of view
of the men engaged ip Industry, to-
day they are inhibitey by savage cor-
porate taxation; they are lost ip the
jungle of regulatory laws, rules and
regulation; they are choked by a thick
undergrowth of controls, licences, per-
mits ang quotas and they are suffoca-
ting in respect of the main thing,
namely, finance, They are ip the grip
of a credit squeeze; they are con-
fronted with a capital market which
is as dead ag mutton ang they are at
the mercy of governmental financing
institutions which have come on the
scene like undertakers, the Industrial
Development Bank, the Industrial
Finance Corporation, the State Finance
Corporations, the Life Insurance Cor-
poration and the Unit Trust. These
and these alone remain the source for
capital. And finally they are- being
denied forign exchange,
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I think that is the point at which I
would like to turn to the question of
foreign exchange position. Quite the
simplest way of describing the foreign
exchange position in this country to-
day is that the mismanagement of the
toreign exchange has brought this
sountry to a stage of bankruptey;
there is no other worg for it. There
was ap industrialist who once asked
me about a month ago: how does a
nation go bankrupt? what is the
sign? I said that the sign was, when
we were unable to pay our debts,
when we were unable to service our
debts in terms of interest and amor-
tisation charges, when we had either
to cdt down drastically our imports
of raw materials, components and
ordinary stores and capital goods or
to default on our foreign exchange
obligations, or to ask for a moratorium
or, if we behaved a little better
perhaps, to beg, borrow, steal or levy
blackmail for some more foreign ex-
change, That is the position today.
And I would like to say that this has
been the direct result, in general eco-
nomic terms, of an enormous gap, an
enormous disparity between the inter-
nal true purchasing power of the
rupee on the one hand, and the bogus
rate of exchange at which the rupee
is pegged. While that state of affairs
continues, we naturally have a
squandermania in regard to foreign
exchange and the greatest culprits in
the 'matter of squandering foreign
exchange have been our public sector
enterprises for whom there is almost
no control of any kind at all. Various
other consequenceg also flow. We
have this situation that in this kind of
utter mismanagement of our foreign
exchange resources we have been in-
dulging in guack remedies for the
last few years, Ome of the quack re-
medies has been the increasing resort
to rupee payment drive; it is like a
magic word. Everybody says: “oh,
I am going to wusk for an import licence
from a rupee payment country,” as if
anyobdy wants to receive your rupees
in payment for imports, Tt is merely
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the accounting that is done in rupees.
What they eventually want, and what
is really mortgaged, is exports from
this country to pay for the things that
we have imported and it is only the
unit of accounting that is called the
rupee, The consequence of continual-

ly emphasising and continually
widening the range ang scope of rupee
payment trade has been twofold; in
the first place—I suggest that this is
a matter for very serious expert in-
vestigation by the Reserve Bank of
India and by the Finance Ministry's
Economic Affairs Division—I believe
that the terms of trade at which this
ever widening rupee exchange trade
is being done, the terms of trade have

been increasingly turning adverse to
us. Secondly, and this is perhaps far
more important, our present difficul-

tieg of foreign exchange are in rela-

tion to the free ‘foreign exchange.
The larger the volume of the rupce

payment trade, the worse will be the

position as regards the balance of

payments in regard to free foreign

exchange. The wider we expand the

scope of rupee trade, the smaller we

are making the range and scope of

the free foreign exchange trade, with

the result that ag the former has to

be self-balancing in itself, there is left

a smaller and smaller area from which

the net foreign exchange that we have

to earn becomes larger and larger in

volume; that is, the next net excess

of payments due to us in free foreign

exchange over payments due by us

has to be proportionately greater in

order to be able to pay our way.

But the actual position is the other

way round,

I would like to touch here upon
what js reported to be a grave scan-
dal; I do not know whether it is a
fact and therefore, I make this reser-
vation that I have not enough facts;
but the rumour has been so strong in
Bombay. One of the consequences
of another device in foreign trade,
namely, export incentive schemes, has
been  heavy anticipatory imports
against exports of which the foreign
exchange earnings which have never
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been realised. In other words, we
have allowed large anticipatory im-

ports against export earnings which
have never been realised. In Bom-
bay the story goes on spreading
sirong and thick for the last one month
that the magnitude of the loss of
foreign exchange in this particular
way hag been somewhere of the order
of Rs. 90 to 130 crores. I do not know
what the facts are. I believe that the
Finance Ministry is aware that it is
very strongly so rumoured in Bombay.
I would like to know from him that
such ig not the case,

Lastly, I would like to deal with
this question of Fourth Plan in the
few minutes that are left with me. 1
must begin by nailing down a lie
which is oft repeated and which has
been repeated, I regret to say , in this
House, the lie, namely that I and my
party are opposed to planning; that we
do not believe in planning, that w+
have no use for planning' and that
the first thing that we would do if we
had the opportunity to do was to
scrap planning altogether. For the
benefit of those who believe in this I
would like to read out from our mani-
festo that was issued long ago before
there was any dispute as to what our
policies on this question were:

“While the Swatantra Party re-
jects outright the current pattern
of centralised and top-heavy plan-
ning based on totalitarian program-
mes, it is not opposed to plan-
ning as such. Planning must,
however, be carried on within the
limits of the Constitution without
relaxing the care for freedom
guaranteed in it. Above all, it.
must know where to stop.”

There are three propositions here and
it is in the light of those three pro-~
positions that I would like to make a
few observations on the monstrous
outlines of the Fourth Plan looming
so large ahead of us,

The first is about the mode of plan-
ning. We do not believe in totalita-
rian planning of this sorts for two
reasons; and they are not theoretical
reasons; they have been proved in
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practice. In the first place, the tota-
litarian  type of planning cannot
achieve resulis especially in a demo-
cracy; and secondly, in the process of
irying to achieve results it erodes
democracy. Over the last few years
this totalitarian planning has not suc-
ceeded but it has succeeded only in
steadily eroding the fundamentals of
our Constitution because Government
had been bending the Constitution to
ine Plan.

Secondly, what is required is not
planning by Government of every-
body else’s business but planning by
Government of its own business, I
have indicated the dreadful state of
affairs in the infra-structure of this
country, There is an enormous
amount of work to be done in build-
ing the infra-structure in this country
for the progressive growth of the
economy and all the other desirable
things; it requires an enormous amount
of finaneial TesOurces, an enormous
amount of managerial and technical
manpower and everything that we can
get. The businesg of the Government
is to plan and implement its own
affairs, not keep on muddling around
thinking that it can do the job of
heavy industries, it can manufactuie
cement, it can make steel, it can make
heavy machinery, it can make fertili-
sers, it can do everything that every-
body else can do better,

The third thing js the limits of
planning; and then I shall have done.
We believe that in attempting to plan
beyond your resources, you run into
inflation; secondly, that you run into
financial bankruptcy at the inter-
national level when you attempt to-
plan beyond your external resources;
and thirdly, we believe that excessive
resort to debts and borrowings, parti-
cularly external debts at Government-
to-government level is an evil which
must steadily give place to internal
and external private investment for
the prosperity of this country,

13 hrs.

I do not know whether I could have-
two minutes more just to say a word’
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about the dimensiong of this particular
Plan, which is the only remaining
matter on whifh I should say a few
words now, Take the rupee resources
required for the full Fourth Five Year
Plan. This Fourth Five Year Plan is
a peculiar thing; it keeps on fluctua-
ting. When you talk about its overall
dimension, somebody will talk to you
abou; some other dimensions. The
overall dimension of this Fourth Five
Year Plan is Rs. 22,500 crores, But
it is said it would be limited to
Rs. 21,500 crores, representing the re-
sources in sight. Thus there is al-
ready a deficit of Rs. 1,000 crores to
start with, Then we come to the
resources in sight, but not visible, I
supose this is one way of distinguish-
ing the jrue resources from false re-
sources! The resources in sight but
not visible come to Rs. 3,650 crores.
The new budget of the Finance Minis-
ter provides for additional visible re-
sources of Rs. 1,000 crores so that we
have pow got a deficit of Rs. 2,650
crores. ‘'That, with the previous
Rs. 1,000 crores, gives me a deficit of
Rs, 3,650 crores. What is all this non-
sense? Are you really seriously
talking about planming or are You
talking about some kind of demned
stupid dream, some dream which is
the opium-eater’s dream, of some kind,
somewhere, utterly unrelated  to
resources ang having nothing to do
with true resources?

The second part of the resources
question is this: the private sector is
supposed to produce, in the course of
thig Plan for its job, Rs. 2,400 crores.
What is this again? What kind of
figures are these? If you knock uﬂlor
add Rs, 100 crore mOTe, the thing
remains equally nonsensical. Rs, 2,400
crores of additional capital resources
are to be provided by the private
sector, when I have already describe_d
what the stale of the capital mar:ket is
today. Where is this amount going to
come from? It will apparently have
to come from the various governmen-
tal institutions. Where a:ire ‘Lhe);

ing to get it from? It does nO
gmf on tgreees so that you can pluck it
off? They have to come again from

AUGUST 25, 1965

Motion 1794

Government, so that you add another
Rs. 2,400 croreg tg the visible deficit
of Rs, 3,650 crores, making a grand
total of Rs, 6000 crores.

Let me just give you the picture
of foreign exchange position. This
Plan is supposed to require Rs, 4,000
crores of foreign exchange: again, the
foreign exchange in sight, whatever
that means, is only Rs. 3,000 crores as
far as one vcap see. That means
there is a deficit in terms of foreign
exchange of pearly Rs. 1,000 crores.
Even out of the Rs. 3000 crores of
foreign exchange resources in sight,
that is to say, resources ‘which we can
beg, borrow, stea]l or raise by black-
mail, nearly Rs 1,400 crores would be
required for repayment of our debts.
Our debts and inferest obligations
maturing during the next five years
will be something of the order of
Rs. 1,400 rcrores, so that the net
balance available for investment will
be Rs. 1,600 crores. With this
Rs. 1,600 crores, we propose to finance
in so far as foreign exchange require-
ments; are concerned, a Plan double
the size of the. Third Five Year Plan,
where it is estimated the net foreign
exchange available for investment
would be Rs. 1,950 crores. Now,
what kind of arithmetic is this?

Mr, Speaker: The hon. Member's
time is up.

Shri N. Dandeker: Yes, Sir. I will
finish; I think 1 have said enough. I
would like to wind up by saying we
are being taken for a ride down and

- down into the depths of disaster. And

1 am wondering whose disaster it is
going to be.

Shri Ranga: The country’s.

Shri N. Dandeker: Is it going to be
the country’s disaster? If so, ~may
Heaven help us, Or is it going to be,
ag the English proverb says: “those
whom the Gods wish to destroy”, this
Council of Ministers, “they first make
mad"?



1795 No-Confidence

Sir, the Planning Commission and
the present Council of Ministers are
busy, assiduously busy, digging their
And I can only hope,
Sir, that their mistakes will not lack
in magnitude so that they go down
there, alone, by themselves, as fast as

own graves.

may be possible.
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FTHHT & a1 F Fgrarfe qf w7
F Qe FroF o faardr =T 8
I Rl g famr o oar
HIL WA WA FEERE H DI
faar a1 w3 ogremT qidY & 99
WEETT F1 A FAR qHATHT T
w1 §1 T Tg grstaw & fag g=r
T 1 T TH § fF A T wr
e Freffel #1 Ag0 §, @ A4l
fegmm FTEa= §
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1 1947 # 97 Fargfaal § arfs-
wHE | F90T 97 guar 5 grat
gAY AT Taar 41, "gEetay @9vE
g S FFaT, A gy
gz & f& gmerTT mE@,
arT fgrgrars & Ame U wT
FARTHIGA FIATHSIT 319 § 1
g9 ug At £ fF w1 1947 W
IO ¥ gL .6 7 Tfas & S o
W gt AAErEw ¥ wETEd gH
7z ara w7 faear g 41 ok
v D A v garr dfgr AT E
arc  #ur ggErm  afww qR W
72 @ FT  agraEwr FEr 3 fE
wxifr AT ot F 5T 9qe AT AT
qIQT ARET A FIHEUAT @
A IT Ft T WA T W E
At faidt Fragam g w¢ 9F aga
3q gam & fa " ag faay
arFAw g3 8, gz faadl o gaad
g ugdfzasrfrars g5 &1 gwifs
g FIOHT T FIT TR 737 TTH AT
T T Iz GeEA A7 KATAT I
gad mE{T gar g o1 8w
1947 & 57 f& Fedm &1 wwan
A Al vF gay frrgrata =
ats afgr wgran,  aufos, =mnfa
# aifears darc gsr ar afsa 3@
"qm gEiwgR ofsatAfgem &
s faar oic g8 da F1 faar fe
gH T F[ 9T AT F w@AT g |
faras Fw™ ¥ o1 QERATR &I
i 7 & ¥ A1 g AT 2
A Fag aarg 25 qfem ety
gty feFpdi & ataqz  FEAT &)
fegema & wrq g waEr 1 F
aggar § f§ ag wgrwr adr w7
g 971 W dfem W F ag
ygE g AT Ay TAT FTAT
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f& gq w9 IWTTAN TG §1 WAL
s g afea o F SOt T ALY T9d
w7z Fad & 5 afeq 91 #7 a9
TE agaum AANaT Y AT A
qEiar 5O 7 ag ¥ Agm f¥
FoT fergeam A awtadl g@T |
wr dfed ST aEw faferer Gt
g,  we gfes ST AT AW
& T AE gW AT FEEIT
EWIY AT AE g |

Fq g FAAIAT F AFARE
#1 A\ TATZAHE T GOfE 1 -
S AT WA g A SR FIHA
T A9 AT FIT OF A9 T8
AT FA FG 17 Fgd 70 o1 KIS QrH
g 717 wEfaag &t ara T N0
T o7 ST AT A g9 e
f& ovfT 59 7% 9\ wETEAHET ¥ g
T mIw qEF FIIAT AT ag w8 fw
FRT AE AR AT R, A qeE-
#z {3t AW E AT g I8 UF
AT FIRTHIAFTIAETAT & 0
# w@da wEf T W FrEEr St
q FEW WArg fF o owme oot
AT uAEAHe &7 afar T g
a1 famifvdr stfewr § swim &
HAXTT ®A XA 1T AT FF
T WO At ag 7 9 FET AT a9
dEr GFmvaEs F fEar gmr o
FIT TEW I W % mi
# aagar § f& g mAdE &
W ATT  OTRqHe arfeEr w2
Tz famge  aw A A w2
wh a7 wWET v ad sal g )
At faw ag Ffad wer ¥ Fdifs
I aifE T 9T 99 4 F7 guy |
& dezd arad o & F7A7 ATAT Y,
g FEIX F gF foer aamw T
4t fggem o afsew &
T FIAF, W qg A USRI
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Fr arfet g A gET AT A
FoT F O aF g aifE fage-
A WEHTET & AR aga AT
¥ qr gy AU gW FVHR § AT
gy arfimar 1 sz g g fw
do qrad g2d@s & fgmmw &
T Al s & §eeT AfET
AT gz & fv forgeam &1 goamrs
TS A § & 7 gsawid Fgadr
g oTEr ¥ & feogw wvEe &Y
9t 7 fas gfegq =g A F,
W WX mifeem §,  afew gfmar
wT ¥ uF oo feow &1 gy
TAHT & AT FT T F AT A AR
IEST gaEgwr @A & fam @i
s Fw E | F Fawarg fr fg-
| F oy g8 ww W1 fF
oF 1Er W & 39 F faw few-
w| FRIwergEr Wfzn wiw faw
feegd gz ad@ A imdd sTm & |
ST AR FTOHIT 0T A0 TLHTT & 5l
FUSH T g9 44 FT AT FL &
o w2y EfF wwir ¥ fedw
AR 3Fwole  Fiivg  FHT 97 g
TAAT SATET AEATAT @ FCE L ATAT
TE FIT 9T A1 WEAW FT W
g arsg & &% ak ™
Fadrar dgaT g fF FwE 9X
F1E UgE7 FE AT AT Ag & |
T AifF weg sTuw sz fora &
SUET fewrmg sATTiT AT TaEr
FAT quty AWy fanhard & ¥
59 H&d wgaw wr A 9@
A § 1T W WA qUATENS
FHIT  FT qEH 97 T, 2 9w
gl 97 T § WA gar T qEar
FETEA G T AT AT WIIET
BF FUE W qufew arfreT 7%
q9TE FT WOEET ST EAT |

gl @ FOAT w1 @A &
FFIT & GUA7 Fger Wi § 79 afew
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[5Y m=gar adT MAT)
w9 1931, 1936% feargar &1
e A g T HAT W IAvEfEE
e WO | AT UNIE T
# A W ow g AR w@
a9 ¢ & o S| 1 aoEEr 9v
A A oW o qE o A
ﬂlﬁm#mﬂmmﬁmgﬁﬁ

ag Iwdr g "W 3@ qfem
o FT FEAw oifaer § wal
¥ AE  @wEr gogw it
3 qfem S R aifrem 9 g-
T A w1 ogEemr g AR
TET WA aROd & & wE afes
wud & o 99 I F W T g
21 @ 1947 ¥ g wwifaE ¥ a7
daen frar o g dfeamqfmm
F oy fest W gw sEmfeat
qiffeal gREET Farafadl 1 2T
w2 qFEar fFa, g faawd @t
AfFr o T oA @
1947 AR oo Fagrws & )
9 1947 § TiFEAHT Farast gaATIT
TAET ¥ AT I 999 gHIL AWM AT
foadt smifft g os ot & ST &
fF w FET H afge gf @
afFr = a8 59 U= & afge a8
g AR WM g IS R
A AT EEN §, g 1B A e
UL s o) o9 ¥ o
T Fogm T g 5 & wmw
AFA@  AEl A GHA W I AT
eiffrde a@ & AW |
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32000 qTaT #r  Cfar ofFm
F ATHA Fod H § AT gETU
12000 AT Wi &1 AT 97 &
AAET Fo3 W § | "I qg R
fe ag 700 W9 @var ogEr AW
Em w1 FRer &@ mE fear
s AR gawmr  fgwmw w0 H
g @t gfigea & gmar w3
qgaT & JEaT AT e AT A S
I | 5000 F FFT 14000 aF FI
ALY TF AT el e Wt g
&8¢ gud W g g qege fawrdr
oA AT FY gEAl 9¢ W@ FT
AF #1 fgwroa FXWw 21 WOET
faprem w gL g=Al &t fgwea
Ffow oot s AW F@ E)
o gW 94 WEg] fawfgdi &
am gon e HEW g, 9w O
gfew & mw gw g fa gFm &
aﬁﬁ: agt o g & 9@ FEI

Tgam &1 & fF ag swawfesw
I fedt g T arE SO A9
e HEifs gIr-A-EaAnT 99 ¥ wre
fedt foem &Y FT o § dram
g1 #a & fauaw fe e gmme
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gafag #§ #gm f5 st &1 w@e
T T FTE qaaT 4T & afes
g R fgmm w1 omem &
Y guleomt § Wt o agi 9%
Bgui W whe FEw o,
@ IiFTaw 3 Ie |\ d)
Sgl aF A wEd &1 g4 g, v
AT 1 aeF g AFET A 9%
I TR A aEd e A
feeem  Foir g AT wOAROH
wifgs 9579, 99 a9 WO 8
HffT Ta1 F7F 999 A& T W
@ w owE @ shgr

&

wgEw A s fgamw

# AT g0 3 oamfgmy dlwe
®r Hwgl T @iy §f g
W e Fiwr ¥ &@iw ofew
EAHE F1TY wO SR F 9m
a1 &7 fofem fmEw & =
AFT  TEAw GEEw w T C§
| Fam qw W =y wX gt
wBer #Hfedy feem Frogad o
F@ & oafgr | gETO WL
Ffau oz femm o500 & fAa=x

fas o dafew s
aargg w+E |
I 9 AT FT BT FL ITF 19

965 (Ai)—LSD—8.
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st Frede fear & gad faars 481 a1 e
The way he was received and given
importance, the way he is treated
even now, is very disappointing for
the Kas.hmiris.ﬁ.ﬂmiﬁ < T EAT
fear smar § 9w #1 aifee
EEC I o gAR  geiEE
WE a@EH weT @edr g |
o ¥ Atz Al T feqie @t faw
Ffr s & fodow far s §
g ST AT &, |9 J@ F AT

g W g Wi fs weEdt §
a9 OF H@E1  WfAET  9¢ §EF F7
® & K sie A oA
g g frgw swir & arfs-
AT gaemad ¥ fewem w3 #@
At Fr g W W faeww
FHIT ¥ @iz & fou agde &
e R g 1 w9 At ad
goft ay@dmr § 99 wEd
& fisw Few & oewR
#1 gfedde axdt | AR gl
Fgr frag fedg ww  femr
T gl IR FEfme ol &
faas s@wmw fFm & amiowA
st F fgers ot g@me frar e
ot 5 sofir w1 $fem  gfmm
¥ gEv WRY P
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Shri C, K. Bhattacharyya (Raiganj):
Mr, Speaker, Sir, as I was hearing
Mr, Dandeker's speecn, I thought I
was hearing a drain inspector’s repart.
Give me the most perfect government
on the earth and I can make out a
catalogue of grievances and defects
like the one Shri Dandeker made
against the Government of India. What
is the good of picking holes, collecting
them together and trying to “resent
a picture, as if the whole picture is
tarred with the same brush which he
used? That is the particular reason
why nobody attaches any seriousness
to the motions of no confidence that
the gpposition brings againzt the Gov-
ernment of India.

13.20 hrs.

[Mr. DepUuTY-SPEARER in the Chair.]

Yesterday, Shri Dwivedy was com-
plaining that their motion was not
being taken seriously. How can it be
taken seriously when they them-
selves are not taking it seriously?
They have almost made it a pastime
of putting in a no-confidence motion
in every session of the Parliament.
They just look back and if they think
they can muster uyp an assembly of 50
persons, they just put in a one line
motion of no-confidence in the Gov-
ernment, a motion which is not sup-
ported by gne single argument in
black and white. The Opposition has
not the courage to put in = sigle ar-
gument in black and white in a motion
which they want the people tg accept
seriously. We do not accept it seri-
ously in the House and the people out-
side also do not accept it seriously.
That is the fate of their motion, and
this is so because of their own con-
duct, not because of what we say or
what the people think about us or do
not think about us.

This motion has been brought in the
most light-hearted fashion, as I have
already stated. What is the particular
object at this particular time to put
in a motion of no-confidence? Itisa
purposeless, aimless and objectless
motion, If I may be permitted to say
80, this has been put in only to make
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a show, Of course, whether the
show has succeeded or not, it is for
them to judge for themselves. For us
it is nothing more than a zhow, and
the people also take it in that spirit.

This shows a lack of sense of res-
ponsibility. An Opposition, when it
puts in a motion, looks to the possibi-
lity of its taking up the Government
if the chance comes. What Govern-
ment can they form? There are two
Acharyas. One of them will be the
Prime Minister, What wil] be the
fate of the other Acharya? He will
possibly become the patron-saing of
the Government. What Government
can they put in now? They can put
in only chaos, nothing more, So, do
they want the people of this country
to support them, when they want to

bring in chaos, just at this particular
juncture? They have not thought
about it. That is why I say that it is

a purposeless aimless and thoughtless
motion.

This Is why people recoil from them
in the elections when they put  their
own candidates. Thney should realise

it now, We wish them well. Let the
Opposition have a solid, integrated
body. We would like 1t. But in the

way they are conducting themselves,
this expected consummation will never
come. They will always remain
splinter groups, one against the other
and just trying to put up together
when a chance comes to putin &
motion against the Government. This
is not the proper way in which an Op-
position should conduct itself in the
Parliament. They should realise that.

I should say something more. The
way they bring in this motion of no-
confldence is nothing more than a
misuse of a democratic procedure.
They are misusing the procedures of
the Constitution which entitle the Op-
position to bring a motion of mo-
confidence, This misuse should stop,
and it would stop from a sense of
decorum which should grow amongst
themselves,
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Yesterday, Acharya Kripalani was
asking the Government to turn it inlo
a government of all talents, The
way the Government can be turned in-
to a Government of all talents and
whether it is proper at Lhis time to
make a suggestion like that is a
different matter. But on scanning the
persons standing in support of this
motion I can say the motion of no-
confidence is certainly a motion of all
talents. Al] the talents we see ranged
behind this motion, And, the re-
sult is zero, because the varriers at-
tached to the chariot of the motion of
no-confidence will pull in their own
way and according to the iaws of
statics and dynamics the resultant is
zero, That is the fate of their motioas
and that will be the fate of this motion
as well. That appears from the
debate, from the way they have been
arguing their cases. They have been
cancelling each other. Shrimati
Renu Chakravartty complained that
the Government wag supporting the
hoarders and not doing what it should
against the hoarders. But Shri U M
Trivedj complained that the Govern-
ment was harassing the marwaris, they
have no father and mother to look
after them and all that.

Shri Manoharan (Madras South):
The effect is that no section is satis-
fied.

Shri C. K. Bhattacharyya: The re-
sult is that their arguments cancel
each other, Ag I have said, according
to the law of dynamics there is no
resultant and the resultant is zero.
That is the fate of the no-confidence
motions they have put in. When Shri
Trivedi made that comment against
the West Benga]l Government he forgot
that the Minister of law in the West
Bengal Government is himself a
marwari. So this charge cannot be
made that the marwarig are being
harassed and they have nobedy to
look after. The Law Minister there
himself belongs to the class of mar-
waris. How can such a charge be
made. This iz the kind of thoughtless
way in which they make charges.
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Many of our friends in the Opposi-
tion have been throwing words at us
for our benefit; of course, as to what
we should do, the way in which we
can guide out our government cnd all
that, That is all the good advice we
have been receiving from them all
these two days. But the difficulty i,
why do they think that we are less
interested than themselveg that this
Government should rup efficiently, that
this Government should run jts ad-
ministration efficiently and cffectively
and for the benefit of the people?
Why should they think that we are
less jnterested in that?

Dr. C. K. Aney (Nagpur): You are
a consistent failure over so many
years.

Shri C. K. Bhattacharyya: Our res-
pected leader says that we have been
failing for so many years. May I re-
mind him of the words of Gita:

A fg  @F  gaafafamEa:
You can do pothing in this world to
which some defect js not attached. If
T accept his advice now, I van only

advise the Government to go to
nirvane, nothing less. If the Gov-
ernment has to administer, some

defects will come. Those defects will
have to be tolerated; otherwise there
will be no government or no adminis-
tration, there will be nihilism. Whe-
ther we are expecting that end to
come is a different matter. When the
Food Minister pursues his policy in the
control and distribution of food we
do advise him that it should be done
with proper consideration for the
convenience of the people with  all
possible human considerations. When
the DIR is applied we do advise the
Government that the D'R should be
applied as least as possible with all
possible restraint. When defence is
conducted we do advise gur Govern-
ment that the defence should be effec-
tive a proof of which has been receiv-
ed today from our Defence Minister.
We do all that. Therefore, our Oppo-
sition friends need not bring in these
no-confidence motions. They need
not inflict upon us in every se:rion a
motion of one line as it pleases them
to do.
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Shrimati Renn Chakravartty (Bar-

rackpore): That is your rule, what
can we dgo?
Shri C. K. Bhattacharyya: That is

out fate because we have Opposition
leaders like Shrimati Renu Chakra-
vartty (Interruption). If the Opposi-
tion were to set up an alternative
government I expect that Shrimati
Renu Chakravartty will be Home
Minister there (Interruption).

What new things have they statea
in the arguments they have advancea
during the last two days, whicn re-
quire this motion to be brought inT
Nothing. Let them scan their own
arguments, examine their own state-
ments that they have made. They
have stated nothing new which jusu-
fies bringing in 3 motion of nO=-
confidence at this juncture. Of course,
one thing has been done. They have
had an occasion to use the choicest ad-
jectives  from the dictionary.
They have used that and we have
tolerated it. As I have said, it is our
fate,

Having said, this I would like to
make some suggestions for the consi-
deration of our friends over there.
May 1 say that the Party which is
being led in such an illustrious way
by Shrimati Renu Chakravartty and
her friends is poisoning the youth of
the country? They are perverting
the youth of the country and advising
them to be faithless to their own
motherland. They have been making
charges against us. [ am making
this charge against them that they
fre trying to poison thz minds of the
students and youths of this country
by advising them to be faithless or
unfaithful to their own country.

Shrimati Renn Chakravartty:
You are boosting Biju Patnaik and
others.

Shri C. K. Bhattacharyya: Shri
Biju Patnaik and others have their
own way of doing things. But what
has she to say about my charge that
the youths and the students are taught
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to indulge in jubilation when China
bursts or explodes an atom bomb?

Shrimati Renu
What is the charge?

Chakravartty:

Shri C. K. Bhattacharyya: When
China bursts an atom bomb the stu-
dents and youths are told that they
should be glad over it because an
Asiatic power has got hold of an atom
bomb,

Shrimati Renu Chakravartty:
Where did my pariy say that? May
I know it from the illustrious philoso-
pher?

Shri C. K. Bhattacharyya: 1
that from first hand knowledge.

say

Shrimati Renu Chakravartty:
You could not quote even one exam-
ple.

Shri C. K. Bhattacharyya: The
tram fare agitation was there.
Shrimati Renu Chakravartty:

It has nothing to do with the atom
bomb. It may be an atom bomb for
you but not for the world.

Shri C. K, Bhattacharyya: We ap-
prehend that the Chinese may use
the atom bomb against us. That is
our apprehension. So, we want to get
the students and youths out of the
clutches of that party which teaches
them to conduct themselves in this
way.

References have been made to the
tram fare agitation. They want to
bring in trouble somehow and some-
where. The tram fare was increased
with the approval of Government,
The passengers were ready to pay
the increased fares for the use of
trams. But her party and other par-
ties would not allow the passengers
to use the trams because they wanted
to serve their party purposes.

Shrimati Renu Chakravartty: Why
are you doing dalali for a British
company?
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Shri C. K. Bhattacharyya; I am
not doing daldli for anybody except
my own government, and I am pre-
pared to do it not once but even
hundred times.

Shrimati Renu Chakravartty Do
not do it for a British company
which has misappropriated funds....
(interruptions).

Shri C. K. Bhattacharyya: In the
streets of Calcutta trams have been
burnt; yet; not a word of condemna-
tion for the destruction of public pro-
perty has come from them. I do not
know whether they enjcyed it in their
own heart of hearts. They have said
nothing in condemnation. Acid bulbs
were thrown on passengers who were
travelling in trams, Nothing is said
in condemnation of that conduct.
Passengers were assaulted and dragg-
ed out of the trams. Nothing is said
in condemnation of that conduct,

Shrimati Renu Chakravartty: No-
body was pulled out of trams.
Bhri C. K. Bhattacharyya: 1 was

myself a witness. I say this from
first hand knowledge.

Shrimati Renu Chakravartty: Every-
thing is first hand knowledge for him.
Shri C. K. Bhattacharyya: Bricks
were thrown from house tops; yet,
not a word of condemnation from
them. And when the Government of
West Bengal promulgated section 144
to stop these disturbances Shri
Kamath runs from Delhi to Caleutta
to break section 144 and to stage a
show, for what I do not know.

Shri Khadilkar was referring to
Shri Masani’s appeal to West Ger-
many and America not to help India.
In that appeal Shri Masani stands in
the same category of Pakistan which
appealed to the Government of U3A
not to help India with foodgrains at a
time of crisis.

Then, they are continuously asking
what we have done during the last
seventeen years. After we have taken
power from the Britishers, during the
last seventeen years we have channe-
lised that power in the Constitution
of India. We have put that constitu-
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tion effectively in the administration
for the benefit of the people. We
have brought in and carried through
three Five Year Plans. These are
glorious records, glorious for any
country in any part of the world, We
stand on our solid achievements, We
have maintained the integrity of
India. But for the Congress and its
administration India would have gone
to pieces in 1947 and the fate that
overtook Pakistan would have over-
taken India too that is, chaos in the
beginning and dictatorship at the end.
It is the Congress which is responsi-
ble for preserving the present posi-
tion and people are grateful to them
for that. History will remember it
and the people will be grateful to
them for this. The opposition that
we find today are only fleeting phan-
toms of the moment. While these
fleeting phantoms of the moment will
pass away, what the Congress has
done and the administration has done
will abide for ever and history will
remember it and the people will be
grateful for all time to come.

&t wy fowd : STERw AR,
et g G oft & Fee ggfaam
IGT FT Jeo T F F qifpea AT
=y ¥ = 3 JifFEa a5
& i § §g7 &1 A= ) WA
T gOTes I & «wi 4 arfear qe
FT T it | 7R A @ I
g%, afeT ware ag § fF o=t o
foram gifew &< ¥ fad o 2g Y
gfqwam swmE @ o g, fa o
g gt @ 2, 9a ¥ Qi & ot
Tg F ¥ fa¥ a8 s ey o §
o 58 F I3 7 wvarT &1 gfesr
& o oifyear & a1 & w1 9% oY
Afr weit 9@ F FE Fhrrdr ade
1 3 gfee F A SR

o 18 G UgW FAG F At
wEFfmem R FgE P arSE §
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[t g fami]

g TEiA OF AfF Tws fF qrfee
F ary I oo s1aw @ & o,
GIAEAT FT ATEEIT AT FOE OF
o, w39 & 19 § foaw faae
21 99 F1 UF OF FL F goF 0 | AfFT
o faare #1 g &% 71 A1 Afq ==t
sF & A ¥ fwe § =g
T 9T MA@ I E 1w F
WF 18 W9 9z Gifweara F  gwem
fear a1 @il & @t § oamowT
g /i 7 agt 9 faus 37 faam
gz faow tar @i o waw g a4y,
afFr say oifeeara w) fegeama
Fama ¥ o fow § 9 i A gan
T ogEr )

IAF AT AT HEAF AT FT qaATA
g & F faw  Sge-foarsa =&t
FATTAT AT | IFY W7 weT qeww
AT FT qaTe g7 @l gAr | fav farg
T & qFT FT Fzara w9 3 GRET
ot T et Fey F oA H oA
qifFeaTa & @Ta FOHTHSHE EWRiEr
fm

afea ¥ g wag oF us fram
F §F F F g, TT FT A 171 qg §AT
fF wrdiT ot 6T o awr ofserT
¥ 9% qur 9¥ gaen faar § 1 3ofeg
# ag wiraen 9mgar g fe ¥4 18 @@
T HEHAAT F 17 W G qIheard
get Al Afd § o3 it
qfEad qg0 FT | 99 a% g
R fergeam &1 A9TT W AR 97
w fearaa wraw @ a9 aF & guwar
g f5 27 @1 3 & g & w9t qqur
Gar 7€ &Y FFaT, WX T w4 §RK 9%
wifa & fory #raw g1 awa § 1 gafag
wq & S wigm fs s g
@ et ® ¥ 7 w1 g daew
FA?
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TF T a1 g9 F1 g FAT I1eq
& w1 & a3 faow @ #1 gwn
F fau awma s wifew, A g
ag bael & wifze fF qrfeea
¥ gra § 39 997 FIOHIT FT FT SATH
§ 99 T &1 qaa g faar ww
FIOR | JY w2is 99 @Y 2, 99 7S
F1 gifier g 9@ wom =fer 1 &t
TF w19 a1 9 & f& afeear & s
¥ F A1 oA

AT FW a8 § | W Ann fagl-
fedi a7 wgr mifeeam &7 @ E, &<
T@ ¥ fgrgrma a1 A 71 oW
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EUAT FUN FLF TEGAT F1 WIWEY

FHTE § AT FAT F A FL |
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forg s w1 § a1 I s Difam,
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Shri Manoharan: Mr. Deputy-
Speaker on behalf of my party, the
DMK, I rise to support the Motion of
no-confidence moved by Shri M. R.
Masani.

At the outset, I must say that we
are sure of the fate of our no-confi-
dence motion, because while Shri
Masani attempted to drive the nail, he
was sure that the nail won't have
any penetrating influence into the
rhinoceroros thinking of the ruling
party. But anyway, through this ne
confidence motion, we think we can
draw the attention of people outside
to the arrogant attitude adopted by
the ruling party which is, unfortu=
nately, ruling the country today.

I want to ask s searching question
to the members of the ruling party.
What do you think of the present
situation? Have the internal and ex-
ternal conditions made you think that
the present Ministry deserves a con-
fidence motion or a no-confidence
one?

An Hon Member:
motion.

Confidence

Shri Manoharam: Compelling cir-
cumstances have forced us to move
this motion, because it is neither a
fashion nor a pleasure nor recreation
for opposition parties to bring for-
ward such a motion against Govern-
ment. A sense of crisis is brooding
over the country. The common peo-
ple are becoming a prey to the deve-
loping gloom. The commonman’s
faith in the present Government is
getting eroded, what with mounting
unemployment, grinding taxation,
complacency, unchecked corruption,
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defensive attitude on the part of
Government, the language muddle and
what is more, the present Pakistani
infiltration and the unpreparedness
of Government to meet the situation!
These have all brought about the no-
confidence motion. There is a sense
of crisis of confidence in the minds
of the people a]l over, which has
created a situation fraught with dan-
ger not only to the defence of the
country but to the development of
our nation.

‘While Shri Masani gave a critical
account of the situation, very easily
the ruling party members can dismiss
it saying that it is the critical account
of the Opposition. Therefore, in
order to convince at least the members
of the ruling party—I have got my
own confidence about a certain ele-
ment of sobriety and sanity in that
party—I shall quote a critical survey
recently given by one of our retired
Generals, Gen. Cariappa. He is a
member of the Defence Council. He
says:

During my travels round the
country, I find that the atmos-
phere is not happy or cheerful.
There is frustration, disappoint-
ment, discontent and distrust at
almost every leve! and in every
walk of life. It has been admitted
at the highest levels that the
standard of administration in the
countty is falling every day and
corruption, bribery and nepotism
are on the increase. Everyone is
jittery and the national pulse is
not quite steady. Peorle feel inse-
cure socially and economically.
Respect for law and order does
not seem to be of a high standard.
Delays in dealing with legal cases,
disappointment in not getting jus-
tice from the authorities, food
shortage, educational policy still
undecided, growing vou'h indisci-
pline etc. are serious matters
which wil] inevitably hinder the
progress of the land....

-Shri Joachim Alva (Kerala): Say
what he said about legislators and
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MPs also! He has now to defend
himself against a privilege motion in
the Andhra Pradesh Assembly on
that score.

Shri Manoharan: Again I quote:

“Respect for the Government
at the Centre by the states is not
as it ought to be, the national
debt is increasing and the national
economic situation is reported to
be shaky; inter-state border dis-
putes, the avoidably created lan-
guage problem, crores of borrow-
ed money being spent on un-
productive projects, the steadily
increasing size of the government
machinery—all these are severe
headaches for the country.”

This is the critical account given
by a retired General, General Cari-
appa. He belongs to no political
party. He is an independent man.

Shri Joachim Alva: A frustrated
General, out of employment.

Shri Mancharan: Therefore, I think
at least this ought to awaken to a
sense of reality the Congress politi-
cians including a frustrated Congress
politician like Shri Alva himself.

Secondly, I want to draw the atten-
tion to the food situation in the coun-
try today. I need not stress much
about it because even in Delhi we are
seeing it. We are not getting rice
here. Right under the very nose of
the Government, we are not getting
rice. It is very difficult to get kero-
sene. That itself shows very clearly
how inefficiently we are handling the
situation. Poverty, pestilence, famine
and frustration seem to be the life-
long companions of the people of this
country. It is not a paradise today
that we see; on the contrary, it is
more or less a hell.

I know the majority of the Con-
gress people appreciate the situation.
But it is understandable that they
cannot openly speak out in Parliament
because party discipline comes in.
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[Shri Manoharan]

But while they are opposing this no-
confidence motion, they have no con-
fidence in the Council of Ministers.
Everybody knows it. Still they will
have to do it because they are forced
by some forces which are definitely
leading this country to perdition.

Shri C. K, Bhattacharyya: Thank
you for this compliment!

Shri Manoharan: Any government
which is not able to provide a square
meal a day for the toiling millions of
the country, if any government is not
able to feed the people, clothe them
and give shelter to them, that govern-
ment has no moral sanction to exist
and no right to continue. If the Gov-
ernment of the day has got any sense
of shame, Shastri would have come
out with a letter of resignation with-
out we bringing in this no-confidence
motion in this House. No State is
free from this menace, Everywhere,
starting from Kerala down to Delhi
people are suffering and they are not
getting the essential cormnmodities for
their life. Unfortunately Government
is coming forward with statisties.
Statistics are not going to feed the
people.

Shri Joachim Alva: Five million
people are unemployed in America

right now. ... (Interruptions.)
An hon. Member: Sp what?

Shri Manoharan: If satistics were
good for the people of this country,
long back this country would have
become a paradise. Unfortunately, it
is not so. Yesterday, I heard with
rapt attention our Food Minister.
After 17 years of Independence the
Food Minister has decided to come
before the House narrating what his
Government is going to do while
millions are starving, He deserves my
sympathy in a way because 1 am
told by reliable sources that he want-
ed to do something and he had some
plans and programmes but these plans
involve some foreign exchange and so
the Finance Ministry is rejecting
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these proposals. I do not know about
this proverbial quarrel and where the
matter stands between Shri C. Subra-
maniam and Shri T. T. Krishnama-
chari.

Mr. Subramaniam talked yesterday
of committing some errors, It is a
serious matter to commit a erime but
if having committed a crime an in-
dividual comes and  justifies that
crime, no nation can tolerate it.

I find that contradictory and irres-
ponsible statements are regularly
issued by responsible Cabinet Miris-
ters. Very recently, Mr.. 5. K. Patil,
our Railway Minister has expressed
his view about the Plan and he said
that a Plan holiday was necessary.
The next day, within 24 hours, Mr, C.
Subramaniam came out with another
statement and said that there could
not be any plan holiday, and that if
there is any Plan holiday it will
create a situation of revolution which
will destroy the foundations of our
democratic institutions. Such irras-
ponsible statements are being issued
by responsible Cabinet Ministers. I
am inclined to believe that the deci-
sions taken in the Cabinet is nothing
but the result of collective thinking
and collective wisdom if there is any.
But after having taken a decision like
that, even fundamental decisions are
being thwarted and abrogated by
some Ministers who are Cabinet
Ministers. Nowhere in the world
can we find such a tragedy happen-
ing. ... (Interruptions.) Now policies
have, it seems, nothing to do with
individual Ministers,

When Mr. Subramaniam was the
Steel Minister, he came to the con-
clusion that he made a categorical
statement that the Salem Steel Pro-
ject was gong to be a Third Plan pro-
ject. Subsequently, he was thrown
into the food muddle. After some
strictures were passed by the High
Court on Mr. Sanjiva Reddy he was
asked to step in here and he became
the Steel Minister. On the floor of
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the House I raised a specific question:
your predecessor has given a catego-
rical statement that the Salem steel
plant is going to be a Third Plan pro-
ject, what is your reaction? The
sweet and short reply that Mr. San-
jiva Reddy has given is: I am the
Steel Minister now. I cannot under-
stand this arogant reply. When Mr.
Subramaniam announced on the floor
of the House the decision about the
Salem steel plant I thought he declar-
ed a settled policy of the Govern-
ment. After having received this
reply from Mr. Sanjiva Reddy, I have
come to the conclusion that with the
change of Ministers, the policy of the
Government also changes. Mr, San-
jiva Reddy is saying that the fourth
steel plant is going to be in Vizag.
If by some chance somebody from
Mysore comes and occupies the very
same position which Mr. Sanjiva
Reddy is oceupying today, what is go-
ing to happen to the report given by
the Anglo-American Consortium.
Every Minister has his own policy;
every Minister has his own idiosyn-
cracies and irrespomsible statements
to be given to the country. This is
the sorrowful plight.

Another thing is the recent state-
ment issued by the Finance Minister
TTK. We know that the country's
present financial or economic situa-
tion is on the brink of disaster. The
value of money has gone down con-
siderably. Our Indian rupee is pro-
verbially sick. The foreign exchange
position is tight. The sterling balances
are dwindling to the point of extinc-
tion. The Finance Minister said: So
long as I am the Finance Minister, I
will never allow my country to go
bankrupt. It is an optimistic state-
ment. But my doubt is: how long
is he going to be the Finance Minis-
ter physically and more so, politically?
Immediately after TTK, what would
happen? My pointed accusation is
that the present economic maladies
are due to the wrong handling of the
fiscal policies followed by TTK. I re-
guest the Prime Minister to remove
TTK from the Finance Ministry, That
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is the need of the hour. We must
bring back Mr. Deshmukh. He is the
only effective answer to the challeng-
ing situation and he alone can save
the situation; he is only solution and
salvation to this nation.

Shri C. K. Bhattacharyya: Then,
you admit that with the change of
Ministers, the policies also should
change? You cbjected to it just now.

Shri Manoharan: The third point
I want to speak about is about the
language policy. I do not know what
the Government is going to do, Again.
conflicting and contradictory reports
are appearing in newspapers. The
language Bill may or may not come;
may or may not be deferred; that is
what is said in newspapers. I do not
know what our Prime Minister is go-
ing to do. So far as I am concerned,
the present Prime Minister Shri Lal
Bahadur Shastri is the only accept-
able and available apparatus for all
parties to deal with that situation.
People of the South have got confi-
dence in him, I hope the Prime Minis-
ter would do whatever is necessary
to assuage the feelings of the people
of the South.

An hon. Member: Your no-con-
fidence motion does not include the
Prime Minister, then?

Shri Manoharan: Lastly, I want to
deal with the powerful extended arm
of our Home Minister, the D.IR.
While I spoke on the Home Ministry’s
demands the other day, I had reques-
ted the Prime Minister as well as
our Home Minister to rename the
DIR as the DCR, Defence of the Con-
gress Rule because the DIR. ig in-
discriminately and freely, wilfully,
wantonly and with vengeance used
by the Home Minister and his collea-
gues in a way as to curb and put dowm
Opposition. Very recently, ten stu-
dents of Madras State were arrested
under the D.IR. Nowhere in the
world could you find students arrest-
ed under such a law.

Recently, Dr, Lohia, the leader of
the Socialist Party, was arrested, Dr.



1833 No-Confidence

[Shri Manoharan]

Lohia was summoned by the Presi-
dent to attend the House to do his job
which he constitutionally ought to do;
the President summoned Dr. Lohia,
but he was prevented by the Home
Minister Shri Nanda and hig police
constables. I want to ask you whe-
ther Parliament iz supreme or Parlia-
ment is sovereign or whether the exe-
cutive is sovereign. I have got every
reason to believe this; now that
Parliament is subjugated or subordi-
nated to executive tyranny, if the
Home Minister feels or thinks that
all the Opposition Members should be
arrested under the DIR, any time he
can do it. This is a serious situation,
and if it is left unchecked, I doubt
very much whether we could have
democracy safe.
rested under the DIR. I would not be
surprised if judges, magistrates, are
also arrested under the DIR by Home
Minister, Shri Nanda, and his collea-
gues.

Shri Joachim Alva: DMK editors
were left out but respectable editors,
like the Editor of Swadeshamitran
and others were arrested during lan-
guage riots. What about that? (Inter-
Tuption).

Shri Manoharan: This is the situ-
ation which we are facing. But on
this occasion, I think it is fitting on
my part to tell you that the DIR is
a boomerang that will recoil on Shri
Nanda and Shri Mahavir Tyagi and
his ecolleagues also. I say so because
I have read a passage in the Consti-
tuent Assembly debates. When the
debates in the Constituent Assembly
were on regarding some important
laws—I think it was about the pre-
ventive detention laws or some-
thing—the stormy petrel in the Con-
gress then and now he is silenced
unfortunately—Shri Mahavir Tyagi,
gaid “it would recoil on you also".
I want to draw the attention of the
Ministers to the fact that DIR is a
boomerang that will recoil on them
also, because we were told once, “Lo,
here goes the lion of Kashmir, that is,
Sheikh Abdullah” ‘Then, after two
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or three years, we were told that he
being a lion was caged! That is how,
anything might happen in the demo-
cratic set-up. For example, I will tell
you that the justification for the DIR
is, according to the Government
Benches, that the emergency conti-
nues. The emergency continues be-
cause the Chinese threat continues,
So long as the Chinese threat conti-
nues, the emergency continues; and so
long as the emergency continues,
naturally, the DIR continues. I can
assure you that while these things
may continue there is no guarattee
that in so many States the Congress
Ministries will continue. So far
as Madras is concerned, I can speak
with all confidence that after 1967,
I doubt very much whether the Con-
gress has any possibility of forming
the Ministry. I may also tell you
that the users of the DIR, the owners
of the DIR, will be our party. What
I want to drive at is, it may be used
by anybody. Therefore, I request
the Ministry, I request our Prime
Minister, to be a democrat, and ask
him to scrap the DIR which is un-
necessary now. Why should you arm
yvourselves with so much powers
while you have got enough sense of
confidence and faith in democracy?

The Minister of Rehabilitation (Shri
Tyagi): May I tell the hon. Member
that his name, Manoharan, when
translated into English, means dar-
ling?

Shri Manoharan: Do not deviate
Therefore, on this question, it is
fitting on my part to quote a moving
passage that has been given by
Harold Laski:

“Omnce the right to criticise is
withdrawn, the executive commits
all the matural follies of dicta-
torship. It assumes a semi-divine
character for itg acts. It deprives
the people of information essen-
tial to a proper judgment of its
policy. It misrepresents the situa-
tion it confronts by that art of
propaganda which enables it to
decejve it friends without de-
ceiving its enemies.”
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I hope sensible Congress people—
they are not rare in the Congress
organisation—will  seriously ihink
about the present situation.

Congress Raj, let me conclude, is a
police raj worse than  British Raj
Men like Shri Mahavir Tyagi, men
like his stature, really feel about it.
{Interuption). But unfortunately
Shri Mahavir Tyagi's tongue is tied,
and his free criticism is not pouring
forth now. Such people should pre-
wvail upon the Government and put
some sense in the Government and
ask the Government to proceed pro-
perly. In this atmosphere, I ask you,
how could 1 believe in the bona fides
of the Government, how can I have
any confidence in the Government,
and how could you expect that I
should extend my confidence towards
the Government which has already
lost the confidence, generally, of the
people?

Therefore, I think I am right in
supporting the motion of no-confi-
dence moved by my hon, friend Shri
M. R. Masani, knowing fully well
that it would not create any effect
in the rhinoceros thinking of the rul-
ing party. Once again, I conclude,
forget not the darkest hour isbe-
fore dawn; the day will dawn and
then you will find yourselves at the
worst,

Mr. Deputy-Speaker: Shrimati
Renuka Ray. Congress Members will
have 10 minutes each.

Shrimati Renuka Ray (Malda): In
10 minutes, what shall I say? Mr.
Deputy-Speaker, Sir, 1 would like first
to point out that it is a very sad spec-
tacle to see that the most potent wea-
pon in the armoury of Parliament,
namely, the vote of no-confidence, used
in this manner takes away and blunts
the edge of this weapon, and I am
sure you will agree with me there. It
is not merely a question that the
people who have brought this vote of
no-confidence, the parties, are speak-
ing in contradictory terms to each
other, but at a time like this, when
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both on the Home and the External
front, we face a very difficult situa-
tion, it is sad indeed, it is tragie, that
there are no concrete suggestions for
improvement. I could understand the
debates on all these important issues,
because we need such views and dis-
cussions, for this House owes a res-
ponsibility to the country, particular-
ly in times of crisis, But instead of
coming out with concrete suggestions
for improvement, what is the purpose

of a vote of no-confidence which
will not have any result? I can
understand if there was some
party would take on the reinz of
Government and therefore they
keep up their sleeves some magi-

cal solutions which they do not men-
tion and merely criticise and then they
take on the reins of Government. But
since that is not to be, I do not see the
point at all.

Since 1 have very little time, I will
confine my remarks mainly to one or
twg very broad, overall matters on the
home front. But before I enter into
this, which is a difficult situation that
we are facing today, when a develop-
ing country is trying to get on and is
running up against impediments, I
would like to remind this House of
some of the achievements. One of
these achievements—seeing Shri Tyagi,
I am reminded of it—is that in spite of
what remains to be done, after parti-
tion came and the problem of refugees
came upon us, single-handedly, with-
out oputside help and within our own
resources, we have solved that pro-
blem up to the point that we have solv-
ed it. It is a continuing problem in
the eastern sector, and for that reason
and for the residual matters arising
from it, we have not vet solved part of
it, but there is ng doubt that that has
been a great drain on our energies
and meagre resources. When we dis-
cuss the policy of Government and
the achievements of the Govern-
ment, we forget this aspect of the
matter,

Secondly, in 1962, when the take-off
period was just coming, in our plans
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we faced the Chinese invasion, and na-
turally our energies, our resources, had
to be concentrated altogether or to a
very large extent on the defence of
our country. If we keep in mind these
points and then tackle what has gone
wrong, we shall have a proper balance.

Shri M. R. Masani, I am glad, is
changing his attitude to some extent
on planning because on the floor of
this House, time and again, he has
thundered with all his oratorical
vehemence against planning. He has
shifted and Shri Dandeker’s state-

ment confirms this shift. But to
Mr. Minoo Masani I want to reply
on three points on which I feel
that he has not received g sufficient

answer.

The first one of these is that he has
said that in the first Plan we had done
much better, the rate of progress was
better ang that in the second and third
Plans it has gone down. Mr. Masani
is an eminent person, He knows surely
he is competent enough to know, that
in a stagnant economy when you first
bring in or inject some kind of invest-
ment in the infra-structure, naturally
the returns are very great. When
you first build a small road, even a
kuchcha road, for the people in the
interior to bring their produce to the
market and sell it, the national income
goes up at a much more rapid rate
than later on when one has to inject
much more investment to get the
same or even a lesser rate of growth.
Diminishing returns is always there,
and we have to face it and overcome

jt. Therefore, to say that because
in the third Plan the rate of
growth has gone down—I would

like to bring it up, there are methods
of bringing it up—but to say that
we overshot the mark in the first
Plan, is no argument at all. 1 twish
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the obstinacy that he has and his ora-
torical skill was reflected in the cog-
ency of his arguments also.

Then, the second point that I have
to make on this very score, again, is
that he has talked about the size of the
Plan. So has Mr. Dandeker and so
have others. I feel that jt is a very
unrealistic talk at a time when we
know that there is inflation in the
country. Because, what may be 21
crores today may be 18 crores tomor-
row, and therefore we have to face the
actual situation as it is. Therefore, it
is not a question in monetary terms,
whether we have 21 crores or 18 crores
or 26 crores: it is a question of what
will be the terms of the improvements
that come about. Mr. Dandeker has
made out a long list of things that
have not yet been achieved, though he
has failed to mention the education
expansion, the improvement in health
conditions, and so many other things.
But he has mentioned all the things
that have not yet been done. And to
that extent he has drawn the attention
of this House to the need of getting on
with planning and not taking a plan
holiday as Mr, Masani has said. If we
were to take a year’s plan holiday at
a time like this, we would be sending
the country down the drain, and in
fact what Mr. Dandeker ended up with
would have been true. We cannot afford
to wait for one day, one hour, when
our people badly need food, clothing
and so many other things; the vital
necessities are still to be got. Mr. Dan-
deker spoke about the slum areas in
cities like Calcutta and the need for
changing the conditions in those cities.
I entirely agree with him. That means
the resources must be there in the
plans. And it contradicts, in fact, the
arguments brought by the Swatantra
Party leader who spoke first. T am glad
that Mr. Dandeker did bring out the
necessity of planning and also put the
finger on the spot on some of the
things which we on this side of
the House feel have still to be done.



1839  No-Confidence

Then, Mr. Masani has changed some-
what, as I said, his attitude, and I sup-
pose that is mainly because he finds
that the economists of the country of
the home of free enterprise, U. S. A,
have not only endorsed but insist that
planning should take place in under-
developed countries.

Sir, you have given me so little time,
and there are one or two more points
that I wish to make before 1 have to
finish.

Shri D. C. Sharma (Gurdaspur): No,
you should be given more time; you
are making very good points,

Shrimati Renuka Ray: Now, Sir, I
would like to say a word particularly
about the budget that has been pre-
sented as a surprise budget by the
Finance Minister. Mr. Masani was
pleased to say that we have placea
three budgets. Yes, we have tg take
account of situations as they come, and
it would be wrong on the part of the
Finance Minister not to try to meet
the challenge that we are faced with
today and to allow disaster to over-
come us. The first step taken before
the presentation of the annual budget
was the measures taken to counter
the depletion of foreign-exchange
reserves which had reached a danger
point and to curb the inflationary pro-
cess which today, every one agrees,
we are facing and so the Bank rate
was raised and import restrictions in-
troduced.

Mr. Deputy-Speaker: The
Member's time is up.

non.,

Shrimati Renuka Ray: I have no
time to deal with the food situation,
and I do not think that that is a mat-
ter at all for this omnibus discussion
on a no-confidence motion; it is a vital
matter affecting the people and it needs
a separate discussion in which all of us
wish to participate. But inflation has
got to be dealt with in many ways
and the Finance Minister is making an
effort in that direction. There are cal-
culateq risks, but these calculated
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risks have to be taken, so that we can
face the challenge before us.

As regards import restrictions there
is a lot of hue and cry against them.
But I think that if these import res-
trictions which have been brought im
order to face the difficulty of the
foreign-exchange situation today do
lead to import substitutions it will be
a great boon to this country in the
long run. We must make up our minds
about facing this situation. I would
ask the opposition as to why is it that
at a time like this it cannot behave
as the British Conservative Party has
behaved with the Labour Government
when it brought certain measures to
prevent the devaluation of the pound
due to the pressures that came on it
from outside countries. It is ‘rue
that they criticised the Government
on its record, but they did mot object
to any of the measures. If vou
notice, they have not only support-
ed the measures, but actually they
have said that those measures should
have been brought earlier. If that is
the position there, why it is that in
this country, in this great hour of eri-
sis on our hume and external front, on
the Kashmir front, in fact on the en-
tire Indo-Pakistan border, why is it
that we cannot combine today? How
ig it that we do not realise that the
reactions of human behaviour can make
or mar the outcome of fundamental
issues at a time of crisis like this, spe-
cially on the economic front, and more
especially in the defence that we have
to put up against the aggressor?
On these two counts I think the
difference between the position that
was taken up in England recently
when an economic crisis faced them
and ours is one which we ought to
ponder over. [ would tell the opposi-
tion that we would have been g'ad if
in this House some opposition party
could have been built in these eighteen
years who could take over from us
sometimes the responsibilities of gov-
ernance. But unfortunately this has not
happened, and therefore at this hour
of grave crisis I would say that
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the confidence of the country in its own
powers must be sustained and streng-
tened by this House. This House
should pool its wisdom and bring
about those changed conditions
through which we can once more
get on with our plans for progress
and ensure the security of the
country. I hope my friends will with-
draw this no-confidence motion they
have brought, and show the world a
united nation facing every challenge
courageously.
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TAATT T G § i g 2w w few
gF1E ¥ it s TEw =« o1 wWE
Tz m faafam T = g | ToF aEeg
W g A THT (@A T T &Y,
TS 3@ F qIAG & ENT § 1 e
arEeE ) gL MATAET Y 9g F2,
fe s gfee & g dm Frawaw &
T3 & srewdaas § 1 favg &% ¥ oY
fodie d1e &y oY 3ad 39+ giaar & 2w
FATAA €T ¥ J@maAr sy o f
fergeam feanfoar @ ==t a1 w@r
g o fggem # Gar 3] @ww
I T gry FEFE FTH FL |

gt fam Wt % wem AfE w1
oF goforw ag @ fe oY =gy @i @
TTET TAT 91 AT Ig HGET AT qT@AT A
FE AW ¥ §H ¥ wH TS v

AUGUST 25, 1865

Motion 1846

g\ gm faw e Y ww Afa
&1 goaforn ag freen fr Wit
ST oY gEL AW FIAE W@ O,
IR A&l Tt Y GEr o A § v
sy F #% fam e ey o
faqr 4t & wrawns glaed wii o,
& ard gfeard s o7 a8 &
@ aforw a7 § & fadeir wer o
I # AT W AT F a47 g9 Wl
¥ da ¥ S @l &Y grar # o g
w1 WA afdfefaEt & s
FF f= F@ & fag dam & @
& 1F9 9% a8 Wias qeeafa g
Y 3@ a@ T I &7 fawy T
i 7

FHR & wray § wg ¥ Io
T AEAT § | F AL FgA AR
=T FTST &0 97 98 @ 97 WK
A @AV HAl ST gwaeT T Foghr
& aFTT & 91T AL FZA A G=N F1
&1 39 agd T § 39 ¥ §9 af@da
g R 1 AT A, @ e @ e aw
F & @9 & &1 § 3 ofadq gan
g1 # g8 T Ft qo T w1 & qurd
T AT g 5 18 AT F AT gEA TA
SEHT T O gz fvig ferm @ 1 & @
“FTT FY Tg W FgAT =7@AT € fF I9q
St gz o fon 9K wew W agrn
&, aw (a0 = T a7 3w =
FEI & | AR AR AOF F9 9
foerr @i g, AfFw ara 2@ I9%
HTIHT G T | TH gEEy oW1 f
Qg FgAT =TT 97 W A " FgAr
g § 98 g ¢ % dweor @t 7 <y
o9 T@E ¥ ag 7ar § & grdae
& 77 frowm @ #1 9 w fm g,
T AT gHe ¥ Ag A g ot
% g & wferss § gg faow
@ W *T Wig w4 & oger £
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o qrfEa gATE X F AR WA
FTET &, 3T ST T AT #<
T & &1 o Y g ey o wy wraw
wh ? ww g ag fw
WG aF o1 T qF T8 @A
anfgd, gy gz faxm Y ue feara—
#e ¥ w5 T wifed, Jar fw
FR T AR @ I s g 1 o=
g oF ey &7 faar €, oF w0
w71 foaam § S oF w0 W &%
& o9 AT ® 1947 W TAAT Y
Zara 9 Jgad | /g v # A%
FT I GG @ TAGT gAY FT 47 9§
Aedt F FL | T HEE WL AG
T JSMT & AT 1947 F¥ ol HT 79
1965 ¥ wrafrea fifqr | A wa &
AT, WH TR FG W E
AT 2UT T 7T WA 4G Fg WA f
g 4 faom W #y are s faar @,
waat g3 faww Y@r o s gy
¥ TH U A S F, s F vy @y
7A ag Wt aE e @ fr fafew
FHATE AFE A Fo0 3 TE T CE
uiftiz 71 g9z feeda ar@r
TR{ET ¥ T 49 & Ford w1 A=
@, savdmar gy 77 REfFI
TRt v F foag dare &, wfeem=
§F ga7 qO4T FAA1L H1 o & o
f67 3 aFTT £ geyeaT w1 wEE
Fa d9 fF @€ wigedeq & a9y
ferarsa et @f #Y< farmm ¥ & 1947
# faT 91| W W HTT ¥ F2W ISMEAT
{1 4 F37 U EHT Aigh A FEHIT
AT OF I @ @ qifFw & Oy
¥ 7 et wfalk 1 ww gw g faeey
F AT ¥ wIF ITAT A |

g arg St & favw w7 § wgAr
e § 98 T9ET g7 F w49 § L1gH
T L@ & TH a1y 7 fiv qg e 59 AW
T AT WT gATSr @Al 9%

BHADRA 3, 1887 (SAKA)

Motion 1848
faftasT AR & =<, TfesTE 7
arpa fFaT § /IR HET HIT arg M1
S gRTET {9 g7 &Y § wifeear &1
FATHT & G | o gH g Wi £ fw
qifFe™T JATF WS wRET @8,
I9 FT FUT 9T Fqreare fafewd wv
g &< g fagiv 5 & 1947
7 qar frar ar, 8% wwg F 20§ fre
Wt aetfas @ &1 T gewam w1
F1§ TF1 *wew g ISMT AMEA AT
aw A g 97 fawdtd gwE e
aret g1 | 9H gg wwT s ey fe
g9 g fqg, 91 agT T €7 HIK
foara safm gy & arer 3w
TATAIT FT GAY & AT w@E HOAT
TART @R FT e fAum &
9T qF W FT €ATH] ¢ §F THL
#t wiT fegfa &, 98 w9 7 1
wfmg #T &7 1T A AT F)
wqfim ST & |

9 qATET gF w> QI AqGT gAY
IuTere wgred, § WY F 370 AEN
& qoAT STgar g fF Sy F A afa
99T g7 Fi | GATF FT AT TI9 IH
faa av f& agi o9 Afgar az4T o7,
o 79 91 & FgT | g AT FAA
F1 19 T T § TN HIT SqTH &1
&Y wfear agi & ey, dow A7 AT
qiffea™ & a9 § 1 WL g w1
FIT §A7T T F {97 57 wag fag
TANA FIA & WL ACHFTL F1 3T+ 57
faaw Fr € &1 & g swfE g v
dsma T QU GAE qqw F  fad
FEIA F G0 FoT | SfE we
qz31 W Soa & fawrem F fad dat
LI urodl

# FOA AW FT IGEETT AT AR
A X ge A wr st FEA =rgar
g | gF T AT gardy frarHi 9T
7Y feafa wqF3 g @ &, g AR AW
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[ o ]

TIAT ZAAT 3 FT AARTFTL @I |
areafes fegfy gardt Faim 81 08 F
st 1Y & grat F gATL AWRT AASREY,
ST gAY Fpeaa ¥ w@ Ty & ST6T gre
AT & | AT AT AGAH § &7 F7 3G
atfad | oF A ofsegm 1 B
a1z &, % AT A BF Fq17 F
Ffea g0 A 7TTF § 97 GF F4C
HEGIRAR G IEIE R e i oI5
AT Y B qAT 1 TT 9T I gAAT
FTAT I3 &, 73 IT I ZAAT F1GD
fam Y@r aTT FTAT ATEy 0 owver
TAHA F AT 93T & a1 =T 77T-
YT EaT AT TTo Fo THo T ATHT
ot AT TG ANET § F Fb 7709
Iiss & F 62 A(FfAfT wieas
§ qsvd & f@ars afvag yers am
FT AL AN T F & 90 FILI AT A
g7 FF | 3T 93T F AOIeg I
F A% FraFT AT F g ConT
7z g %ar g v agh 1 afuawrdr @
graqt § 4z § 1 F3 afrerdaon
71 & & 7t g3 wEETd famay 99
#F & w7 3zt uz feafr v &
gq 2z wi7 LA v 3qT a3w & araq
FY WT FH AT T AT FT AT F
e F AW 9K TCZIM T ATGT AT
fRaT HY | T TTATTIW K TTATS,
gAY 43 TIW FT WA FET @ av a=wl
g3 Tefd &1 ATET AR FL | @rE
AT A ITEFZ 5 94T H I a@ &7
qeq fadiy 54T smawms &0
§ zfr sy wregafy &7 w0AT 919 F
qET & 91 qE A FIUF SAAET F
g3 § wgt Far F WA 57 AA ¥ ug
faaars o= Wr &, 987 WIHFT &7 /1T
1 AEE 29 g 9N F AMT H1 A9
# wagy ¥ geEa agl &, oar i A4y
FLGFE £ | %4 aF g1 F |WI AT
freng 1 39 F FIXSIT @A |

AUGUST 25, 1965

Motion

T fadr 39 Wl & Arg & w3
=tgar g fv ot wwwr aty Ty A
AT, T AHTL 3T H FaariorT FAT
&3 3, ot THTT BT 9% qTF qw AT
wFTT FT L G q qw997 A3 FC
asl, fag qvare & qargsl F1 aE F
YT ¥ §HAT AGF &, AT AT AT
Ty 9743 @A w1 RS afasre A E
g1

st e S (TTE)  waT-
el wgiey, § 19 #eT # wifeqa g
o F§9 WS F FrO IT@ Flqvara
s w1 falg s aed g
HIATET A & AR ¥ AT HAg
qA7E a9 9% g A WA 497 ®
1 Afavard geaa AE qAT 4n)
W FIA AT AL EAATy g4 FAT
% SATA H §9 AFIT T FEITT 7157 97
A1 IH H T30 HGE ATAT | ATHA Za18
fa<rft e & Amadw @=edt 7 9
&7 I T FT AEITT & FC 57 Te71
F1 faega @rgar 7 faar &1 sw
¥ Bl & AN AT UF AAET TE
F1 3w yIfeqg gam & wE F faow
% w7 g9 F A $5 FgA K0 owIAT
AT | AT, S wEIE, TH A
g wrar § §5 w37 w0 wwar Al e
STEYE WFIR,
“gra wrg F famw wmed, A faean
#1 faarer

o7 7w famefr @« %1, ®f9 & wF7 F¥
g groor

TF 9§ OF ATCEIA ST AL ATl
A YSTAT ATAT &, AT AT FAAT AL
T T @terT i, A W a1
E1c]
AEAEAT F AT LT AT F BT wE
EIct

185Q-
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T g FET I, WA AT FT
qfraret
& draq ¥ mynw w9 Ad) R &
Fidr Bty
% 3@ § fF aamdt agw 99 ™
“afsr g arare R E o1 A Jmr AT
Lici]
LT A T F 0 & g2 =T F-
GICis
§Tg dq @A G FTAT A9 qE-
ML
ay aF § FIOY E, aE qd 2 39 T
wry
ot fadr w3 @ @ A, faa g g
ggam
woq faaroeim & wemer ST, #97 999
T AT
graT fawardi &1 9471 97 S1T FT 05
g
¥ A WIATT AT, I AT HE
qIH TATHT
HI9H § §9 ©HF T, W W7 faa Fary
AT
g1 |ar Fr @g¥ AT, WA F wA
freryr ama

S VT F A0 FZAT, AT, HBY ME
AT

TFT TAT AT L AA FT AT T
Fifera @§ T

Y T F FET T F AT ST HY AT
FTAAT

farar adr wEem o9 Al w1 A=
qTEHAT

T agH g3 33 T w1 LT 9O
st

BHADRA 3, 1887 (SAKA)

Motion

afaam) & geamEl] § @ fo e

& foarar amamp

&1, e, WRE &, faa e A

g1 gamar
ST, 48 T, I FAT B § Ty
T

FHI AT A AAL, T AT
=y

a1 ) feamd T vt Gfy s
T Y

WATFFT H 9 FA @ g ag

FerAT# w At FAEEA T TRl

g1l

TRATLHIA FER 7, TGT F9F Faarey
<7

arare famm wf7 & @4, e awa
FAAT FT AZT

FAT R & AZ AT AN, 7T F FIE ST
=TT

F6 FINIT F1 A131 9%, 1 foaom &
e wTar”’

ST WEIRA, T FA T FEIAT F L0

FeTar g1 Adr & —

fn famr waofq 71 390F g7 =1 TT

E1E ISk 7 SR

Dr. M, 5, Aney: Sir, [ rise on a point
of order.
discussion of the motion. The speech
can be in any language; 1 do not mind
it. But when it comes to entertaining
ug by allowing musical speeches, I say
that it is a waste of time of the House.
You must stop it. The time of the
House should be devoted for more im-
portant work.

Mr. Deputy-Speaker: There is
point of order.

no

Shri Eapur Singh (Ludhiana): It is
not a point which you can pass over
so casually. The point which has

1852

The time is allotted for the.
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[Shri Kapur Singh]
been raised by the hon, Member is a
very weighty one. Firstly, when we
are discussing this motion we cannot
be entertained by anybody. Secondly,
no speech can be made by reading
from notes....(Interruptions).

Mr. Deputy-Speaker: There is no
point of order.

Shri Kapur Singh: Even if a mem-
ber reads written poetry?

Mr. Deputy-peaker: Yes, she can

read poetry.
AT we S - SIS AR -
Ty, §3 o g Yy wrrAiw A AT 5
# AT war A g7 arwar " g o

Shrimati Yashoda Reddy (Kurnool):
In Rajya Sabha Shri Maithili Charan
Gupta has spoken in verse to which
Shri Deshmukh has replied in verse..
(interruptions),

sy wwer S
g foer w2 &7 @94, AT T

st TR (FTATT) S0
= UgIET, WO AIATFIAGAL . .

guremw wgtew ;AT dfET

ot TATEOARE - AT AT A1 g
aifaw

IqTeTR WEIRE ¢ WET AT, ;T
af g

Y TRTACAR . AT qIeqr
g

FqTeay WEIEW ( AT A5 A T
g #¢ mifm & gfma

=t TESAC - W SEeT &
| &, WL B HTEG AGAT {0

AUGUST 25, 1985

Motion 1854

FLYU F GHAT &, T F9T 1 ATT HC
WT 94T qAT QT FT qFATE 7

Mr. Deputy-Speaker: No, I am not
allowing it.

St wwen e @ W)
&< AT AT 419N Ffqar § G109
@ B
HreAT, Fr), ST aweAr, € fra
gRT AT FT
TqH gAT 74, At oFar, Uy F
T3 ST
I, AT HF AT A, I g7T A A
qT |

g 9T H qargar. . ..
ot TrTET | e g ?

Shrimati Lakshmikanthamma (Kha-
mmam): When an hon, lady Member
speaks does not normal courtesy de-
mand that male Members should give
her a patient hearing?

15 hrs.

sft TrATETY ¢ AT sgEeAT &7
9T 21

Mr, Deputy-Speaker: Order, order.
In this House poems have been read
in the past, even on budget debates.
So, there is no point of order. I would
request Shrimati Lakshmikanthamma
to sit down and the hon. Member to
finish her speech soon.

ot TRTEOEE T gW AN ¥
ST FFT AT AFAT g ¢
s{ret T SiE

EEA T H (AT, T I AT W E
Ricil
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¥ AT AT &, AT W E IAL A AN
. IH A I, A et Ty T
"I FH AT IZANGA FT, HIF 4T TE
A FT
AT qETEE FT q6F AT 9,571 709
T T

FATT FT T TFTA A7, AT T
T FT

w gafsq @ergATE, TR AT AT

7g 9t §ra faem §, T SEE Araw
Star

ATTH T {ATAT 4T, TGS T FT FTA7
<

FEETH g w0 Fiaf 7% 7 g <

s § miw faeg &7 g % s dr Or
FEmaT &

FET T gFOT FT gIF A, FEU AT
STET § 1

ST RAT FTGH T B 97 7 GF TG0
4

gz falrdt war ot 7, gt 1 faan
AT &

ferdifaaa i feR s T o &

FAAT FET F TqC §F AT A7 a9
s g

ZTAT ERT FTT & AT F1ALAT 4T S
BRI

FTHFETA g4 FT a1 o aw
faeamy &

g F1 AT AT, T T F Ay
A AT T Fgd & HIT WAFT ATHT
qrHT

fawr My 9T T O, § w1 w1 faw
g T #

AT ¥ T g A W O @
WwE

BHADRA 3, 1887 (SAKA)

Motion 1856

AT WX AW T BT AL A gG WER

I ¥ w1 AgEy, 99 A fo
ot §

T IfFa g1 3w | E, ;i T &
AT T

W ATH IITT &, AT HaT A
<

ufqwaral & weqral 8, @ @ a9Q
e &

qTaq JTOT F IO a8 |l BT oY
&

T g | 79w |, § Arfgar et ady
AL

qEAT IHT AT gAY §9 g9 a7 4% 7

E k|

fae gaeaT wgmE %Y, 99 #7 & WA
gFal g,

AT w==T aTq T § 3 fEvg feg
ATFAar & |

gEeE, 7@ faaem, 9ar § are
TaTy E,

TET LT TR T FET AT FqTT§ |

FT FCHIA & 9T Fad 9 a€q7 F¢
o<y ?

THTA AHT FIF AE GLITHT TR ?

oF ARAT fad Ug §, A9 o1y ague
g:

T AT § a9 3%, T 0F W9 §
FHE

qoT # FIg ATEE, g A arHEHAHT?

KA T2 FAqT 92 &al, et qwea
g$ dardr )

are et 5 g, wgmg g 9™
a’l

@« ff At g § AT FEAN
EiC
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[=faY Fer wtad]

G a3 e 39 @I e, 9 W AN w9
5,

T & w0 gH w7, e o s
a7 T BAa |

Tgmg gasl aww  fea-fea-gh @
Fgtadr

atg G0 § 599 IgFT JAT FIT T
el |

TAsmT F=TAT § a1 fET ST |/ A
[ASCURS

AT & g AT FEd §, g w1 gt

g1

ST g1 # gf faerat g, gw At fret
1% &,

AT F T FTI0 g T¢ @0 F3a1 O
g1
steqefag .o g @AEw 7%

HEY, a7 (gTComE) | W@EE ATE

HAET TT | AET I FC & 10§

®I =T 2,

A W91 F 17T 9 77 Aigs g%

IR
*{TRe e S T ey,

H AT w6 g )

Ew w1 gw " faand, afewe § gq
TS FHAT

FrETU AfRW F 1O FITHfEAR W
ST |

gud frsr W= #7, d9 fear § @A
g,

afed @7 g8 =maT g, g, Sraw
o

afg sy 93 § way 71, F Ay
T 0 g,

fogam & s 78 o, a7 wIw Ty
oo &

AUGUST 25, 1965

Motion 1858

ot #§ fawarw a€) &, g Al faelt <
& urdt §,

AT FZA AT AT T, g L AR
art § 1

AT §F T A A, gH AT AT AT
FATH,

AEY EATCr AT &, T FE T |

T gt St # A T e gT
&

g dfaw &t FAmai FY, 37 FOO LU
fraar &) _
T 4 are aTT 247, 9T gAI T @

gl
7T HroWTEodro AT HIA T I

T E R

TUTERE WEEA, T FAT AT

g oF ofaw a3 FT FF T AT T
g _
T AT T 1A F F17 w0 wfagT

&
TEEr FuAl 47 93§ 79 fAdam g
fog mreftor g7 fammeft g7 6 STATC

-

O
3EY 3dt wifawr ot oW gafay o
fe=md |
aa fadr s wlawmy £ =T 2
FATAT &
9 TAT FT WL OO K, AT HIAT
femarar &1
ISR, e aaT aga & faewrr
Ffsa @gr @, woOe wERY, AT &
THE & |
sitod (wes) SuTETE
wEET, ‘o YT § AT g § A v
T g &7 1 3w R gfdefe
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¥ ¥ T @ Y, AT F TN 9L FEA
e g TT 2 @ 8, AW A I
W%Wﬁ:ﬁ HTFE ‘FT@% wifa
HIT %el g5 &, wWeET FFeE-
ararE | FE 7T W= <MY AT
FagAgU AN MR E, I A F I
W F gared qgq ¥ 39 q I gER(
Ffqar G EEr AT WA 9= IgAT
ST & a1 aga & g9 grar & 1 A A
waAaTg fFeaawa W F/ W@ A®
FF FCAFATE | .....

st sgwfor s S (qg)
oM T @EE HWIE WEL € | "7
aeAE geEr ¥ 9w @ ar e oad
FT HFTEAT FL | T AT F AHET
¥oag wr @ gq ¥ | AL #T 4g WhAT
iamefaaad 39 a@ @
qFTTAT FL |

st wyE ;. T, 3amsaw WRET,
ATIH AT  FF 57 aHT 1 A AT
weew 7 fam & 8% waw ¥ 7 fn
ST |

IITEAT AT, L AH F A
qEIAT FHeF BT | w1 o g
21, TT¢ 38 AOTER F1q & FT GHET
g waar faiedt 39 A gw AT,
T A7 weem  SEET fAwer € 2
s g frgear & 41 ag g o
FHART ®E TF AT 997 3 1 Fadndr
FA & AT AT A, TAED A
% AE THAT £ 1 A B T GG
F e § g § wOEr g@emEr
STEAT g | M & v §:-No. 1
Tn maintain the integrity of the na-
tional boundry, No. 2: to do the wal-

fare of the community and No. 3: to
maintain the rule of law..

BHADRA 3, 1887 (SAKA)

Motion 1860
T W A FEET AT AT FA,
3 F FATH FT WATE F HTH HAL,
AT F FEATT F FE FEAT AL ZATH
FAT | 39 A7 F1AT F § R A w00
A A FUg g fawm g 9w
Y &1 7 Fraw § fF feafersa aref,
ot ff o fadndt awr &, wew faOed
& % g9 Frw g & faug afagam
FIEEITFAAMOAZE & |

QI FT qHEAT g & THIT g
FFT | AW F FW R A AW
A RE | @ ¥ FUEA gU A
araTS W WY & 1 AfEw w0E F ¥
qF IET AT A EE W g
T FEV 48 & fF 7w 9T ww
AR M I g AT e §
gz A AT g R AW W wEwd
g o " ¥ WY TRIEW F AeE @
FL A FT FEE B AT € FT
I w RS EEe § 8§
aer ¥ E g | Ffe amw 1 # ag wwwa
g fF ww st @@ w1 ) frear g
AT AT F 0 F AW AZ 9T FAA
areT arer g &, F AT AR aner
& | SEA W99 YT AT S FT oA
o & forT, med & gFAI FTAST 0
I Mo FI GHFEL FT UG AT FA FI
3 3w F g amw fadig & g @)
#1¢ Wt 3 fadig =1 OF T R &
1 ofrad a= & S AEvaT awgd
& 9 3 ¥ g AmfeE 1 fawey 91fed )
& A AL =@ AR Er A A
&, AT F F9Er 4@ = A A
T @, "I @A F€T & oAEH
I A@PEr @ o#& T 8 1 w
ZW W @ FiE e ¥ 7w faR
gr afm e A e W
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[ wwd]

s @ gl feet 7 R g A
FET & AT | WAL AT T S
B &, 8T £ F wawd €Y § Qv
g A FA, A G ATIET AR
gt fady F1aFEEr S g
T gH T FT a9g § e § | FfEA
gffad aege 3w & g< Amfe #
faeet & Tfed | W W Ay
W a8 ¥ a9 & 7 F FULTAG
aw § @ & fog See www e
Hiodt aEf ¥ ww §, 91 T A9 gER
oW F oang @ wwy § 7 &%
L q, AR G g v
THAT HECTET & gHTT g, 95 78
TAET #T G g, gL TG
Fqar 1 VLT FYST, AFA 24 AT
FEET FA & W gge s e
FLT 47 | oW " § o
T 78 1w o 7t 9% 3w § el
a0

W oqEAd # s qar g 7
THFT FHILT FHIL TG A1 & | gATLY
ST AT ®T S 3T FY THA
TR & AT AR AE W O ey
R WM | U wweAt #Y
stferor srTReT it 3, 9W &6 F1 W
T w1 € w adrm W S argy”
1 g9 Sfawm 99 39 AW FY 9HE
9 &F g &, W & e 9T '
YW F T wagy T
S EAT & | SEEl O qw A
F7 g7 T faemr =fgd a1, I
@i A% a1 FH a9 faer Ty
a1, ITH! W TR AT FW I 9T
famdt =fgd &Y 1 ™ e ax
NAAET FT 9T &9 T R
7t a9ig & & wrr A T aame
W F a” W T AW F A wE
7T T E AT I I F wgr 9 A

AUGUST 28, 1985

Motion 1862
©A wEr G gare fam e &
/W F g g, e i wT wAT A
®E

T8 3w F A wwr @ ?oami
9T AEHT dET H9E § | SAETaw
#1 & wafowa 1 A @ § 9%
A& & I O F7 qwdT F@TE )
3 ow favis 0% 7 & F favamm
F@E Afer & ag weT wwAr
T g fF A F wwaw ¥ wHw
qeRT w1 o Aify wr & g @
@ & S wauwt i ag g wEww
JOT TW 9T AT 99 917 | fFw qve
T OIW FT IO A7 wEAT & 1

“Either let the land of the Nation go
to the tillers of the soil or mechaniz-
ed farming is the answer to the prob-
lem.”

ar at W 2w F e sree feami
Fgw AT A F T o ga @
¥ F@ E, AT T ¥ g WA
g1 fAT i 9% dFAess wfaw wiw
I I afT S ad g o & 0=
F1 T FT TW W B IIA T AW
TGT AFT §, T AA T GEEAT F1 @9
FY OAFT & | WU T & Al H ¥
foll OF F1 [T FF A7 20 A7 48
AT g &1 A%dr g, TEFT &
frww g% &, a9t fow dware§ ww
gF ¢, 99 wmu ¥ ®% w5 Aad
& T | ¥ ag W @
ggama fom Afed a9 wr
§ 3w AifgE ¥ ofEdw w0 7@, &
TgAT WE § 5 waw 2w & afw
vq frow & gra § weft, 99 AwgT
F g § S W ogw 9w §oar
Sl gt W A agt AFT €7
o |y g Eni | AR mmT gwdm
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A e @i & g fean
AR UFT F GF F4TF TG 71 FFO
qg A FTOARAT § | IHH IUA FY
TEET @ g qY wrn afew FErd
@ I | T St 9 Afade T
F AT T &, %9 AW wa ¥ A
e FaTe 7y afad Aege §, 7 wege
& o fF g 7w & woen wfw & A
afes wogdl qr gud ¥ & § | I
qHEEF A HH dfirreaiy FaT e
gfear” amw e ¥ wie s =@
g

“The landless agricultural labour
households in  1956-57 accounted
for 57 per cent of al] agricultural

labour households as against 50
per cent in 1950-51"

af 5 -
Y FHFdTg FoATAT & G AT TGy
ST W& | IHT F g7y qrq o foe
F o7 15 ¢ famr € R 99 @ 9
TSI F AHEAT, T F 9T FAFH,
Togd ol qEd o W E 1 9@ W
TFR R
“The average daily wage rates

of casual adult male workers em-

ployed in agricultural operations

declined from 109 nP in 1950-51

to 96 nP in 1956-57. The average

daily wage of women workers de-

clined from 68 nP. in 1950-51 to

59 nP in 1956-57 There was a

general fall in  wage level in

1956-57 over that of 1950-51."

Y FAFHT AT HT HTHIAT T2 9T @Y
HEGE I et A T el
aEA & i § aga @ A A g
g1 Asgmammg s wam 10
T AP oW § S wfaenfe, aagr
W d AW g ot dges wew
o AEreE grge F fawadr §, fred
ot & Ay 1w o faEe AR
§ et § s ow faw A mveeer
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W AR A g w ™
T Y waEar 99 g @ o fadw
1 3T g |

T FW FT A F wFGY qgT &
AT Y AT ¢ At ag W wer o €
ot = 3w gama § 1 @ # S
o 1 % g e et o7 g
T FT I AV F AT F 7w & a9
fad woge & 1 o A w AW H
3 wE e A & o A g
= qFAT & AfET ag i et & A
fod et & | gl 9% 1S S
e & e F e A qfw foE
afer gowT w8 I@m A& W@
g i e F wwa Red §
AT 39 77 1€ sq@w Af A @
g ar ardt wft dwT o g€ & |
3 w0z wHe wfw @ ¢ e 3o
Ffoaral ¥ aw HiT o F aw
g ST ST aFAT & | FEF A
sTUROHs qft T ¥ g A
fagd aga Ga1 @< F F a9 &
T | g9 AYE ¥ Wl ¥ AW H
9 U 10 FUT UFT Wi T & vy
9T g9 J«mET A7 q%AT g | 9T "9
AR FI & | FUE F AW | AT AW
oI @ & Fih & ger wew i
¥ e @ gu o T A A,
Y FT9 R gU o g €Y awa W AT
Tfe & gu Wt famay 7 T %7
o1 T AR A S gAT @asA §
o weq F age &y a7, afEw s
FUER I SHCAT, FHT ITHT AR
F F1 Fiforw A7 F W FAT W FT
I HEET GEEE & wfaw qg
L

o wme WTTo ¥ gEwT ¥ Ak A
# w5 Tweat g 5 97 #1 aga waw
g €1 T & 1 g F Y Al we
et gw ¥ AR AE TR, afew
wWE & A9 A #gy § W dEA
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(= #rd]
oA wgy  Afew awmT w7y ¥
W ag T 0 WY F O el
T Fey & 1 % 18w ¥ AR
e’ ¥ FE FT QG
“Emergency misused: Madras,
Aug. 17: Mr. M. C. Setalvad, for-
mer Attorney-General of India
said here yesterday the continu-
ance of the emergency now ap-
approaching the close, of its 3rd
year, and the Presidential Order
depriving citizens of their right to
move the court for infringement
of fundamental rights were a
negation of the rule of law and
had caused a slur on the fair
name of constitutional and demo-
cratic government.”.

W1 W I 39 AW F | A% §
% a7 Fgd & fF gro Hifo Lo FT
TN &1 T § 1 €% AR firewar
frmmard | SR AT I amy
| e W F % 96 §o Fhw
ATl F Al TR AT @ | 59
e qFIH Jr99 7 A7 a7 w17 oqmw A
aTE fearmar | ag T & | F@T AE Ee
Arfe We F TwwwW A F 1 &
I 7g FEAT AEAT ¢ 5 $To Ao AT
Fafaaam F g9 ¥ & whew oz
FHYTH &1 39 WG W} F7 e T
2 A gaTa faem i & 19 ag 'HE
= GHAT F9 giar F1 F0§ 9F, E=qg0
faamar off Sa1 OF a8t & 1 o fa
SR 519 AT 7% O f s gem
ST a1 &f faere 49 grm ) fee sfee
FETAT TG | AT FY AT FedHd
T TG AT FIATE 1 42 F AT F
firegame fran, 3aF1 da1 5@ Fqm AT
39 ¥ gy ad F foware fear
1 gz Faafasr e s=@ <@ o
g T2 =gy v 59 3w § qHy faafaat
ma | g IEs & F mg w fEr
faus @1, faumdd &t e @, v
& qE A &G F1 QL0 v F ',
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9 foen & g, O swa & a9 @
Fr Fifrw Y ¥ | A A qW AqRY
YT & &1 1S T gHT g1 T Ag
g

gTo TR AAIET Aifgar 1 fires—
are fFar mar o fea § 1 Sre wmde
oo ¥ | aga ¥ wvgfaet wt freg-
ar fear @t fro Ao W ¥ )
99 aga ¥ AW &Y S F A qF ;Y
e w1 T § 79 g FEr S @
fft =1 o 87w wifed o &
W?@Tﬁ'ﬁ:wﬁo mﬁo Ao
T RN BIET | g9 Ay § fF 2w
T TR | wa ¢t A ) f o7 g7 gwmal
J T FT & 9T G §, -l f A
A g TR AR TR g4 qfgaw
F o A 6T a1 WA imof
ZZ BT E A AT g9 A & forETe
W@ | T aYE FT AeW @ AW AT
w e

& wifaa auTs & T T F7AT 98T
iFmmmEamgmIw F & 10
FOTHIARE HE faas1 9 I 7
AEwE ¥ o frwn Ak P
g gzt & wfafegwa ® &g
wieddzgm o & afea =
¥ A AT | 39 AW A mpEer
e #H9C gH aW A vefafadag &
Fam # o frgmm & wgA S 9w
a9 fTEE FEIY AR wEE i &
10 FT0T A F7FE TN Ty o
ST E | T § THAT AT § et
FEY q€ F1E AT FAET AIT FE IH
arq et waw ¥ #, e o ard #1E
FT S A HET F¢ A A101 &, TRl oy
AW T AT T ST AT G FFIAIL
& 1 AT wadET § meee A Ann §
ot wgi & gt & aaT Wi whe
81 §, frael gune sfaT T AR A
&, AT I AT AT FTHACHT L
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et qr 77 fagwi & wewer § | ;v
W 1oFEFarE ¥ w1 T fage
A2 firerar & it falet & S g Ew
sfafafea 72 &% | & w1 TEW
f& =0 % wE &1 & F15 wEew T8
guEar faq § 10 &S & qEE T
St #1 9t faar s, w7 I w
frmm dafaoray | smRTH
AT FT @A AT R, A AT, T,
UTTF 7T WA BiEr arfadi #1 A
T foar smar @ werT AW A ad
wrRA frgard ¢ sfem w@ w7
AT AT AT Fad & R s, =W,
Feft, FraTett, wefom, At O, wErE,
T wifs A #r e w@ fe
s 1 & gear awgar g fF odn o
AJMHT A F g4 I I A
qraEFAr T £ 1 99 FH AT
F TEAT FW F @ATH AT, FEAAT
H AFEAT FTHA FT G941, 79 59 30
F qasi 7 qg¥ o agg Treard &, 77
AT AT AL M FTITE | HY FTHTL
fegrm #1 oF WA F AT 7

¥ 6 4137 a1 FIHIT & ar F off
FgAT AT | WA FIHR F qay
T gATd wig | wr Al | FTeH
TTTE FOE oW T g A
TR BT ATT T O Fwdr Sfe
ag awl Erawar & wra fReT W e
F1 AT g1 fF ag s F Awer
grafad  FAT W | W gW A
FTF a1 T gfAT W IO g & A
FaFAT | FTHIC AT UTT BT FAH H
#ifs & o @ & wifE w7 A=y 39
g o w3 g8 | dma feae E
o Iy frae & | <88 T AE 9=
aFATE | FOHE F ae HamEr qwa
To WHTHT ¥ wEAHT fEmr oam
g arfee & At A 1935
¥ ox feam fodt ot 97 # fomr am
965 (Ai) LSD.—8,
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“Pakistan or Partition of India™.

0 & a7 # Fer AT 5 5 9w feaw
ORI FIRHET #T g & | IR T
1935 ¥ 7z forar ar fag & a1 # #a7
T a7 F anre #1 qw & S § ae
frrmar 77 fagen awan g afear
T AL AFT § W IR WOAT
framt & feamam a1 1 FEEAT &
¥ I wgr a1 f& wredT w7
g aE ¥ g wfgm afew
I FIT AIE(T T qHH WA T
«ff SETEIAT A€ A I A HATH H
zd four ar ) ww @ fawm g
faored & 1 =9 ®1  TTET WY gETC
o gt Ao W AT | wF aF
7 o Ad A8 §, 99 aF eW uF
TEE, FEHR AT AT wfE F AT 49
oY I FE, 99 9% g9 FIVEIT &T
T AEF & AEd |

o ® AT AT Fiheq WO T
AT ATZE T T @ 39 &7 gHhA
FATE | AT E AT q T FEAT wger
g f5 ozt a% gom & &= #7199 3,
gaTd w7 Aw & fay grfe €, Sfee
g qF FGT TEE G A FT AT &
g9 99 a9 aF ASq @i a9 aF W
F g=9 T=9 %1 VLI, FIT HIT FFMH
gt faer smar o

Soveay wgEm : A7 gEr qF
EIELEN

ot famA=em @5 (TIT) wT-
eaa wEiEy, & F a7 A faizq fer
iz &7 9 fagss far. |

Mr. Deputy-Speaker: I am going

party-wise.
Shri Bishanchander Seth: All right

o gEAEmE way  (TRET) ¢
IIER WRMET, TEH F AHA &L AT
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[ qeitare s
Hfqeard 71 geqra § 77 AT agT AY
a5 g%, A9 fF %€ w7 AT A A
Fg1, 7 91 3 7a & T 97 3w Ay
B A1IF gT &, IF T97 fqQeT
il ¥ ag TE AT S A8 (AT
&1 a%ar § fF 9 T = avey a1
g ymyggmAfaaigisl, dfsa fraama
IZ qEqTT 1T FUfge, 39 o AT
arfedt 1 fa=are w1 =tfag @t

15.31 hrs,

[{Dr. Sarosmn Mammsar in the Chair]

T N9 9¢ I8 3 1004 far
wifzdt 7 w% fa=re ge & avaq @ #)
T 1797 18 FTHT # Y Fo FAT MY
41 98 731 1 &F7 G a7 fa e arf arer
T AR FIRT AW gE Ao faw &

TE T E AR TS aTgLHT T £ | A

TAFCH A0 & | g T QAT
AR vefT G age fAwa g &
AT IFG a9 F 919 T TET 0
I H O AT g AT 2

g @t 73 § 5 sa A I ar
g9 30 g feadedrg 717 wwt -
WIET w7 T4 ALY &7 <ET &, O dai #
o qarad 431 g a4T § 1 g I8
FFamga wrar & =9 & o€ F4T7
F1 FHT 1T HT IAT HAQFT F q747
[T |

A AT H A AT INT T @
& fora® e i &7 oftam ®IHITTS
uF A1 $rzfaee faea qadrar § g=aT
g, AT FTATT TATRATEATY |
FET 9T UFHATEENT W1 § 1 TS A
TR T FEAT AZA § | g wH
s g aNt awayrfwar) sfeq i
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F1 st 1 &< Faar s 9341 7ifgg
AT FHAT 7 ©F § T57 WY T0EAT H
T |

& fergea™ & &9 oF =41 gam
FX W & W 3T WA F1 gw wifg ¥
HIT Arwad & e FFETATGT & |
T I ) g, Afe AT ¥ A
A CF AT HIAIZIATE | EHH I AT~
LT a7 382 W F T g FHT
T1feq | v W &7 A gw ANt F
arq gua A Fiedeama ow fEar g
IAF WAAT I TEE | AT gAIL T
F1E I AT ET AT, A T
F gavam st forimre g & o ug
widT g awm & 5 me & oo
39 97 & fau faeiee g | dvgw
aw F1 faaw an § 5 gwagadslt
q TE 99 @FTE | W FOAT
IRfT FY FT AT ¥ AT F00ET
zaq =re fa<indt 7= Ff ar ;1€ A g,
fFeft & a1 7 w2 &1 wa

qE aF FEHET F AW &, ARG
ag fa<ngy a1 & Amr gt a1 %1€ 71w &,
3IFFT 7g T 71 14 g O w7 I@FaAr
# S A R AW AT A FaA @
Tq FAT A AT TET FT T8 FHT
qzdT g | fear T ¥ ag a9 & fe 1@
T =T AT & faw A FE AT A
AT ag 7=t a1 AT I5 ITAT AT
A FATAT F1gaT g1, AR W A Fw1
Tz AET Sadr F1 IART AGT fwaAT AT
FFaT | gAfAT T F9T A9 B 7@AT
ggar § i fova ster 1 ag 30 & s=var
ATEAT & IFF AR T T ITF AT
gmaEi g 1 3 gfee & gAY S
F T3 F ar arfaer & ar § oA Aifa
aTAT T & |
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+ & gart FIT gHar AT, 9w
Y ZH Y EE EE A A 4 7 gy
WY 2 AT | HY I ¥ He AT
Fxafpmicc AR AWM A T WE
AT T FI 2 FTAIHH AIW Hag
fqarT FaT 2 fir aeETe AT gEark 7
[rE AT ARy | LaAT g1 A afew
gt ¥ gw % IfEeT g ¥l §
¥ fswrr 3% gw = sy Qa1 fa=ne
21
At WET aF FIEATT FT I, AHT
gAR oW FT 7 &, WO W AE TR
f& zwsr ug &Y At =fEn fw
TAOFT W ST gATr 39 gAd ¥
AT w07 | 97 9% gHET g § SHE
wF @ fr 3z gaer & fada L
AV faiedt 118 g20q | T AFATR
ER- s e ntanipEauikaclid
ar gt & a1 T wWdE, THE
AT 7o Tro Hie W X yT&T #T
A #7H & (20 7T gEEy F
F foo o i AT W 67 GH ET A
giggam s Ay § wAwn i &
wifzgg | g8 9 T & A A
FEAE
‘1536 hrs.
[MRg. SpEaker in the Chair.]

aE F17 9N F6 F A1 F FgAT
2 1 afffars & 59 3w 9¢ guar faan
qr | T H FI7 YIA F 78 -
FAT F1 AWI G UT A4T T FifE wgt
feariet & | fearddt &7 avq 7@ &
& 7% ot 717 @ F f= & FAn
gar g ) i ghe § F7=5 F anv &
wFT F gt F @ G w9
F_A GBI, WY wEH frgrarT ¥ 3w
wEET 7Y, wEE @i 17 A gd

BT R/ FOA WA F oAE H |
1 78 74 § 1% = 51 wraifag w6
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# o mefaat g awdt &1 & wwar §
fo G gHgoT &1 | wA F AT K
R ¥t {0 g @ A 99 WA
afT | Fa9 oY TFL AT A &
ug § 7€} grAar | 39 AT gNd € §
fF gt maEY AT & a7 W g1 game
TET FgA I & AT 95 E1E WA
ST 9% AT &, A FT 37 FT IS_T
7 wadr ol & A wEm & &
a%al § & @ WFT T aw w9
o gr 1 wfe Ay fa=ne § gud w=w
feemm & | i fomm &1 oA
9319 ¥ weT T VA § | g wwar &
gasT foaeT sRmaT =anfew o= = fo
TATET | AFATH T HAG AR A
Fifmw #747 w1fz fF 3w &1 ST g
AW F AT F = § &L AT Fgr ey
A At F1E 3T Ha AR gt &Ha | Har-
= 3 it faaor faar @ 5@ w3 fafaed
T At A € 3wt § oF faeer s
|ATgaT § | gl WA TeRd § FAT A
TGN % F aT¢ 7 faiT wEei
T HUFIT FT FET WMAITAT F 78 T OF
W WA AGT ¢ AWIF THE AT KIS
TR S gl T 2 fw M OH
oH T FH( § HT AT gH AT v
FO At TEAT 8 | AfdA a7 gy
gre wifen & s w1 srEE—
T F7 dar (Fa1 041 & 1w g
FT FHT FL I WIHT I WT GF g
T g THT a3g & W (F ST B war
2 smar A A A A O % %0
FUFT WIRHT |1 HTHT AHTC TF Sar
& wfF= 35% = g A 98 g1 ae
& & ag ey mmeAT W AT Tgar
a1 gafeu &g @T7T 93T 1 K AT g4r
Fo ov fow avg § "W FI 9 qw
I q5 STaT 49 & agl ged wiA
R ¥ wa AT & 1 om
s & FT ofEraT & gat I w1 6@
S ssw@Asi WA g
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[ geiam Araa]

FAAT W TIFIT AT FAT AT ae
I AT F FEHL TEHTAGAF @I
F W o7 faur #1F @ Feved
qEE FT IIE FL )

# g7 AT 9T 4T ¥ g 4
F AT ATRAT | U F v H
#q3mr RfEwgroe darfagm #
AT KT TSI G AT TR FFE AT
¥ UF TEasr /T gEwrg W dET gEr
& oI agi TAF1 AF ArAAIT Wy gd
2 | W OET Alaw 3w O 9 o 9
=0 o T F1 FvaHT F 1 AT 97
BXIET FT AEIIAT aH1 AR | A9
ToR & FTeme Ao wfeariar aw
gAT 9T W g9 WF SAE! 99% 99
WTHF HIT AR F@ (6 AT F1E AIHT
wgfeaa wifgn, wez wifgg, ot £ w1t
F1fgu g g Aow1 38 & 71T a6y 07
Y IAFT a7 AF AT HSH 7 ANE
F ofas o= FT TOET FT TF |

FTAFA HATT & AT H FH OH
T AR OF FIFOET oAl
2 fomdt s &1 =@l FT @ wR
FEN G ATET 2 | IO FL Ffeariat
Waagd & 1 @iy w7 wEmi
¥ S FAT qT AT § IHH qGT B
2 | 9% AT TBY IO WAl 7 war
16 faett avad weT ¥ faear & o1 2
3 & forett AT 5t T AL 3 Ty
£ o & fow fammr @ 1 39 gndar
¢ fF Rgm@l & avg 3w a1 ® AT w=m
far o T & 98 &9 grAT Tifen wiT
I7% W M & aare et fasr anfgg
F\{F a2 1 SR § 1 {5 gmwrdar
FA AT I § I forg 7w wwd @
% ¥z w7 s oy s anfs 3 w7 =mr
FT FTH FT 5 |
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gaLr aTe ag & fF agt arsT were
FT GAT FE TgAT § Al gE A A
T e grarg | safen agt awT
d9 @lE FET F AT gy w
oM F97 & fad oAt 7 36 §
TH T & UF a7 qfony 2 §t
T o o a w9 e & e
W= 100 897 e Frar & *fda wa<
FTATT GAT T@T AT HIT FATH 71 94
faam st &1 3w # FEA T
qT IFE 9T FF ZA0 |

g AW farew ¥ F@ awaTw
gt & 17 36 F7 ofoorw 2w ogg B
& fF gl |avEEi % s T 35
MT 40 ®9C W1T ¢ wAfw wgreer ¥
FTEN AT FTAE 100 TIC T 125
®90 fFea giaT & ) 39 avg &7 wal
#F W FEwEar I J@7 g w7 A
7z g9 & % 72 e fawew wma
FT & fgn

o1 # foeer mTarTA AT g & I
FOHiFE HamT s AR F far W
a1 61-62 § 827 fafags z7 warw
gar gaT, 62-63 # 78.42 fafagd
9 7w dar g9, 63-64 ¥ 80.2
fafoam = 1T 64—65 ¥ 88. 4 fafa—
79 T A 43T gar | R gww #
g A% IO AF 4G 3 WIfF IeF
wanfas w7 & w7 12 719 ST1 F) ferar
=ifeu wfFw ag e T8 & ) T
wifge grar & fF 57 wiwst A wE T
2 | wiws Diw faefer wr fomsr
FHT GREITH T GATL B FI E A ATET
¥ o7 Tag sow 3w #  swver ww dar
FCh 0 FE F - FIfwH FT AR )
W 3T &Y 7 T AT |
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Dr. U. Misra (Jamshedpur): I am
rising to support this motion of no-
confidence because this Government
has lost all mora] right to rule though
constitutionally ang legally they may
continue for a long time, Many Mem-
bers from this side spoke that a gov-
ernment which could not give even
one meal to millions of people and a
government which ignored and by-
passed the Constitution by continuing
the DIR eternally in order to keep the
oppo-ition inside the jails and con-
veniently misrule, such & government
has no right to exist. Every section
of the people in this country is dis-
satisfied. Go anywhere; no section of
the people is satisfied, be it the small
trader, businessman or even a small
industrialistt. ~Even engineerzs and
doctors also are not gatisfied, In the
Central Government as well as in
Bihar, there was a mass resignation
of doctors and teachers who are the
most innocent Section of our Society
They come like workers and labourers
to demonstrate in front of Parliament.
Why does this happeny Because liv-
ing has become impossible. The mini-
mum wage of an agricultural landless
labourer is fixed at 1.120 whereas
in my constituency one Kg, of rice
is not available for that price. Life
has become impossible and even per-
~ons getting Rs. 1000 ang above are
not satisfied, because they coulg not
a'so mak> both ends meet if more
than gne member of the family is not
earning, The price of every com-
modity has gone up and there is no
hope that prices can be controlled.
‘Government has failed to control the
prices and hold the price line in spite

of their repeated promises, Today
why has this happened? Because to-
day there is a race going on, Those

who have got the money concentration
during these 17 years of rule or mis-
rule they could not concentrate and
consolidate their money concentration
un’ess they have political power. So,
there is a race to purchase individual
Congress ruling party members or
EBroups in order that political power
an be retained with them. The pos-
sibility of money concentration will
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be there, Those who are in political
power are getting panicky and as soon
a3 one becomes Chief Minister or a
group comes to power there is the
race for becoming rich overnight so
that they can also retain power. In
this race the new clasg is born, a class
of contractors, class of touts and a
class of Congressmen also, A new
class is born. Over and above that,
under them another class belonging
to that groub ig the class of anti-social
elements, unproductive even in the
village labour. I can give an instance.
1 first went as a doctor to a town with
Rs. 75 as my salary, I was in Tata's
service, Then 1 came to draw Rs. 375
after two year: of service to the
people. But I know a man who was
working with me as my personal ser-
vant in my house, After Indepen-
dence, he went into trade, the trade
of illicit liquor, and he is now a man
earning a crore. and he has got a grip
even over the administration. This
class has got a social grip.

ot g9 AT FHTL ;AW T4

g

Dr. U, Misra: I do not want to
mention the name because he iz not
here to defend himself.

Mr, Speaker:
otherwise, Shri
follow him up!

Dr, U. Misra: That class has got
the grip ang the ignorant, simple
people of society are in the octopus
grip of that class, So, any healthy
thinking is not possible in our society
There is a general frustration in the
whole structure of society now. Re-
cently, an eminent Congress leader
and many other Congress leaders told
me that Rs, 5 lakhs to Rs. 7 lakhs were
spent in the by-election in Orissa.
Wherefrom dig this money come, and
where did it gop

Do not tell the name;
Kachhavaiya wili

An hon. Member: It was lost.

Dr. U. Misra:
or gained.
that,

They may have lost
I am not concerned about
But the question is, wherefrom
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did this money come ang where did it
go. This money came obviously from
the people who are given to hoarding
ang playing with the people’s food. I
was at Cuttack at that time, and I
saw what was happening, After Rs.
60,000 to 70,000 was collected from the
wholesale traders, the price of every
commodity went up by one anna or
two annas, and nobody couly prevent
that. This race has createq corruption
ang has created frustration in society
and no amount of sadachar or Nanda-
ji's efforts can correct it.

There is so much of frustration in
our society. I will give you one exam-
ple. There was an engineer whp was
drawing over a thousand rupees, and
he has an educated wife, highly edu-
cated—M.A., Ph.D They were talking
satirically rather. But even then, this
reflects the talk of the intellectuals
of our country. The wife wanted the
son to be sent to Aurobindo ashram for
education. The husbang said, ‘“no-
thing doing; I will put him as an ap-
prentice, so  and so, an il-
licit wine dealer, so that at the age
of 25 he will become the Chief Minis-
ter and at the age of 35 he will be-
come the Prime Minister. This is
the way of thinking even in intellec-
tual society,

I met one engineering student in
Mairas while I was coming here by
train. He i3 a first-class B.Sc.
He told me that his father sent
him for engineering course. “I did
not want to Jjoin the course,
but T wanted to become a Min-
ister.” 1 asked him why. He
replied, “Why not? A man under the
tree and even earning Rs, 50, a third-
class man, has now minted money and
has become a Minister now. 1 am a
first-class B.Sc. Why can’t 1". This
is the way of thought of the intellec-
tuals that is going on in our country.
I do not know what will be the fate
of this nation whatever party we many
belong to.

Mr. Speaker:
iime is up.

The hon, Member's
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Dr. U, Misra: I will take just two
minutes more, Sir, I cannot speak out
all that 1 wanteg to speak. So, what
has happeneq now? You see in
everything, the communisis or the
leftists. But what happened in Bihar?
In Monghyr and Saharsa and other
districts, the jet crop was not there
Thousands of people went in search of
food, and for three or four months
this situation continued but nothing
wa3 done.

An hon. Member: It is wrong.

Dr. U. Misra: After that, we wrote-
to the Food Minister also to build up-
a food reserve in North Bihar where-
communication is impossible, but no-
thing was done. The students, imme-
diately after the schools reopened,
struck work, and they went to see
the Chief Minister. The Heavens.
would not have fallen if the Chief
Minister had spoken a few kind.
words to the students, But neo;
he refused to meet them, and
then there was all this spontane-
ous anarchy, (Interrupticn). Se,
the situation was in  nobody's
hands. The Chief Minister himself
admitted that rice was sold al Rs, 55
per maund in Patna and at Rs. 80 im
Purnea, They could not solve the-
problem, while this was the state of
affairs. All the trade union officers
are in jail, and all the leaders of the-
Opposition, even MLAs have been put
into jail under the DIR. Dr. Lohia went
there and he was put in jail. Every-
body now is put in jail—it is all safe
running for them—and whatever will
happen is nobody’s responsibility!

Mr. Speaker: The hon. Member's

time is up.

Dr, U. Misra: I will finish now.
Though 1 cannot go to the extent of
saying that the DIR is a paper tiger—
it is Shri Masani’s wishful thinking
that this is a paper tiger—I feel—and’
Shri Masani may not be feeling the
teeth of the paper tiger. This much
I know. Like Bhasmasura, the rulinz
Congress party has taken advantage of-
the simplicity and innocence of the
people for doing all this. Shivii gawe
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the power to Bhasmasura to destroy
evil, but then Bhasmasura tried to de-
stroy Shivji himself with that power.
Similarly, the time will come when
the people will rise and this janate,
which iz the incarnation of God him-
self, will rise, and what is said in
that famous stanza of the Gita “Sam-
bhavami Uge Uge” will happen. That
much I can hope for.

Shri Krishna Menon (Bombay City
North): Mr. Speaker, Sir, for the last
two days and more now, this House
kas been debating every aspect of
Government policy and administration
and it is well that it should be so;
having regard to the extraordinary
circumstances, both internal and exter-
nal, it should engage the concern of
this House. But it is a matter gf deep
regret—]I shall come to it later—that
this debate should take place in the
context of a motion of no-confidence
in the Government because when the
country is faced with an external
enemy, not in th? narmal con‘ext
with which we have lived all thesc
vears but faced with an invasion, there
is no room for the expression of
no-confidence in the Government at
this stage. It is significant, and I
think I should say this in fairness
that the Mover of this motion him-
self has expressed his regret in hav-
ing taken this course of action. I wish
his conviction had taken precedence
over his party political judement. The
debate has covered all fields and it is
not my intention—I have neither the
time nor the capacity for it—to go over
all those fie'ds. But broadly speaking,
the attack of the mover has been in
relation to the relations of our country
to the rest of the world in all its im-
plications and the other in regarg to
our economic and social development.
That i to say, the attack has been one,
on what is broadly called our foreign
policy and the other on planning I
will dea] with the second of these first.
16 hrs.

It can not be said that the speeches
from the combined but hetergenous
opposition can give us any clue »s to
what is the remedy, because while
they all agree on this one-line reso-
lution, the umbrella that covers all
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sins of Government they all seemn to
differ op the remedy. But it is signi-
ficant that the parties that reoreseni
the wealth, the privilege, and private
enterprise are for economic anarchy
and are opposed to planning, In this
country, which mistakenly is called a
poor country, but is in reality a coun-
try of poor people, there is no alter-
native to pur survival as a civilised
nation, except a planned .iconomy.
The main objection to planning is
that our planning has gone wrcng.
The argument is like this: You have =
head; therefore you are likely to hav:
a headache, therefore, you cut off
your head!

The gravamen of the charge is
that the coming plan is too big. I
wonder what the main jeader of the
opposition would think if the entire
development were handeq over to
private enterprise, whether then he
would say it is too big or not. It is
only the greater degree of control by
the community that is objected to.
If this debate were not in this con-
text, some of us would have to say
the reverse of it, that the degree of
community control is not as much as it
shpuld be nor the pace and siz: of
development such as it should be. I
make no reservation in saying that in
voting against this motion, one would
be performing a national duly, be-
cause while it may be partly true that
our parliamentary methods are fami-
liar in other parts of the world, those
who dg not wish us well would point
a finger and scorn at us saying.
even when this country is invaded
we iannot get together! Therefore,
it is as well to say that we have
come now to the stage in the history
of this House where this no-confi-
dence motion is like a cut motion;
that is to say, you ask to cut a rupee
in a Grant in order that the govern-
ment to spend and spend more. This
no-confidence motion is not intended
to remove the pgovernment, because
the opposition know very well that
they cannot remove this government
this year or in years to come, because
the people want a planned eccnomy.
a policy of peace in the world and
also to keep our frontiers secure.
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The main problem that disturbs all
our mindg is the invasion of India.
Very nearly 18 years ago, Pakistan
invaded India ang tlen, as now, we
called it by other names—infiltration.
intrusion, raiders and so on. Then,
as now, large number of people had
come across from our neighbouring
country, infringing not only our sove-
reignty, but taking the first step to-
wards what they hope will be the
reconguest of India, and their the
dreams of the former empire which
they think was theirs. After 18 years,
we should accept this fact that this
is not just a frontier raid, not a pene-
tration here or there. Whenever
there is either a peace-talk or dialogue
or conference or intervention by
honest brokers, who are not always
honest, it is only a chapter in this
long history of the attempt to take
us out and it so appears to me—I
may be wrong—that even the parti-
tion agreement, as Mr. Jinnah said,
“l wil] go and sit on a desolate is-
land rather than be in India”, that
was not a desire to go away from us,
but only to take the first step in order
to absorb the whole of this territory.

1 think it is important at the pre-
sent time, though some people may
think it is past history, to throw our
minds back to the position in 1947
in regard to Kashmir. From 1947 till
now, though there have been threats
time after time, there have been no
invasions on this scale. But the argu-
ments, the conditions, are just the
same today as in 1947 At that time,
when our representative in the U.N.O.
under instructions from our Prime
Minister, pointed out that Pakistan
has invaded India and told the Secu-
rity Council on the 15th January
about this, this is what Government
of Pakistan inormed the Security
Council. I do not think they will
even change the words; they will
probably repeat them: Pakistan said:

“The Pakistan Government em-
phatically deny that they are
giving aid and assistance to the so-
called invaders or have commit-
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ted any act of sggression against
India. On the contrary, and
solely with the object of main-
taining friendly relations between
the two dominions, the Govern-
ment of Pakistan continue to do
all in their power to discourage
the triba] movement by all means
short of war.”

This was what was said at that time,
but thig did not last very long. A
few months later, the Government of

Pakistan informed the United
Nations:
“The movement of tribesmen

into Kashmir had in fact to be
canaliseq through the north-
western frontier. Further, tribes-
men obtained petrol from local
sources in Pakistan and made use
of railways and motor transport.”

That is to say, under severe cross-
examination in the Security Councu
at that time, they admitted that they
had come across this territory.

Having done that and denied the
invasion, Sir Zafrulla Khap address-
ing the Security Counci] said. “this
is all propaganda by India. We never
invaded them"”. Later, Sir Owen
Dixon, who was an eminent Austrahan
jurist, not a politician in any case
and certainly not a person who 18
given to exaggerated statements, in-
vestigating the matter, said this:

“l wag prepared to take the
view that when the frontier of the
State of Jammu and Kashmir
wag crossed on, [ believe, 20tk
October—a few dayg after our in-
dependence—by hostile elements,
it was contrary to international
law and that in May, 1948, 7
believe, units of the regular Pakis-
tani forces moved into the terri-
tory of the State. That too was
inconsistent with international
law."—a wvery restrained wayv of
saying that it hag been invaded.”™

When the Wnited Nationg Com-
mission for Indim and Pakistan came
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here and elements of Pakistani troops
were discovered by them at Poonch,
when Pakistan wag faced with this
fact in the Security Council, Sir
Zafrulla Khan said, “Yes; we have
invaded India. There are three batta-
lions of Pakistan's army in Poonch,
because if we did not invaip India,
India would have invaded us.” That
is the law of the snake. The snake
strikes a man, because it is afraid of
being struck by the man.

Since then, various steps have been
taken and I need not have to apolo-
gise for going into this, because the
whole of our relations since then
have depended upon what is called the
cease-fire ggreement. It iz as well to
recal] now that this cease-fire agree-
ment was not concluded by 3 country
that was being defeated by a power-
ful army, not by a retreating army.
Under instructions of the then Prime
Minister. the Security Council was in-
formed in these terms:

“We stopped a victorioug army.
We could have settled the issue.
We were stronger at that time and
God forbid, if our country were
invadeq again. we should still ren-
der g pood account of ourselves.
But in obedience to the Charter
we restrained the action of our
military forces. Instead of ob-
taining what we could have ob-
tained by use of force, we conti-
nue to negotiate, having accepted
the idea of negotiations.”

That is how this cease-fire agree-
ment came into existence. In the
coming months, there will be a great
deal of debate as to whether we have
violated agreements in the past in this
connection. I very much regrey I
heard from the other side that we
have already set up a precedent in
breaking agreements we have made. I
want o say with such knowledge as
I have that we have not either in
word or in law or in spirit violated
any agreement we have undertaken to
the United Nations. We never at any
time gave an undertaking that we
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could have plebiscite in Kashmir
without conditions.
This is the position. Our army

was withdrawn and the cease-fire line
was drawn., There ig not the time to
go into it, but we have repeatedly
stated that the cease-fire line is purely
an armistice line. What is the evi-
dence of it? In the earlier part of this
debate, Senator Warren Austen, who
represented the USA told the Security
Counci] that when the British with-
drew from the Indian States as they
were then, the sovereignty of those
States lapsed tp the present Dominion
of India. Therefore, the sovereignty
of the whole of Kashmir rests with
India. That was the position of United
States in 1947-48—whatever might
have happeneq afterwards.

So the cease-fire line was drawn in
this way and a Commission for
supervision was set up. It should also
be said that in all these arrangements
while the Government of India ac-
quiesced wWe were never a party. We
said if a3 Commission wants to come,
this is a hospitable country and we
would not say no. But we were not
a party. But, anyway, that position
having been reached a Commission
for supervision on this line was creat-
ed. On either side of the cease-fire
line—of the national line—it iz some-
where about 500 yards of territory
into which neither of our countries
are supposed to send in any armed
troops. Since the conclusion of the
cease-fire agreement till almost today
there ha; been no time no day, no
month, no year, in which, in that so-
called demilitarised belt, Pakistan has
not infiltrated her troops and—unfor-
tunately the Defence Minister may
not be able to say so—the Commis-

sion of Observers has always con-
doned it by various technicalities.
That is to say, Pakistani personnel

came armed and then the Observers
are told these are not Pakistani sol-
diers, they are either civilians or peo-
ple inside Indian occupied Kashmir
who are discontented with their Gov-
ernment. Therefore, no action has
steps were tried at that time. Pakistan
been taken in this way. So wvarious
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steps are tried at that time. Pakistan
has never carried out what she was
expected to do.

What js the position? Our purpose
at this time, after having been invad-
ed in this way, is to reiterate our
position without any reservation what-
soever. In all these 18 years of con-
troversy we have at no time sur-
rendered the position of our sovereig-
nty over the entire territory which
was under the suzerainty of the Maha-
raja of Jammu and Kashmir which
acceded to us. That is to say, we
have saig that the entire territory of
Jammu and Kashmir i part of the
Union of India and by inference, there-
fore, the invasion of Kashmir is the
invasion of India and there can be no
withdrawa] from that position. Our
demand alwayg has been, and stated
in express words in 1957, that Pakis-
tan should vacate this aggression.
We have always said we are willing
to negotiate with her, but not to nego-
tiate to surrender our sovereignty but
to discover wayg and means whereby
Pakistan can vacate her aggression.

It is not sufficient at this stage,
Mr. Speaker, merely to say from our
side that this was the position. When
these discussions were going on the
position of India was vlaced before
the U.N. Commission (UNCIP) which
wag negotiating with the Prime Min-
ister at that time. The Commission
gave us this assurance, which is not a
private letter but a document that
has been circulated to both sides—it
is now before the Security Caquncil
as document called Annexure V X/
PS 762. There is a note which
sets out the following assurance
given by the United Nations Com-
mission for India and Pakistan
before India’s acceptance of the cease-
fire resolution. We accepted the re-
solution in these conditions. One is
that the responsibility of the security
of the State rests with India—the
State meaning the entire State. In
another part of the resolution it is
definitely stated that it is the respon-
sibility of the Government of India to
maintain law and order in all the lines
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of the cease-fire—that is to say, there
were various rivulets ip various places.
The second pari saig that the
sovereignty of the Jammu and Kash-
mir Government over the entire terri-
tory of the State shall pot be brought
into question. This is what is being
argued by Pakistan. Thirdly, it said
that the plebiscite proposal wag not
binding upon India if Pakistan does
not implement parts (i) and (ii) of
the resolution—that is to say, they do
not go out, and they should have gone
out in 1948. Then it said that there
shall be no recognition of the so-called
Azad Government and the territory
occupied by Pakistan shall not be con-
solidated. What Pakistan has done is
that under Article 1 (ii) of the then
Pakistan Constitution they have an-
nexed our territory—I will say mere
about that in a moment. Then it said.
reversion of the administration of the
vacaied area—that is to say, where
Pakistan ha; illegally occupizd the
United Nations have asked them to go
out. What the Commission told us was
reversion of the administration of the
vacated areas in the north to the Gov-
ernment of Jammu and Kashmir and
its defence to the Government of
India—that is to say, the internal ad-
ministration was to be carried on hx
the State Government and the defence
of it was to be carried on by the Gov-
ernment of India who were to main-
tain garrisons for preventing incur-
sions of tribesmen and guard the main
trade routes. This has reference to
Gilgit and other areas where all those
caravan routes and various other
places were to be guarded by the
Indian army. Then it was said that
the Azad Kashmir forces shall be
disbanded and disarmed. Lastly, ex-
clusion of Pakistan from all affairs of
Jammu and Kashmir. It was one of
the articles of the agreement that
even in the discussion of the plebiscite
there was no question of Pakistan
taking part in the plebiscite, it was
always India in consultation with the
United Nations.

Now, since then has gone on incur-
sions across our frontier across the
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cease-fire lines which i not our fron-
tier, somewhere about hundieg times
a year, and we have made numerous
complaints. The general policy of
the Commission has been as though
there is a cricket match where there
is scoring by each side—if there is one
violation given again-t them, there is
one violation given against us—and
this has gone on in this way.

It may also be said here that this
cease-fire observation corps consists
mainly of the military allies of Pakis-
tan so much so when the SEATO
agreement was concludeg in 1954 the
Government of India made it clear
10 the United States that ghe being
the main SEATO power it would not
be proper for her to take on this
neutra] position, and plthough the
Government of the United States and
we were at loggerheads in regard to
SEATO, our relations with them were
very good and therefore without much
argument it was agreed that the
United States personnel would be
withdrawn from the observer corps.
Since then, since 1954, there have
been no Americans ip the observer
corps. There have been Australians.
Canadians gnd various other members
of the SEATO. Therefore, it was only
right that if this observer corps conti-
nues we should insist that they would
have to be manned by personnel
whose neutrality is not in question at
all. Furthermore, it has been part of
the propaganda and various endea-
vours have been made over the vears
to try and bring into Kashmir ele-
ments or units of a United Nations
Emergency Force—that is to say, to
internationalise this so-called dispute
in regard to Kashmir the same way
the Cyprus dispute was internationa-
lised, and to import into the territory
of Jammu and Kashmir United
Nations Emergency Forces. The Gov-
ernment of India at that time said that
in no circumstances would we allow
foreign armies to come in to our terri-
tory and they are on our territory
whether they come on this side of the
cease-fire line or they come on the
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other side of the cease-fire line.

Therefore, the idea was withdrawn.

Pakistan has not only, therefore, not
withdrawn, she has, contrary to the
terms of these resolutions, strengthen
ed her hold over areasg occupied by
her. In that part of Kashmir undet
Indian ~ administration, unti] the
Chinese invasion, the Government of
India have been scrupulously careful
not even to extend by a few feet our
airfields and things of that character.
But, on the other hand, in Gilgit
Pakistan built airfields etec. they cut
away Chitral from the territory of
Jammu and Kashmir, they surrender-
ed territories to the United States to-
build bases in the north and now, on
3rd March 1963, the so-called Sino-
Pakistan Treaty was concluded and
was followed by the boundary proto-
col a few months iater thereby hand-
ing over to China, not as was first
said to be as a temporary arrange-
ment, 2,000 square miles of Indian
territory. Therefore, whatever were-
the basis of the cease-fire agreement,
that hag disregarded. Now in recent
days, some 5,000 personnel of this
army, for the first time after the 1947
invasion by Pakistan, have entered our
territory. The people of Kashmir, the
police and the army elements and
whatever other forceg were available,
when the facts were known, they have
operated and, according to Govern-
ment statements, large numbers of in-
filtrators have either been taken
prisoners or killed. I do not think
that one should be accused of being:
blood-thirsty but when there is in-
filtration of this kind, with all great
respect to the Prime Minister !
would submit that it is not right to
insist that the army should take them-
prisoner:; they should be shot at
sight and they should not remain any-
where. It is not a war according to the
ordinary or normal meaning of the
word. When they are penetrating into
the vitaly of our nation the question
that we have to ask ourselves is this.
We do not know what numbers have
penetrated. No Government, however
efficient, will be able to say how many
people penetrated. It is all pguess
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work. When, for example, the Ameri-
cans say, there gre sp many Viet
Cong guerillas or the Viet Cog troops
say there are so many American
spies, they are all only estimates. 1In
this particular case, it is impossible
even for Pakistan to say how many

people  have come  gcross. But,
broadly speaking, there are about
4.000 or 5000 of such people. What

we have to concern ourselves is about
the fact that even if we eliminate
1.000 either by imprisonment or by
extermination, there still remains in
the territory of Kashmip 4,000 Pakis-
tani garrisons, penetrating or  dis-
persed all over the area and with a
great deal of propaganda conducted by
them op the one hand and, thanks to
our general liberal attitude to our
own people in the matter of expres-
sion of opinion on the other—it is no
a guestion of Parliament or parliamen-
tary procedures like a vote of no-
confidence or at least a cut motion—
when propaganda is carried on botn
in the territory of Kashmir and in
the territory of the Union with regard
to the secession of these areas, taking
the position that Pakistan has not
invaded us, then I think we have a
serious situation, in the context of an
invasion. Whatever may be the justi-
fication in a country like ours, where
we claim the freedom of speech or
even irresponsible gpeech, which is not
a very important matter in normal
times, I think the time has come to
call a halt to this kind of propaganda
which supports in one way or the
other, whether it be philosophic, whe-
ther it be political, religious or any
‘other, the . suggestion or argument
that any part of this territory should
‘go over. No citizen of India who
accepts our Constitution can take up
this position.

Secondly, while it is entirely left
to the Government of the day to
decide what steps must be taken, I
think it is for us to express the opi-
nion that priority has to be given to
the removal of these 4,000 inflltrators
who have already come in, because it
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is not a question of 4,000 foreigners
shaking the foundation of the police
or military or other structure in that
territory; but, it is a frontier area of
& kind where for over 17 years there
have been sabotages of various ways,
either by bombs or by cutting of tele-
graphic wires or cutting telecommu-
nications and there is a threat civilian

population, the confidence of the
people  being shaken, and their
means of livelihood affected,

when there are a  large number
of outsiders who, for some reason or
the other, seem to be immune to the
penal action that we might take, There-
fore, the Government has to be sup-
ported in all measures that may be
taken. either through the police in the
area itself or through the police im-
ported from some other State, as we
have done in Nagaland, or by asking
the army to carry out combing out
operations with the help of the people
of Pakistan.

Regarding the remedy that is sug-
gested—I do not know whether it is
a remedy; perhaps it is only a thought
expressed—in some of the opposition
speeches—I do not want to pin-point
them—that we should abandon non-
alignment, while I do not want to be
accused of sticking to phrases, if we
abandon non-alignment, what do we
have? We have alignment. But align-
ment with whom? The suggestion is
that we should seek the Western
alliance. But Pakistan has been fa
Western ally all along. Therefore, it
will really lead us to the logical con-
clusion that we should join Pakisian
which has invadea wus. That is a
strange kind of logic. Secondly, if
a country which is invaded is to seek
assistance from elsewhere, it is the
experience of the whole of South East
Asia that the local populations are
then isolated from it and the popular
resistance is not there.

While I do not want in any way to
be regarded as placing the blame on
anybody’s door. I think we have to
be particularly careful that we do not
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unconsciously succumb to the propa-
ganda that the populiations inside
Kashmir are not entirely wi.h the ad-
ministration, or are not hostile to the
people coming in. The ordinary po-
pulation anywhere when faced by the
enemies 1n superior numbers, you
cannot expect them to stand up for
political principles or tp make indivi-
dual sacrifices. If in @ village, for
example, half a dozen foreign army

people  with considerable  re-
sources come and put  pres-
sures of one kind or  another

over the ignorant people, or isolate
the people, certain consequences
follow. But there is no doubt at all
in my mind—and I am not one of
those Members of Parliament who
have recently gone t¢ Kashmir; 1
don't have to; I think 1 have some

knowledge of this matter—I
have no doubt at all that a
very  significant part of the
resistance, that a very significant

part of the opposition and the grea-
test part of the disappointment to the
invader has come from the fact that
the people of Kashmir will not help
the invaders. 1 think we should not
be apologetic about it and we should
not allow it to remain unknown
to the world. In regard to Kashmir
we have been the unconscious vietims
of other peoples’ propaganda, whether
they are small matters or big matters.
In 1947 it was the people, men and
women and children of Kashmir, who
held the invaders at bay. They paid
the largest price in lives, in the sacri-
fice of the resources, of their honour,
comfortability ete. in the early days
before the armed forces of India could
turn the tide of battle at Titwal in
the following April. Therefore it is
very important—well I should express
what 1 feel about it—that in this
House we do not lend ourselves to the
idea that when the people come from
the other side, the Kashmir people
here are only waiting to join them,
even though that is the propaganda
that is put on.

In that connection there was a sug-
gestion made by one of the leading
members of the opposite side, either
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here or elsewhere, that the area of
Srindgar should be placed under the
control of the army. It is my respect-
ful suggestion or submission that no
more undesirable suggestion or pro-
cedure than this can be thought of. It
means that we cannot trust the people
over there. If it means that Kashmir
can be held only by the force of arms,
then we have handed over to the
enemy a propaganda weapon of the
greatest magnitude. In our system the
army like the civil service carries out
the orders of the government. They
are the instruments of policy; they
are not the makers of policy. Any
suggestion that there should be g mili-
tary government in any part of tha
area is a free gift of good propaganda
value to Pakistan and other enemies.

Secondly, so far as the United Na-
tions and the world context is con-
cerned, while it is not for me but for
the government of the day to take
decisions as are required, I would
Jbs- to  express the opinion
that I have been rather con-
cerned by  seeing press re-
ports—of course, one can only place
a flegree of limited credence on them
—that there have been some sugges-
tions of sending over the Under Sec-
retary General to India in connection
with this matter. Now the position
is that this country is invaded. It is
not a question of anybody coming
here for negotiations, even though we
have been accustomed to India and
Pakistan being treated as equals in
spite of one being the invaded and the
other invader. Even in the past, we
have never agreed to the United Na-
tions intermediaries coming here, All
that we said was that we are a hospi-
table country, if they come we shall
not turn them away. Now to invite
any kind of mediation or anything of
that kind would be to accept equality
with the invader in this matter,
which is wrong.

I would also like to submit to the
Prime Minister that it is part of our
riehts, nn the one hand, and is part
of what the Government may consider
useful on the other that the United
Nations should without any further
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-delay publish the report of the UN
observer, General Nimmo, the Aus-
tralian General, who has been there
for ten years. 1 do not want
at this stage to pick out
individuals and say anything.
There is certainly a  report.
Either that report is in favour of us
-or against us. Even if it is against
as, let us see it. Then we know the
truth. If the report is against us, it
would have been published long ago.
There is the belief that the report is
.held down under pressure from Bri-
tain and her friends. If this is the
case, it is a serious matter.
‘Therefore, let us see that report. That
does not belong to anybody in parti-
cular; ° belongs to the United Na-
tions in the sense that the Security
Council has empowered the appoint-
ment of the observer corps. If there
is any need for a meating of the Secu-
Tity Council, it should be called for.
In any case, his report should be.
without any further delay, made avai-
lable. Secondly, it is essential that
whatever we have tp say on this
matter should be communicated to
the Secretary-General with the request
that it should be circulated. That¢ is
to say, they should form part of the
Uniteg Nations’ documents which any-
body cansee. Otherwise, the propa-

ganda will go on from one
side. For the Ilast 15 years
the Great Powers of the world

have all the time supported Pakistani
aggression. ‘While they have said to
us in the beginning of every meeting
that they are not in it, we have dis-
covered when the meeting went on and
when they drafted the resolutions
whefe "their sympathies were. It is
only our policy of non-alignment, in-
dependence, our policy of not being
tied to one side or the other that has
prevented in the last sixteen years
the United Nations from passing a
resolution against us.

The time has come now when those
who believe in freedom, those who are
against aggression, should ccme for-
ward and say that aggression has been
committed and not merely look at it
as a piece of intrusion or anything
of that character.
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The allegation is, so far as Kashmir
is concerned, that the Government of
Kashmir does not have too much in-
fluence on the Central Government in
regard to day-to-day matters, that
there is a great deal of whisper
of lack of confidence in the local popu-
lation, that there are not enough
opportunities given to them to defend
their own homelands and that the
cease-fire line—though it is quite
several hundred miles long, the in-
vading people do not come all long
it and there are only a few points
to which they come—it should be
properly sealed. I vield to no one in
thinking that the reoccupation of the
occupied areas is in furtherance of
our rights and duties. We had in the
past said that we would not change
this position by force of arms, bt
now arms have been forced upon us
and, therefore, defence becomes
offence in this case.

While it is true that the Northern

areas—Gilgit, Chitral and other
areas—are  part of India, our
first concern immediately is to
see that those who have pene-

trated are either exterminated or
interned or put in concentration camps
or in some way sterilised so far as
effective striking power is concerned
because the fact that with the power
they may do anything creates so
much of effect; the morale of the
It is
a very difficult problem. It is easy
enough to say that only a small num-
ber, about 2.500 or 5,000, comes; they
are distributed in this way; the seal-
ing of the ceasefire line should be
done this way so that nobody comes
through that. There was an unfortu-
nate suggestion quite inadvertently
made the Government sometime ago
that we should go in for negotiations
with regard to patrolling of this belt
which is not in the Agreement. There
is no question of negotiations.

These are the few suggestions that
I have to make. I do not intend to
traverse over the whole area of the
debate that has gone in this House. I
once again say that I interrupted in
this debate only to express the view
that it is not in our interest at the
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present time that we should press this
motion to a vote. especially when this
one line motion has been spoken
of from so many different angles and
each argument cancels out the other.
We had an opportunity to debate in
the same way as a cut motion gives
an opportunity to debate. Govern-
ment have no doubt, benefited by
whatever is said from this side or
that side. What is more all Govern-
ments have more access to informa-
tion and are more conditioned by facts.
‘That is the way of modern govern-
ments. That is why the opposition is
not successful. Government have more
resources than the opposition in any
country. Therefore, I would submit
that, in spite of the strong feelings,
the mover of this motion should allow
his convictiong and not his emotional
reactien of a party character to gov-
ern. He should in my submission
cverride party considerations.

Mr. Speaker: The Hon. Members
should be prepared to sit one hour
longer today.

The Minister of Finance (Shri T. T.
Krishnamachari: Mr. Speaker, Sir,
though the mover of the motion and
some of those who followed him had
intimated that they were going to
delve deep into the economic policies
of Government, they have somewhat
disappointed us and have let us off
lightly. In one sense, Sir, although the
Finance Minister is an integral part of
the Government. he sometimes wel.
comes the Opposition’s criticism be-
cause it he'ps him in undertaking cer-
tain unpopular tasks like cutting down
expenditure and economising in admij-
nistration.

Anyway, if I had looked for any
such support from the Opposition, T
must say that I was disappointed.
Besides, the circumstances under
which we are debating, which the
hon. Member who spoke before me
mentioned, are rather peculiar, though
in no sense new. We have been deal-
ing with this situation of enemies at
the frontier for the last three years
now, and I am happy to say that we
have not been deterred in ecarrying
out our normal obligations to the
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people and implementing the policies
which we have outlined to them, not-
withstanding these other preoccupa-
tions.

I shall not quarrel with the hon.
Mover of the motion. There is no
meaning in doing so. This Parliament
will have four more live sessions be-
fore it ends, and I suppose we expect
four more motions of no-confidence
being tabled, single line ones, per-
haps, and that is why we get inured
to this kind of process.

But there iz one significant factor
in this debate, if I may say so, if it
is not considered impertinent that on
this side of the House we had a very
large number of speakers who showed
not only an intimate knowledge of
what was happening in the govern-
mental apparatus but also a keen
awareness of the situation present in
the country; and if the Opposition
had done some service to us for which
we owe some thanks to them, they
have really weakened up the back-
benchers on thi: side of the House
to a sense of reality and to a sense
of sharing of the responsibility with
those of us, the unfortunate people
who are either made or angry. who
are sitting on the front Treasury
Benches.

T hope the House will forgive me if
I only deal with one or two Members
of the Opposition who have spoken
on subjects relating to my particular
responsibility. The larger areas co-
vered by the Opposition will be dealt
with by the Prime Minister tomorrow,
T wou!d also beg to be” forgiven if I
make reference to only two hon.
Members in my speech; it is not be-
cause I want to pinpoint anything
that they said as being objectionable,
but because they have covered the area
with which I deal.

T have listened with great attention
to whatever they have said. Mv col-
league the Food and Agriculture
Minister has dealt with the food situ-
ation at length, and even if he is held
up to perhaps a measure of condem-
nation that he is not in a fit position
to occupy the chair occupied by two
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distinguished Members of the Cong-
ress Party in the past, I have no doubti
that he felt equal to the situation when
he was dealing with the subject on
the floor of the House. Therefore, I
shall only deal with a few issues of
economic policy. Besides, the House
will have an gpportunity of again ask-
ing for my head on a charger a few
days hence when they discuss the
Finance (No. 2) Bill of this year. 1
do not propose, therefore, to defend
those proposals here in detail. Never-
theless, it may be that the circum-
stances that are prevailing or probably
a sense of responsibility which my
hon, friend Shri N. Dandeker had in
the past and which is still perhaps
overhanging, makes him and his
friend moderate in their criticism.

There is one note from which nei-
ther the Prime Minister nor I will
draw any comfort. I think that Shri
M. R. Masani when he was speaking
towards the end perhaps indicated
that the Prime Minister was not to
blame and even suggested that it may
be that my humble self might come
within that umbrella, and that
we were perhaps prisoners of what he
considered to be the evil and diaboli-
cal men in the Planning Commission.
Well, may be, if I want, 1 could
take shelter, but I do not think I
would do so; I do not propose to de-
fend my colleague, the Deputy Chair-
man of the Planning Cominission, be-
cause even though he cannot speak in
this House, he will have ample opp-
ortunities to defead the pulicies
which he supports.

The gravemen of the chargesheet
seems to rest on three or four proposi-
tions in the economic field. It has
been suggested that all our planning
is mistaken. that we have mismanaged
the internal finances of the country,
that we have allowed prices to rise
in the process: and finally, that we
have brought the country to the brink
of bankruptey. We had a further ela-
boration on this price question by the
hon, Member for Gonda.... (laugh-
ter.).—Whatever that name is, if it
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causes some amusement, I am plea-
sed about it because I do hold that
banter is a part of the job of a poli-
tician, to please and amuse. He came
up with a mass of figures in support
of these charges.

I would like hon. Members to exa-
mine the charges made initially by
the Deputy Leader of the Opposition,
the Mover of the Motion, and latter-
ly by Shri Dandeker. Shri Dandeker
felt that prices, particularly food-
grain prices, have cisen rapidly....

Dr. M. S, Aney:
Dandoker,

Not Dandeker but

Shri T. T. Krishnamachari:
ever it is.

What -
May be my pronunciation
is wrong. But I would like to tell my
hon. friend that the family has sett-
led down in Madras and we have a
particular pronunciation of the name
which sticks to my mind.

He said that prices have risen—
Undoubtedly they have and, there-
fore, we are in the midst of inflation.
He argued that the farmer is getting
less than what he should, that even
the price support we have given to
him is not adequate. At the same
time, he says that the landless labour-
er, whp has to pay for his foodgrains,
where he is not given in kind, has to
pay a higher price; that the indus-
trial worker is hardpressed, the
middle classes are hard put, that
there is no saving. Well, is there not
somewhere there some contradiction?
That the agriculturist is not getting
what he should may all be true, but
if you raise prices a little further up,
somebody will have to pay. Finally,
he made the point that we should
not control, the whole policy of con-
trol is wrong—so that the middlemen
must be free to charge whatever the
traffic will bear!

I do not want to deal with this
position except to -suggest to  hon.
Members that they can form their

own judgment. That is exactly why
we feel that some kind of control is
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necessary. I would not like to leave
things in such a way that the country
becomes a big zone for the operation
of market forces, because market
forces do not operate, I have no
doubt in my mind that since the com-
mencement of the second world war,
this country, along with several other
countries perhaps, has been the para-
dise of the sellers. The buyers 1s in
no position to dictate prices.

Also Shri Dandeker objects to this
somewhat excessive, undoubtedly ex-
cessive, even choking, credit squeeze.
But if we do not do that, wouldn’t
that mean that prices will go up fur-
ther? It7is not his business. His
business is only to point out what he
thinks is wrong and not to suggest
any remedies, except tp suggest ‘give
up all controls; that is what Shri
Kidwai did. I happened to be a
colleague of Shri Kidwai's when he
decontrolled. That was when we
had a bumper crop that year. We
had a bumper crop not only that year
but also the pext. Therefore, the lack
of contro] did not affect the country
adversely.” I come back to planning.
Of course Mr, Dandeker zlso mention-
ed that they were not against all
forms of planning. Some planning
which would suit the vested interests
in the country is permissible so that
they can plan and increase their
wealth. That is why Mr. Dandeker
said that he did not ask for scrapping
of planning altogether. I think scme-
body pointed out here—even if they
did not, it would be correct o say—
originally the concept of planning in
India, though it started in the prewar
days by the late Prime Minister and
Subhash Chandra Bose, the vested
interests in the country took it up in
the inter-war period and we have had
the Bombay plan which may perhaps
be regarded ag the basis of planned
thinking thereafter.

To talk of a pause in planning as if
one can leave the complex and diffi-
cult problems to the tender mercles
of laissez foire even for a year or two,
I may gubmit in al] humility is nothing
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stort of intellectual confusion or jug-
glery with words, Mr. Masani
sccused me ol impertinence. I do
not know if he meant in the generic
sense. It is not always necessary for
um ip apologise for what he says. He
sccuses me of impertinence for in-
troducing propesals  which  while
meeting current needs are also con-
ducive to pave the way for resource
mobilisation for the Fourth Plan. Of
course, I suppose in his way of think-
ing it is impertinent for me to think
of the Fourth Plan. We are not merely
thinking of Fourth, we are also think-
ing of the Fifth Plan. In many
things, particularly in the field of in-
dustrialisation, in the field of achiev-
ing self-sufficiency, we are thinking
in terms of ten years, not five years.
Maybe, it may be an exaggerated form
of impertinence, If that is so, I
plead guilty.

The question of figures of the
Plan was tackled by both the hon.
Members on the Opposition. The

Prime Minister had indicated to the
Planning Commission that they should
target on the basis of an investment of
Rs. 19,000 crores, that is to say, in-
cluding current outlay a plan of
Rs. 21,500 crores, I admit; I have
said go often; there are certain pre-
sumptions in the resources that we
nave envisaged. May be, all of them
are not jn sight; some of them are
just veiled by cloud or cloak or some-
thing thinner than that. But there
are imponderables even in the as-
sumption of resources. Even so they
are within our competence, provided
the country has a mind for it and the
Government of the day goes about it
in the manner it should. The Prime
Minister has made it very clear that
even in this question of investment in
the Plan, we should fight inflation or
deficit financing and the implementa-
tion of the Plan from year to year will

have to correspond with the over-
riding considerations that the v_a'luc
of money should not depreciate.

It should at any rate generate no in-
flation. Even the size of the Plan—
so much was being mentioned about
it. 1 would like hon, Members to
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compare it in regard to the invest-
ment in the previous Plan, and they
would find that after all the rate of
progression has not been geometrical
but has been arithmetical. Even in
regard to the slight jncrease in the
Plan; we are told that whereas the
size of our investment effort is in-
creasing, there has been no correspon-
ding increase in the rate of growth of
the economy. Here again, my hon.
friend chooses to overlook a simple
arithmetica] fact. Ag the national
income increases one needs larger and
larger volume of investment to main-
tain the same rate of growth, When
the total national income for exam-
ple, is Rs. 10,000 crores an investment
of Rs. 1,500 crores per year may well
be sufficient to bring about an increase
in the nationa) income of say, four to
five per cent, When the national in-
come is Rs. 20,000 crores, one might
need Rs. 3,000 crores a year to bring
the rate of growth to the same figure,
and a higher amount for increasing
the rate of growth. That is where
some of these comparisons that are
made in regard to the rate of growth
in Pakistan and India are misleading.
Despite our relations with Pakistan
now. I am not one of those who de-
cry anything that is being done in
Pakistan to raise the standard of
living of the people. Certainly a pros-
perous neighbour will probably avoid
many of the things that have been
happening today and I would certain-
ly welcome a fast rate of growth
with regard to Pakistan. But the
base is something where the progres-
sion shows a bigger rate than what it
would be in a country where the base
is a bigger ome.

1 quite agree if the hon, Member
says “Do not increase the investment
for investment’s sake”, because that
is not the idea. I have said so in so
many words in my statement in this
House on the 19th August. Investments
ang useful only because they contri-
bute to higher production and pro-
ductivity and ultimately to higher
rates of savings and reduced reliance
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on foreign aid. Even about this, we
have to watch constantly the returns
that we get on our investments. We
on our part are certainly not wedded
to any rigid pattern in regard to in-
vestment as such, or in regard to the
kind of returns that we ought to get
on investments, though latterly we
have been insisting that the return on
investments already made and which
have been completed, where the pro-
gress on investment had been comple-
ted, should become higher so as to
generate more resources for the Plan.

A lot was said about the public
sector, I think this is one of the
sectors which lends to easy ridicule

when one just states the figures. But
I am perfectly sure that my hon.
friend Shri Masani dig not really

mean what he said because he is an
experienced industrialistt He knows
that in many industries dividends are
not paid in the initial years; for 10
years or 12 years, no dividends are
paid. In spite of the fact that at the
time of the floatation of the company
the share goes up 20 times its original
face value, people do not see the
dividends. In fact, in some of the
companies for which he was an ad-
viser—I do not know if he still is—
like TELCO, for a long time, it was
lagging behind, but for the foolish act
of one of the previous Commerce and
Industry Ministers when he invited
TELCO to take up automobile manu-
facture when it just shot up; it is
now a very Pprosperous concern.
This happens in every case, in the case
of concerns for which Shri Masani is
an adviser. I can tell you—I am one
of those persons who by no means is
satisfied with the way the public
sector has been behaving in certain
respects—that we made a lot of mis-
takes, and I think we will continue
to make mistakes. But if we are
afraid to make mistakes we will never
do anything. If you do not want to
get into the water you will never
learn to swim.

1 do plead guilty, if the guilt had
been laid at my doors, that in 1855, I
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dragged the country along to commit
itself to three steel plants all
at once, without knowing  any-
thing about the technology of steel.
Also the expansion of the two private
steel plants was taken up. So, five
steel plants were started off round
about June, 1955 without the know-
how, the material and technical abi-
lity. But I am glad I did it. T am
glad today we can have at least 6
million tonnes of steel available to
us. Of course, if I had failed, I would
have been condemned. But that would
not have mattered very much, only
one person being condemned. Now
that it has succeeded, the country is
the Better for it—6 million tonnes as
against the technical opinion of peo-
ple in the steel industry that India
would not need at the end of the
second plan more than 2 or 2.3 mil-
lion tonnes. These mistakes have to
be undertaken, but 1 am quite sure
that we can do better.

When I went to the Bhopa] factory
1} years back, I came back a very
sad man, because an enormous amount
of investment was made and some of
the shops were not opened. But now
when I went there two months ago,
practically all the shops were work-
ing. In some of the shops, they were
so busy that they did not bother to
look up and see the visitors who were
coming, because they were paid piece-
rate wages and they were intent on
working. We saw substantial mate-
rial being turned out. But we have
other bottlenecks. What is produced
in Bhopal is not being taken to the
destination because of some kind of
lack of coordination. But the factory
itself has started moving and it is a
giant. Once it moves, along with the
other power and energy-material
producing plants, we wil] be probab-
ly self-sufficient at the end of the
fourth plan in regard to thermal
power equipment.

Therefore, what Mr. Masani said
about the return from the public sec-
tor enterprises is not quite correct.
W have taken up this responsibility
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of having a close watch on the pub-
lic sector enterprises by creating a
bureali of public sector enterprises.

Mr. Masani said that in 1961-62, 46
Central Government undertakings in-
curred a loss of Rs. 12.88 crores. It
has to be realised that out of a total
investment at the close of that year
of Rs. 1133 crores, only Rs. 280 crores
had been invested in running con-
cerns. The balance was spread over
undertakings under construction, In-
stead of clubbing them together, if
each concern is shown separately and
a period of gestation is allowed for
each one of them, this kind of ag-
gregating them and showing them up
ag failures would not be possible. In

the total Undertakings under con-
struction were Rs. 171 crores; pro-
motiona] development undertakings

Rs. 18 crores; Hindustan Stee]l Rs. 664
crores, various units of which though
completed had yet to be fully com-
missioned, because, as I said, a period
of gestation is inherent in the deve-
lopment of steel industry. 28 running
concerns accounted for a net profit of
Rs. 85 crores for the year, The work-
ing of the Hindustan Steel resulted in
a loss of Rs. 19.5 crores. It may be an
accounting fault. We have linked
the townships with the Hindustan
Steel, so that the capital cost per
ingot tonne goes up by Rs. 1900, If
we take it out, then it will come down.
With the second and third develop-
ment in the Hindustan Steel factories,
I am sure they will reach a capital cost
per ingot tonne which will compare
favourably with another concern, the
TISCO, though we would not reach
the efficiency of TISCO, which has
certain inherent advantages.

Therefore, it is not fair to say our
public sector has failed and we have

lost. The position in subsequent
years has progressively shown im-
provement. The annual report in

1963-64 placed on the Table of the
House on 9th March analysed work-
ing of 60 undertakings of the Central

Government. The net profit of
these undertakingg has increas-
ed to Rs. 18 crores and the
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working of Hindustan Steel has also
shown progress. Other running con-
cerns numbering 33 in 1963-84 earned
a gro:s profit of Rs, 29 crores as
against Rs. 24.5 crores the previous
year, maintaining the percentage of
gross profit to capital employed at
75.

I do not want to trouble the House
with details of this nature. But I
know that Mr. Masani, being an ex-
tremely knowledgeable person, knows
that the presentation of the working
of public sector concerns in the pro-
per way would not substantiate the
charge he has made.

Again, Sir, I would like to say that
even these depreciation charges and
development rebates of these concerns
add substantially to the resources
position of the Plan,

17 hrs.

1 shall not speak very much on the
details of the Plan. I think my hon.
friend, Shri C. Subramaniam, has
iealt with that. Whatever we did in
*he past—and I think what we have
aone in the past in regard to agricul-
ture has been substantial—is some-
thing ahout which we need not be
ashamed, because the increase in the
quantum of foodgrains, though it is
not adequate for our needs, has been
very substantial. Therefore, T will
not dea] with that subject.

He also mentioned that it is wrong
for anybody to say today that agricul-
ture by itself means that no industria-
lisation is needed, In fact, we have,
in the Planning Commission and out-
side, definitely set the base as agri-
culture and everything follows from
it. The need for agriculture, the
inputs that are needed for agriculture,
the power that is needed for agricul-
ture, the transport that is needed for
agriculture, the marketing and storage
facilities needed for agriculture have
all to be taken into consideration.
That takeg ug to a base of industriali-
sation from which we cannot escape.
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One matter to which my hon. friend,
Shri Masani, referred, and which also
became an object of ridicule so far
as the Government was concerned, is
the question of import substitution, I
think he more or less said that it is
something which is not possible, If
he meant that import substitution is
not possible in the aggregate, that is
to say the amount of money you have
to spend on imports will remain not
only stationary but rise with any
development of industry and agricul-
ture in the country, I agree with him.
That is not our idea, 1 agree, we
need more imports and those imports
in the ultimate analysis wil] have
to be found by exports, because I
forezee that by the end of the Fourth
Plan period this country will be im-
porting roughly about Rs. 800 crores
worth of raw materials that our in-
dustries need and which we cannot
produce in our country. We can ban
cotton from coming in and produce a
substitute or even grow more cotton.
But we cannot ban sulphur, rock sul-
phate, copper, zinc, lead, tin, mercury
and so on. These are things which we
have to import. Even if we produce
steel and metals that we want to pro-
duce, probably alloy and special steel,
aluminium and certain other basic
things, this country cannot produce
every thing in any adeguate quan-
tity. Therefore, if he says complete
import substitution is not possible, T
agree. On the other hand, this ques-
tion of stopping of imports where we
can find a substitute, where we can
increase industrialisation in this eoun-
try, is something we not only have
to undertake in a more vigorous man-
ner but we have to do it all the time.
That is why I said, speaking the other
day, that the industrial potentia] of
the country is so great that if we
harness it—of course, undoubtedly,
partly with the carrot and partly with
the stick—the result is bound to be
useful to the country.

I will only mention a new factor.
I had a discussion with a number of
cement producers about whom my
hon, friend, Shri Dandeker, knows
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very well. I do not know what im-
pression was finally left, but 1 felt
that I have indicated to them that a
little more than doubling of produc-
tioa will ultimately pay not enly in
the context of the need of the country
and the profits they will make but
also the repayment of the extra cost
that fhey will undertake by borrow-
ing. They will be able to repay over
a period of 6 to 7 years. That is
wiieTe the idea of import substitution
comes in, the idea of cncouragement
comes in and the idea of putting in
more resources comes in so that we
help the people to pay tack what
they borrow. That, [ think is the
point which my hon, friend, Shri
Dandeker made, the dependance of
the private sector on institutional
credit largely provided by govern-
ment.

My friends on the other side would
say: why do you provide credit to the
private sector. It is really finding an
argument for it. I have no doubt that
if the private sector will get the
money from the market, will tell the
people that they are going to make a
return soon, that Goverament will
give 25 per cent on equities as a sort
of gift in order to ‘over the los; in
the waiting period, I have no objec-
tion at all. I have no desire that
the private sector should come to the
public sector for their finances. But
if they are not prepared to do that,
I have to do something. Because, I
want to use the existing tools in the
country for the purpose of develop-
ment. I am prepared to provide the
lacunae, It iz not I want to do it, but
I have to do it because I have to make
them develop, which is precisely why
1 meet these people and ask them to
go ahead, saying that if this is the
amount of foreign exclrange that you
need, we will provide it but it will
have to come down progressively.
This is something for which I think
the Government should not be blam-
ed. If the private sector for various
reasons is not able to find the money,
is not able to mobilise the savings
then we find the money. But he says
“No, it iz al] due to your taxation
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policies”. Well, let us be a little real-
istic. I have brought down the rates
of personal taxation. Assuming this
House wil] agree—I am afraid it would
not, but assuming this House agrees—
to my bringing down the level by
another 25 per cent, will that gene-
rate the savings unless these people
provide fhem with attractive offers
and canvass for that? What is hap-
pening really is, as I said before, that
these honourable people who are in
industry, sitting in their offices in
their  air-conditioned rooms, want
somebody to come as their brokers so
that they can put in their flotations.
1 think Shri Dandeker, being a realist,
should know that if the private sector
wil] not go and canvass where it is
necessary for the expansion of the
existing units, the public sector will
have to come in.

There is one funny thing. I would
on'y say it is funny hecause if one is
serious one has got to be sad about it.
In many civilised countries they have
a bi-partisan foreign policy. Appa-
rently, in our country we do ot
have even that. Even our foreign
policy is not supported by penple
outside. That is what my hon, friend,
Shri Krishna Menon, said a few mi-
nutes back. It is a very surprising
thing. In the United Kingdom a few
weeks back, in a state of things where
the two parties are more or less
equally poised, juxtaposed—perhaps
a difference of one or two votes—the
opposition supports the government in
its economic policy broadly, namely,
that there is no need for them to de~
value, that the pound can be main-
tained. Here hon, Members, learned,
semi-learned and not so learned, with
purposes and intentions honourable
sometimes, not so honourable at other
times say: the country haz become
bankrupt. the rupee has no value, it
has depreciated: therefore, devalue it.

I quite agree that it is the duty of
the opposition to oppose, but there is
some point at which the national in-
terest must prevail over its propa-
ganda effort. T have no doubt that
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many people of the opposition know
that it is our country, the prosperity
of the country is one in which we all
share, no matter who is going to be at
the head of the government for the
time being, and there are certain
things which one should not say. I
think my hon. friends opposite, some
of them at any rate, have stil] links
with UK. I wish they follow the policy
that they follow in UK. in matters of
common nationa) interest. Well, may
be, I do not know; our politics i
different and I have yet to learn.

One point was mentioned about the
rate of growth. I agree that greater
growth is necessary. But may 1 tell
my hon. friends that during the last
year there has been a significant rise
in the rate of growth. I am not going
to postulate any figures. I have two
figures before me; one is 7.5 and an-
other is 7.3, What happens in regard
to rate of growff js that, if you make
an investment, even, if it does not pay
immediately, it starts paying a little
later. What you should do is to see
that the rate of growth is accelerated.

Sir, T do not propose to touch on
the price situation; my hon. friend
has already spoken about it. The price
situation is something aboui which
we are ~concerned. Rise in prices

defeats several objectives: it defeats '

the aims of the planners; it defeats
the basic purposes for which we are
here, namely, to raise the standard of
living of the people. As I said, there
is no escape from it except to control
as far as possible those forces which
have been raising the prices. It is all
right, rise in price means that the pro-
ducer gets a little more. We shall
probably try to get it out of him some-
way so that he can make the savings
available to help develop the economy.
It does not matter. But when the up-
per class of producers bold the addi-
tional income that comes from the
market, then they do something anti-
social in the same way as a dealer
does., That is really our problem to-
day, a problem which we have to look
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at from the national point of view., No
single remedy is going to help to cure
this situation. Mention was made of
other countries. May I point out here
that between 1950 and 1964 the whole-
sale prices in India increased at the
average compound rate of 2.5 per cent
per annum. Tt has gone up since
then. During the same period the
wholesale prices in Australia increas-
ed at the rate of 3.2 per cent, in
France at the rate of 4.5 per cent, in
New Zealand at the rate of 3 per cent,
in Sweden at the rate of 3.5 per cent
and in the United Kingdom at the rate
of 2.7 per cent. Excepting the U.S.A.
and one or two other countries, 1n
every country it has been rising. May
be there has been a leap in one year
so far as we are concerned. But the
latest indications are undoubtedly
somewhat more gratifying and that is
what the Fourth Plan will seek to
take advantage of.

Some of the hon. Members men-
tioned about the import of raw mate-
rials. I do not know what success we
will have. My own feeling is that we
might be able to get some assistance
for raw material. The small and
medium industries are innumerable,
may be 40,000 or 50,000 units, of which
we have no statistical evaluation. If we
can get raw material, then they will
start raising their production to a leve]
which will help us get the indus-
trial output of 15,000 a year. Basically
all that we need in this connection is
not only a Plan, but faith in the Plan
and faith in ourselves and also deter-
mination. Mr. Dandeker mentioned
that we had estimated our foreign ex-
change as nearly Rs. 4000 crores. That
is gross ani not net. If you deduct
Rs. 1,400 crores, it means Rs. 2,600
crores gross. If it does not come, then
we shall have to tighten our belt a
little more. After all, if foreign aid
comes, it accelerates the pace, but if it
does not, then we shall have to work
harder. The question is whether the
country is prepared for it. That brings
me more or less to the end of the main
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points raised by some of the hon. Mem-
bers; there iz not anything much said
by other people; they have broadly
covered these two fields,

I would only like to conclude in this
way. We are glad anyway that what
people had to say and what people say
outside and which we read in the press
in a garbled way has been put together
in the House, and we are even more
glad that it has made my cclleagues
on this side react, and react scmewhat
forcefully, which strengthens them in
their determination that we should go
ahead with our Plan and that we be-
lieve in a philosophy of Plan, and
that the people that are therc in the
Treasury Benches, whom the Gods
have made mad or angry are not the
people who are leading them to
something wrong, but that they
themselves believe in something
which might look wrong to the
Opposition. While it is no doubt true
that the Sanskrit words for what my
honTriend Shri N. Dandeker said are
‘Vinaashakaale viparitabuddhih’, 1
leave it to the House to judge for
whom it is & wvipaashakala and who
has got viparitabuddhih’.

st wifwre we dvar (FRT)
asrd AEEd, WO 9 qF S A6
wa fear g, vai faw & gos) gegarg
g

# gardt a1 9% FT FAIT AEE
warT frenfasrarage &, 9 frifea
YT gAY ABAT AT AfT FT AT FC
8, 37 Wil afes F@TE |

& wreaAt oY F1 WY gewars FJaw g
fargi wror g a1 w=Et |aT FTR
Fat ¥ garf AR qamaT § fF gwd
FYear qroa ¥ o1 & 1 I g
sy feegm war oo s g g
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et fag & sanr gaary T § o

Ffer & Fgar wrgar g e wEY g

FIET F1 ¥ 7 Z) @, & A a@

FT AT aT78 7 A= 717 1 ARG
T W19 9T ;T TE g oM § av

ot AT ATET W R E, U A F TqF

ol ® & w4+ 97 faqa & qama ¥

og g AT

17.17 hrs.
[Mr. DEPUTY-SPEARER in the Chair]

&l dar 7 g1 fF Fagt F1 39 ¥ W7
qX 17 FT AT FT AT | WX
TR 7 AT gor W=l arfaearT #7
arfaa ¢ faar a1 75 AT TH FAT
9T 3% A wE @ A | AT
T FT AT AITT T 32, 79 7 39 |

Afgvara  eqra gafaq @y
A & fF e IT | TAF I qAFIN
1 a1 faar q@T § 1 AW 99 A9
FT 4gt TCAIHA JUTAT | FAT F FTLT
ORI KT FAAT 47 faet =1 364
HEY ATET T 4G A9 & T f7av |
TET F LT FTEATT F HWTAT FT A0C
FT foar mar & 1 9 gt Afeat
ITF! FEY F FTOT 7 o mET
I4Y F FTT T oA qIA ;W T
®E

gare |t wgary fag ot & F77 97
f& wifget gror g7 wifemrdz &
a3 foar w4t 91 | & wwwan § v amaw
ITRT 7FT F fgarar faew mar §
IEI §F qE FT A17 FG

I gAT FEHI F FI0 ISAT
at o fagrd wir sw @r O fs afs-
T F TG FHAT FT &, TR AT g
g1 wT Afel | g/ AR 9% W

FFAT Iifge W w&@T AT w7 A
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T4 HT J AT AATAT § ITAT I
FIAT AT | FOAT KT OFFC @
Elo WIMATTHIE AFAT T myoaT afazm
fFarar | g7 e wIeT 39T Iy §
A1 AT7T BT I w7 F FgaT 917y #
ST FT TAFT 1947 § 93 94T | qF
agrs a4t g€, fvw avg & srodfT
AT A0 7 ATTRY 9T Frav w[wfay
f& sasar & wr gdr fzg gr,
g4 F TET W gdr
fga 41, sav  faed & g wr
7§ o1 ar 7 faq & wav graq s
1, A7 FAT fgv Fwd 9T gaem
3o ar 1 T wegfrr A Aferw S
1 fe 231t 3w & geyv Taqidt a7 5
43 gq & TA9 A ¥ gH waw@r A
iy ¥ fraaraardr &1 7 % 9%
F qGT T T H AR F fgATE 2w
Ot FiiarriFEE 197% faare
g4 WgT weT wEA IEAT AL | W
& gzata #1 anfear ¥ 91w § fF
q@ FIIA FT T Jadt 4 w7 2
&1 T A FT FIT R E, TS L
Fw 72 £ Afsw sawr g 27 oA
mrar =rfzy s s 2w &1 feaar
aFara fear & 39 FFA0A & fay
gdl faehrs € 1 39 gmfase &
TT 7 FUT AT 3 FUT  FT 874
Tk ATF 98 FREE Fr AT FTRE
AT § 1 Afsq a9 g mEgeAr &7
grr st s daragr iy fa s &
w3 ¥ gw A AgElar T | a9
T R & waFF U F fadew w1 @

%, gzt o% fafew arqw &, w3 faw w7

g1t gy A& gE AT H AT FH
aqet T T A A1 7z AT fay
Fga a3t ara g | gaw | g fw
FIOAT F 7 gaTdr ATF QO ATHFT &
% T 4 37 397 A7% fFgreT FadA1=T
& arfeeata F war <var ger faar
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qT | FF AEAT ¥ gW 9% gAAT fFar
A9 gA WIT @A @ W1 A quAar
FUX A AT | 7T gAT HIT A FT
wifere £ 7Y 1A a7 AT AFT R O
ZATY HIT UF FAHAT 97 fear T
&1 3 qawlar 919 faar 917 g Iw
w17 fgr 341 gaTY FAA NS 5T 0
4 Gar 7 i oy fw g arT oy gETY
g1 gf 7T NS gz wrd | we oA
Z1 gl T aF FEFR AT LAY AWF
¥ TR

W WEgEAT 7 FWEA §9g W=l
za fa aar Ty § A1 e A wfia
¥ qF iz 97 W & 1| FOHI F geaw
7 |/ & WA RE a
gfrar & wee< ai o @ § # gy
qEF #1 37% fawg w2 § w3 =9
gerr wfgr 1 wfew oww 9@ F
g qACH 71 T R AT wWr
AT HAEA I faa| 9 e F1 A
T 9 T F A ag S AT
an f FTE 9T & 9E A fagea
9T UF g9 § gaew & faan o |
i o WET T 1953 T FG HFEA
#1 fregare feam o a1 = Ay ==
& faom & e Y 77 foeaw wwmw
AET & | FOAT F w=T & A, ;R
W F weaT gt F1 a1 fawr g
&1 @ & FOT, §F 1A g FE A
13 A1 A o o o o= wnfes aowre
J 7T gevredt AT a7 A= A T
7@ IR a7 g av e afeerT @
A o mifeeart gl W SR
W I@ FT ARG FOT | AT T
FTA 8,000 FTGH AT A | TG IH
FTOT W7 FT W g ™ fr e
fe oM ST AEATH FT 1 H AEEIE
% f& wifew a0 AT Y, T70 *
| 7 qTdy Ao Ao Fro WY W
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8,000 wgg #r% oF fav ¥ A =5
T | qH 2T & R oeer S g F
FATHY Y T FT AT & W AT
qgl T g ATGE W T8 § | MR
Fgi ot gAY A F OIET E AT 2
FifF @ Fw8 aeT 97w f6T
FPT X WY A gfE a@i 57 F
awaan TE faer ww fay fafagre
foreel &7 g ¥ a7 W= #< f& 7=
A faear @1 7 &=y = @
TEWTS | 98 TSR TT & ZHE F
Y g 7@ &

& G A 21 Wy 5w
T T FT ATE IT F AT
g1 a1 Jgl #1 AR WY NS g2 oy
THEHCF TH TG X Aqradr 2
Y s fF gard dyami o7 fafaed
FZ AT FC T | g TH A9 FTILAT
fr 758 & fagwaq & 92 = TR
T ZAAT FE HIT 37 A% q1fad gun |
T a1 7 § fF e ue § e
AET 9T AT FT TAT FT

TN F WL WIS WIS 4T a9
arg TifFe; 98 go € 1 W
AT ST A Y A IR wT BRaw
HY FY G GTAT FIT HT AT HT
agt o7 fergmt #1 @ fear s o
Ffeq o ag feeelt s @1 faeelt
FTATST FE &Y, qifeEniE 1 gwEar
Ty g A AT A A w9 aw)
AT 3 AYE § AT o7 A & awy
omETEd 2 w7 #ta § w feeer o
FT TH HF A0 # A1 77 9 FACTH
ara & 1§ fadaw o W g
FIHT & 72T AT T TIE GrAT FI0E
T IgH TR fgrgEl w1 q@wEr I
TN & T FwIRET W
gtaaet faar sg 1 a7 a@ e
g1 ow fegeae & %y fam
sy f e ¥ o1 #T g7 0F
fargea & wFaT 3, qgH T HIAT
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FHT WO gEAT &, AT FIEATT
T wwAT @ | A gue W oAg wnar
fr goTT Qa7 AT AW Fwr g | A
At ag fadew s =igar s dfam
FYGTT 370 F1 @7 FL F 70 & fagm
FofT & weaw Ang w7 faar o
# fiF amaY fageama § ag SR €0

FOAT H AT W T HgeAT A
nfafafaat § ag ard F1 a4 @ow F
T FifF W gt W wEeAA 3T
IH A & FEE T FU E | qAHA
qag wiEt gt o g iw & faers
FH FT IR § FWIT F FET AL
fomg wrgw @ 43 & | O 0T Ew
F1 favarm 7@t w0 Wfgd | wEOE
# o g frwear § | 99 # fowm gon
a1 fF & #Far & mfFmm 7 Fe
9T gaeT fEar 21 1 afE 9fE e
FLHTT A AT H08 FLAW FT JToaTHA
fear ar T wq Sw F FmA T E
o siffea & ama gEo FYE =90
G @ ST | WA § werEe fn g
wfsme =1 fF 32 dar F2 | g &7
LT & WOF 9T FET @A A0fEy |
21 7T & g7 ¥ Fro UFo 480 F AT
ST AUAET &1 W & 99 H 9 "
T F 71T FTET & qra § qRET
F A f5 fom awg &g a1 3o famn
fear & 3% amgm w7 fmr om@ A
aae B A wmen fE faeelt S
FFET H AT AT FT A T w R
femr 917 o7 gy W Wit §
| 9T gL FT AEFT € TH I 751
7 four o | g9 fAF gw %1 faefoay
F o § A wn anfed o

o9 & §% greT a1 i & e §
Fgar Figr | avEre g fafa gt
fage v & fe mw dw 1 swar way
77 TEIE | TH O[AA UFTA F WA
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[t siw e d7ar)

oF AEHT F ©: Hig e foean
g\ wmq & T # AW T oag
g mreT faer & 1 99§ 200 ey
FWWH ooy 1 X7 F gy F
Fifem weww fear a1 SfE @
T I AT FTY AR TGN AT | HEAT §
o Eatamd, oo Faga &
1 AT W E, W TET A T AT 91
M AE AT AL g AT I AEE
ATITETE! &1 T AT IT AL & a2 7
frar war &Y oA & W &9 &
oTEEl FE AL A FE | qE HET 9T
goT & A Arfen # e g & ) g d
AT F 8 T &1 A7 Anfgy fw oy
ot fagr s & a8 Qar aai A A
2

UAAEGIT AL F HIE HATH H1
fagred & F1H ARG AT § )
S T 35 %o e @lwr 97 I
IFH 87 To AAATE | 37 To fames
FTIAT IA T 87 To A AAT £ | T
HATETETE ToedTd a3 A F1 & 5
& T TEHT T A T Aga™ |
Iq A faega qur &F ol | W W
TR GTHIC & Fgd & a1 ag Fgal
2 fF 372 9T ¥ ), W A aE
FFET g a8 Ty £ T ommm
FCFTT H Fal | AL 29 &g 9@ &
TS AT FEA & a1 g HALART FT AT
T & 1 wfE W G A W AT
TR FT FGT & | IH A I F FHAHT
T AT 3 ST T | FCATAF AW
FY T A AT gW QT AT &l 7Y
Eicugll

¥ #w F F@err g g fF
agt ox wEmE & feeel afe g€ &
food 3% & wiwgl & FET 99 1964
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# w7 14 wfrwm o afg gf &
Tt afe fred werag & o 4@ g
41 | & 57q #1 q@erar g e fee afz
et 9 g€ & 1 AifrE aegei F
23. 6 wfowm, F=9 79 9@ 21.9
Sfqwm, daw = 9w 4.7 wfEwE,
g 9% 51, 7 Sfewm, wm@w 97 11,5
sfawa, =7 9T 108 Wi, et 97
37. 8 Sfawm 139 9@ ¥ T WA
ATHEAT FT 40 ¥ 50 Thawe 57 It 42
g9 FT W | WA 48T 97 OF qIEHT
T HEa AW 0F faw & agers
T 67 A% 97 | I wETE fAT O wew
T & AT Gl 7Y @ E a9 guTd g
g Fit {7 &1 W | 59 TIIAT &
#FFA g A AT IT A 17w, 10
FU03 %o FT g mrata fFavar awsa 7
T2 FAMT A FEHT FT F 25 qwEeE
T AT FT A7 Ffw av 7w fmr g7
afFq gardt s e #1 wiw A8 @
TEN & | g AT 98 SR F ;e
weit g€ & W a & fog s 10§ 13
afqwa a% & @9 w7 & | 78 TEA
# 7w f w= aw @dr o
T8 femr s m g aw g g 47
ST |

#F &t e ggra st FA Sman
g | 59 § gy a1 99 @ 5 @
=19 ¥ gt T e qE S 5 A
fotg ffar & FsasTamda Fean
g afeq amg ff w7 Www g fF
ger gf g@w ot gWT afgd
waifs 6 9fg T T 19T aE
qT FFAT | OF AIGHT FT AT 6
otE g A | gATe TeeeE #
weEy AT AW 12 ¥ 16 AW A% &1
T g agifs agwegeam §, Sfage
waged 14 ewtH¥ YT A W
zafay weerare, dEwr 9 faa-
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@t 99 W 2 | g &4 91 %W
P @ § esmFarg w &
o A fFaEi &t 14 F 16 W
T AE0 A AT Ag AT FE A AT
orar 9 wam § o afew gEy
wTEe Iy oY A WA oY mEp
aeq #faqi & awEw gmn WA
TSal F ey Hiadl 3 IE AE AT
s fagifagi ot &S F g9 &
T FT AT FAET AT fOE F1 o5
fear 1| 3 @rE ¥ FAC KT AAET AH
wEL # qufAr  Av #9 oA wr
z& fear faa &1 aden @y g
ff o= F9aT T T AT AEAT

El
Q

Amst wEw g & e &
TR FET ATAEE § A1 fagry q6
¢ 3 % v & fag amfesi § @i
# A IR0 F * 39 fagr omar
HYg @R ¥ 9 F1 omfear OF
of &1 38 dto mrfo Ao &F HTET
dudzafar mr o dfraw ¥
FAWgT § AR SS9 #ogEr
TqAEGTT  H A AT AT A HATH F
HM FY gAwT S # 3@ fear mam

¥ frdzw s wmgm g &
A WG & aex ¥ 7 uw Ffaan
gATAT ATEAT § - A8 f5 0F Hi wm-
fro gzEmn A gAmr ot # A
¥ owg {m | Ag 39 AFTE ¢

GMGIPND—965(ai) LS—LS
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w9 I 3w faeeht w5t
T g Gaai]

qZE Ffaest WA B T
BT FY T I FUE,

IgY AT WEEA #T

St fagrar g 7
T 7 AT AEET ST A

H1T T TAAC TG AT |
AT A7 FT I9 69 F,
FITHIT T HW/T T F4 |
qTAT g w7 fm ¥

I9 9T I7 FY 7T F1T |

Shri P. K, Ghosh (Ranchi East): Mr.
Deputy-Speaker, Sir, I support this
motion. When the Shastri Ministry
took over, we expected a change for
the better, but we find that it is &
change for the worse.

=t g¥R =7 woF@ (W) ¢
gz § worafa @ &

Shri P, K. Ghosh: When we sit for
the extra time we should not press for
quorum.

Mr. Deputy-Speaker: It has been
challenged. The bell is ringing. You
cannot go on when the gquorum is
challenged. There are only 39 persons
and the bell has stopped ringing. 1
am sorry there is no quorum,

The Prime Minister
tomorrow.
17.38 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
August 26, 1985/Bhadra 4, 1887
(Saka).

will reply

11— 13-9-65—870,
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